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FINALLY HEARD & CLOSED FOR
JUDGEMENT ON 30/JAN/2024

HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

APPLICATION NO. 14372017 (W2)

Kushabapu Raghunath ....... Applicant
Pawar

VERSUS
Padmashree Dr. Vitthalrao ....... Respondents

Vikhe Patil Sahakari
Sakhar Karkhana

SUBMISSION BY THE RESPONDENT NO.1
M/S PADMASHREE DR. VITHTHALRAO
VIKHE PATIL SAHAKARI SAKHAR
KARKHANA OF THE QUERY RAISED
DURING THE HEARING ON THE LAST DAY
ABOUT THE PAST CONSENT HISTORY
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MOST RESPECTEFULLY SUBMITTED

Respondent No.1 states that the hearing was
completed on 30" January 2024 and the matter

has been reserved for judgement.

At the end of the hearing, Hon’ble Tribunal
enquired to MPCB about the past history of
the consents granted by the MPCB who
were Respondent No.2 in this matter. MPCB
has already submitted some records available

with them by way of Affidavit.

Respondent No.1 is submitting the consent data
available with the respondent about the past
consents issued by the ‘Maharashtra Pollution

Control Board'.

Respondent states that as per the general
practice, once the next renewed consent is
received the earlier documents prior to three
years, are not maintained by the industry. The
Water / Air Act also doesn’t prescribe the period

for which the old record has to be kept.

Respondent No.1 hereby submits the copies of
the consents available with them. The sugar
industry generally operates only from October to
March (crushing season). Thereafter is it closed.

The distillery also operates for about 270
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days/year. As such each year the consent is
obtained from the MPCB before starting of the
crushing season and operation of the industry.
The consent is granted and issued only after
compliance of the past and for the current
season is checked in advance. Any arrears of
fees etc. are also recovered by the MPCB before
Issuing the consent. As such the earlier consents
are generally not required for any records OR

proceedings.

In the Original Application, the consents of the
past period were not the issues pleaded. There
were no pleadings in the OA or even in the
expended scope by the order of NGT PB Delhi. It
IS not the pleading of anyone that the pollution
OR damage to environment was done because
there was no consent. As such this issue was not
responded in the replies submitted. However,
since Hon’ble Tribunal raised this query in the
last hearing to MPCB, we are submitting the

documents that could be traced with us.

This is being filed with a view to assist the Hon’ble

Tribunal by providing the data available.

Jn

Date : 31/01/2024 Advocate for Respondent
Place : Pune Respondent No.1
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Past Data availablelpcﬁgsents for the industry

Sr. |Year [Capacity Application for Renewal of Consent Date of Consent |Validity Date
The validity to the authorisation
granted under HW (M&H) Rule
- 1989 & Amendment Rule 2000
Rectified however will be valid for a period
1 (2002 |Spirit 60 15-05-2002 [31-12-2005
KLPD of 5 years from _January 2000
after which the industry shall
submit a fresh application for
authorisation if required
The validity to the authorisation
granted under HW (M&H) Rule
- 1989 & Amendment rule 2000
Rectified |\ vever will be valid for a period
2 |2003 [Spirit 60 15-05-2002 (31-12-2005
KLPD of 5 years from January 2000
after which the industry shall
submit a fresh application for
authorisation if required
The validity to the authorisation
granted under HW (M&H) Rule
- 1989 & Amendment rule 2000
Rectified however will be valid for a period
3 |2004 [Spirit 60 15-05-2002 (31-12-2005
KLPD of 5 years from January 2000
after which the industry shall
submit a fresh application for
authorisation if required
The validity to the authorisation
granted under HW (M&H) Rule
- 1989 & Amendment rule 2000
Rectified however will be valid for a period
4 (2005 |Spirit 60 15-05-2002 |31-12-2005
KLPD of 5 year f_rom January 2000 a}fter
which the industry shall submit a
fresh application for authorisation
if required
Rectified [Consent No.BO/WPAE/EIC NO NK-
5 |[2006 |Spirit 60 |0643-06/CCHWA-785 dated 12-09-2006 |31-12-2006
KLPD 12/09/2006
Rectified Consent Renewal Fees Paid Vide
6 |2007 |spirit 60 Voucher No. 384 dated . .
KLPD 18.09.2007 as per records
available with Karkhana
Rectified [CTO Consent No. BO/PCi-111/EIC-
7 2008 |Spirit 92 |NK-1203-08/CC-121 dated 06-05-2008 [(31-12-2008
KLPD 06/05/2008
Rectified Consent Renewal Fees Paid Vide
8 |2009 |spirit 92 Voucher No.769 dated . .
KLPD 31.12.2008 as per records

available with Karkhana
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Sr.

Year

Capacity
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Application for Renewal of Consent

Date of Consent

Validity Date

2010

Rectified
Spirit 92
KLPD

MPCB/PCI-111/EIC-NK-1879-09-
CC 172 Dt 27.07.2010

20-07-2010

31-12-2010

10

2011

Rectified
Spirit 92
KLPD

Karkhana application for consent
Vide Application No. 86046/ Dt.
21.12.2011 & consent fees paid
vide DD No. 157416 dated
2/12/2011.

21-12-2011

11

2012

Rectified
Spirit 92
KLPD

Karkhana application for consent
Vide Application No. 99123/ Dt.
17.12.2012 & consent fees paid
Vide Voucher No. 1427 dated
04/05/2012.

04-05-2012

12

2013

Rectified
Spirit 92
KLPD

According to Letter from MPCB
L.No. MPCB/RONK 118/2013 Dt
17.01.2013 consent fees paid
Vide DD No0.703872 dated
4.02.2013

17-01-2013

13

2014

Rectified
Spirit 92
KLPD

Consent granted in CAC Meeting
dated 31.05.2014.

31-05-2014

14

2015

Rectified
Spirit 92
KLPD

Application for consent for
Distillery by Karkhana No.CR
1508000428 dated 21.08.2015

21-08-2015

31-08-2016

15

2016

Rectified
Spirit 92
KLPD

UAN No 0000012633/R/CAC
Dt.31.08.2016 for 2 Years 2016-
2017

01-09-2016

31-08-2017

16

2017

Rectified
Spirit 92
KLPD

UAN No 0000012633/R/CAC
Dt.31.08.2016 for 2 Years 2016-
2017

01-09-2016

31-08-2017

17

2018

Rectified
Spirit 92
KLPD

UAN No 0000032599/R/CAC-
1809000203 Dt 05.09.2018

01-08-2017

31-08-2019

18

2019

Rectified
Spirit 92
KLPD

UAN No 0000032599/R/CAC-
1809000203 Dt 05.09.2018

01-08-2017

31-08-2019

19

2020

Rectified
Spirit 92
KLPD

UAN No MPCB Consent
0000076545/CR-2001002024
dated 30.1.20

09-07-2019

31-08-2022

20

2021

Rectified
Spirit 92
KLPD

UAN No MPCB Consent
0000076545/CR-2001002024
dated 30.1.20

09-07-2019

31-08-2022

21

2022

Rectified
Spirit 92
KLPD

UAN No MPCB Consent
0000076545/CR-2001002024
dated 30.1.20

09-07-2019

31-08-2022

22

2023

Rectified
Spirit 60
KLPD

UAN No MPCB Consent
0000141678/CR/2208001529 Dt
30.08.2022

30-08-2022

31-08-2023

23

2024

Rectified
Spirit 60
KLPD

MPCB/ Consent -
0000178219/CR/2401000553 Dt
04.01.2024

04-01-2024

31-08-2024
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' MAZIARASHTRA :u;,;ﬂ.mﬁ CONTRCL SCARD

= 42&”1 'ﬂ KALPATARU POINT, 3 &4 foor,
A2 %516 R CSRIREEE Bion Melungs Scheme Roed No, &
e Opp. Sion Circle, Sion - Eest,
W MUMBA!L: 400022
RED / LSI
Consent No.BO/RONK/A'NAGAR- LFQ_, /Rfcc—j:}_g Dated: 1S Tos ]?/O.ca?.’__
¥ L

Lonsent_to hstab;{”'/_Operate under Section 25 / 26 of

of Pollution) Act, 1974;

under Section 21 of the Air (Prevention & Control of

Pollution) Act, 1981 and Authorisation / Renewal

of

Authorisation under Rule 5 of The Hazardous Wastes
(Management & Handling) Rules, 1989 & Amendment Rules, 2000,
[To be referred as Water Act, Air Act and HW(M&H)

Hules respectivelyl].

CONSENT is hereby granted to
M/s. Padmashri Dr. Vithalrao Vikhe Patil
Sahakari Sakhar Karhkhana Ltd.
[Distillery Divisionl,
PO: Pravaranagar, Tg: Shrirampur,
Dist. Ahmednagar

located in the area declared under the provisions of the

Water* Act,

dir Act and Authorisation under the provisions of HW(M&H) Rules
subject to the provisions of the Acl and the Rules and the Orders that
may be made further and subjecl to the following terms and conditions:

1. _The Consent to Operate is granted for a period upto -

31~ %} 2002 “without preJudlce to prosecution filed
0 f ET e fane st g oV i

in the: Court

(1) The validity to the authorisation granted under HW(M&H)

Rules, 198 endment Rules 00, however,

will be”

valid for a period of 5 ycars from January 2000,

after

which the industry shall submit a fresh application for

- authorisation, i1f required, —
2o The Consent is valid for the manufacture of - h
S No. Product Maximum Quantity
1. Rectified Spirit 1,800 KL/Month. —
2 Fusel 0il 600 Litres/Month.
3, Counlry Liguor 630 KL/Month,
1. I MFL o 90 KL/Month.

(e

,Cc6°' 3.' CONDITIONS UNDER WATER ACT
%

(i) The daily quantity of trade effluent [rom the
0 shall nol exceed 72,0 M3.

(1/)(ii) The daily guantity ol sewage effluent from the
shall not exceed 23.0 M3.-

Taclor

factory

(¥ scanned with OKEN Scanner
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(iii) Trade Effluent ’

Ireatment: The applicant shall provide comprehensive
treatment system -consists of ‘'Bio-gas plant. . or bio-well
as primary treatment followed by well -designed aerobic
composting. The arrangement shall beé leak-proof and )
effluent or leakages/seapages shall find way inLe
environment, thereby ‘causing pollution of surface or ground
water. ) ; '

Conditions for Aerobic Composting are as below : e

1) Applicant shall ensure availability of adequate filler
material such as press mud, bagasses, agricultural /
biological waste as required for effective. composting .
system. . '

2) Composting material should meet the follbwing’
specifications

Moisture aics 30 to 35% : »
Carbon / Nitrogen Ratio _ +.. Below 17 ~ s :)
Nitrogen ) «i 1,8 to 2%

Phosphorus e 1.5 to 2% .

Potassium _ : 57 J to 4%

3) The compost léachet (I gram of eomboﬁl_ﬁfﬁéd'y}thflﬁﬂ ml.
" of distilled” water- and - filtered) ./ filterate 'shall
conform to the following limit : S S
. pH R .., 7.5 to 8.0 -
B.0.D. - Not to exceed ..” 30 mg/l: " s

4) A pucca leak proof 'guard pond ~of .'sufficient holding
capacity should be provided to cope up with the effluent
discharge during short term process disturbances/monsoon.
In case of prolonged disturbancé in " effluent treatment
and disposal system the contributing units shall Bé shut
down and shall not be restarted without rectifying the
system. ' ' tial 2 A

W
—

The composting site/pits shall’ be made Jcak proof by
proper lining. A calc¢h drain stiall be pravided round the
composting silte Lo collect, leachates/runoff and same
shall bLe recycled into the storage pond [ur application
on  compost depols. Arrangements for overfurning of
compost material "in pits/windrops and spraying of spent
wash sha'll bLe made to ensure appropriate aeration and
uniform distribution of spent wash. : = e

&) In casce of vompustling in open fivlds, the applicstion of
spenl wash shall stop by end of April, so thal compost is
ready  and the site is cleared if the composted manure
before onset ol monscon. The compusled manure shall  be
vollected and stored un a raised platform willh  suitable
ratn cover so that the compost manure 15 nol washed  gway
Ly railssrunaff,

(¥ scanned with OKEN Scanner



(iv)

(v)

(vi)

(aid)

(viil)
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7) Characteristic of soil, gound water and effect on crop
yield should be monitored in the area where compost 1is
used as manure and results thereof shall be compiled and
reported in the Environment Statement to be submitted
every year, :

Sewage Effluent Treatment : The .:pplicant shall provide
comprehensive treatment system as is warranted with
reference to influent quality and operate and maintain the
same continuously so as to achieve the quality of treated
effluent to the following standards :

Suspended Solida ' Not to exceed 100'mg/1.
BOD 3 days 270C ' Not to exceed 100 mg/!l.

Sewage Effluent Disposal : The treated sewage effluent
shall be soaked in a soak pit, which shall be got cleaned
periodically. Overflow, if any, shall be used on land for
irrigation only.

Non-hazardous Solid Waste :

Type of waste Quantity ITreatment Disposal
1) Yeast Sludge 200 MT/Y. - By Compnéﬁ;g.
2) Digestor Sludge 350 MI/Y. - Use as mdnure.

Other conditions . s
1) The industry should monitor effluent quality regularly.
Molasses Conditions : A S
1) The - molasses shall be properly collected and stored in
steel tanks which shall be absolutely leak proof. At no
stage of handling-of molasses, there shall Le leakage or
spillage.

2) The capacity of tanks for storage of molasses shall bLe
such that at no time the molasses shall] be required to
be stored in kutcha pits. Adequate space storage
capacity shall be available to take care of bumper
production of sugar, -non-lifting of molasses ete.

3) All the area on which molasses are stored and handled
should Dbe provided with drain for diverting the spills
to the. treatmenl plant/molasses tank. Suitable
arrangements for accidental discharges of molasses from
the tanks shall be provided to contain the same within
factory premises.

1 Destruction of molasses and i1ls disposa! shall not "bLe
done wilhout specific permission in writinz f{rom the
authourised officer of Lhe Board, intimativn of intention
te destroy or dispose of the melasses shall be given to
the Board atlcast 13 (fifteen) davs n advance by
regislered  post  under intimation to the Sub-Regional
Off:cer and Regional Officer of the Board under  whose
jurisdiction Lhe factory is situated.

A}
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5) The storage tanks shall be kept in good conditions all S
the vear round with adequate maintenance. The tLanks
size and capacity per cm, height, total «cuapacity in
tonnes shall be displayed prominently ne © the lank.

6) The above conditions shall be jin addition to and. not in

' derogalion of the provisions contained in the  Bombay
Molasses Rule. . 1953 and Maharashira Molasses Storage
and Supply Regulation, 19635

The applicant shall comply with the provisions of The Water
(Prevention & Control of Pollution) Cess Act, 1977 (to be referred
ags Cess Act) and Rules thereunder

“"The industry falls in the 7th & 15ih category of the Cess Act
and the Rules made thereunder.

The daily water consumpl un for the following categories is as
under

i) Domestic 25.0 CMD
ii) Industrial Processing } CMD
iii) Industrial Cooljing } 830.0 CMD -
iv)"ﬁgriculture/ﬁafﬁening } CMD

The applicant shall regularly submit to the Board the
returng of water consumption in the prescribed form and pay the
cess as specrified under Section 3 of the said Act.

CONDITIONS UNDER AIR ACT

(i) The applicant shall install a comprehensive control system
consisting of control equipments as 1is warranted with
reference to generation of emissions and operate and
maintain the same continuously so as to achieve Lhe level of
pollutants Lo the fullowing standards

Control Equipment

1l Well designed dust collector of sufficienl cavacily
should bLe pruvided v - al Boiler; b] Any other sources
of SPAM.

o,

21 Scrubber of suflficient capacily should be provided to
serub C0O2 gas emissivns.

Standards for Emiasasions of Air Pollutants

i) SPM Not Lo exceed L3G e/ Nmd.
1i) S0Z Sol tou exveced 270 hg/day,
vy The applicant shall observe Lthe followiag Tue: palters -
o I ivpe ol fuel Quantly
11 Furnare 01! 3,000 [1lres,Day.
2] Birugas QU000 Mgk Da
r-3
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(iii) The applicant shall erect the chiuney(s) of the foullowing
specifications :
Sr.No. Ch.aney attached to - Height jn Mirs.
Ll Boiler 30.0

(iv) The applicant shall provide ports in the-chimney/(s) and
facilitates such as ladder, platform, etc. for monitoring
the air emissions and the same shall be open for inspeclion
to/and for use of the-Board’'s staff. The chimney/(s8) vents
attached to various sources of emission shall be designated

" by numbers such as S-1, $-2 etc. and these shall be painted/
displayed to facilitate identi‘ication.

(v) The industry shall take adequate measures for control of
noise levels from its own sources within the premises so as
to maintain ambient air quality standard in respect of noise
to less than 75 dB(A) during day time and 70 dB(A) during
night time, Day time is reckoned in between 6 a.m. and
t0 p.m. and night time 1is reckoned between 10 p.m. and
6 a.m.

(vi) Other conditions
1) The industry should not cause any nuisance in surrounding
area.
2) The industry should monitor slask emissions and ambient
air quality regularly.

6 CONDITIONS UNDER HW(M&H) RULES, 1989 & AMENDMENT RULES, 2000

(i) The applicant shall handle hazardous wastes as specified

below :
Sr. Item No. of Waste Type of waste Quantity Disposal
No. Process substance

generating contain as

HW as per per classes

Schedule~1 of Sghedulq~11

The industry should not generate any hazardpis waste.

(1i1) Treatment : -—

(iii) The authorisation 1is hereby granted to operate a facility
for collection, storage, transport and disposal of hazardous
waste. . .

(iv) The industry should comply with the Hazardous Wastes
(Management & Handling) Amendment Rules, 2000.

7. W¥henever due toe any accident or other unforeseen act or event,
such emissions occur or is spprehended Lo occur  in escess  of
standards laid down, such information shall bLe forthwith reported
Lo Board, concerned Police Station, Office of Dircectorate of
Healllh  Services, Department  of  Explos:ives, luouspectorate of

Factories and Local Body., In case of failure o pollution
conlrol cquipments, Lhe production process connected Lo it shall
he stopped. : %

10
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ik - -

“. The applicant shall o ply with the conditions as stipulated

under Annexure-I & I1 enclosed.

This 1s issued pursuant to LIy Jdecision of Lhe Consent Appraisal
Committee of the Board in its meeting held on 3nd January, 2002,

For and on beha!l of the
« Maharashtra Pollution Cpntrol Board

(Dr. Munshl! Lal Gautam
Me Secretary
To:
The Applicant,
/s, Padmashri Dr. V.V. Palil SSK Ltd.,
[Distillery Divisionl
Dist. Ahmednagar.
Copy to :
{. Regional Offlicer, MXE, Nashik.
2. Sub-Regional Officer, MHB, Ahmednagar.
3. Chief Accounts Officer, MPCB, Mumbai.
Received Consenl fee of -
D.D.No. Date Drawn _on

Rs. 40,000/~ 657124  04-12-2000 State Bank of India

Rs.J0,0UO/: 524198  28-11-2001 )
4, Cess Branch, MPCB. . 5, Master File.

11
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RLD/LSI
Consent No.BO/WPAE/EIC NO NK-0643-06/ CCHWA -- F"S Date: [2-/ 09/2006

Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under
Rule S of the Hazardous Wastes (Management & Handling) Rules, 1989 and
Amendement Rules, 2000.

[To be referred as Water Act, Air Act and HW (M&IT) Rules respectively]

Consent is hereby granted to
M/s. Padmashri Dr. V.V.Patil SSK Ltd.,
(Distillery Division) -
A/P, Pravaranagar, l'al : Rahata,
Dist: Ahmednagar. '
located in the area declared under the provisions of the Water Act, Air act and
authorization under the provisions of HW(M&H) Rules and amendmenis thereto subject
to the provisions of the Act and the Rules and the Orders that may be made further and
subject to the following terms and conditions: :

I. The Consent to Operate is granted for a périod upto 31/12/2006.

2. The consent is valid for the manufacture of -

R
Sr. no. Product . Maximum Quantity /) o .J‘}.» N
L Rectified Spirit 1800 KL/M 4 A
2, Country Liquor 630 KL/M f{{: it
3. LM.F.L. 90 KL/M AN o
4. Absolute Alcohol 600 KL/M Y =y
5 Fusel Oil : 600 KL/M eslis

3. CONDITIONS UNDER WATER ACT:
i) The daily quantity of trade effluent from the factory shall not exceed 720 M,

ii) The daily quantity of sewage effluent form the factory shall not exceed 18 M’

ii1) Trade Effluent Treatment & Disposal:

The applicant shall provide comprehensive treatment system consisting of Bio-
d»{ as or Bio-well plant followed by well designed Aerobic Composting. The

Q‘ \G /a;tkmgement shall be leak proof and no effluent or leakages/seepages shall find
wa

y into environment, thereby causing pollution of surface or ground water.

12
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Conditions for Aerobic composting and treatment and disposal of spent wash arc as
below:-
1) Applicant shall ensure availability of adequate filler material such as press
mud, bagasse, agricultural/biological waste as required for effective
composting system. In the alternative, the applicant shall provide

treatment system like Reverse Osmosis for veduction in volume of
effluent.

2) Composting material should meet the following specifications:

Moisture 30to 50 %
Carbon Below 17
Nitrogen 1.5t02 %
Phosphorus 15102 %
Potassium e 3.0t04%

3) The compost leachet (1 gram of compost mixed with 100 ml. of water
distilled water and filtered) / filterate shall confirm to the following limit:

pH Not to exceed 7.5t0 8.0
B.O.D. Not to exceed 30 mg/l

. 4) A pucca leak proof guard pond of sufficient holding capacity should be
provided to cope up with the effluent discharge during short term process
disturbances/monsoon. In case of prolonged disturbance in effluent
treatment and disposal system. the contributing units shall be shut down and
shall not be restarted without rectifying the system.

5) The industry shall take pepmission from the Beard to utilize the spent wash
for ferti-irrigation after preparing a agronomic plan as per CPCB protocol,
in consultation of agricultural university.

( 6) The industry shall not store Spent Wash in unlined pits / solar evaporation
ponds and shall discard all the solar evaporation pits and solar evaporation
lagoons immediately.

s_. 1) Industry shall provide lined storage tanks of 30 days holding capacity, so as
to avoid ground water contamination. ~— "

8) The industry shall provide gas flow meter, on line pH meter, temperature
meter to biogas digester immediately and should operate and maintain it
properly.

9) The industry shall carry out ground water impact study in the surrounding
area and prepare a comprehensive plan for restoration of ground water
quality in affected area such as storing fresh water in the existing
percolation tank, rain water harvesting and recharge,

10) The industry shall supply free drinking water to the people in the affected
area tll water quility is remediated. The Industry shall pay popula,
contribution for the water supply schemes of the affected villages and follow
up with Maharashtra Jeevan Pradhikaran for expeditious completion of
these schemes.

11) The industry shall lift the effluent from pumping station no. 2 and store in
lined lagoons.

12) The industry shall store yeast sludge & dead bio-mass in lined lagoons &
should stop storing the in unlined lagcons immediately.

S,

. e,

13
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13) As per the CREP guidelines industry should achieve Zero discharge.

14) The industry should make available sufficient filler material for compost
purpose apart from its own source of press mud.

15) The composting site / pits shall be made leak proof by proper lining. A catch
drain shall be provided round the composting site to collect, leachates /
runoff and safe shall be recycled into the storage pond for application on
compost depots. Arrangements for over tuning of compost material in pits /
windrows and spraying of spent wash shall be made to ensure appropriate
aeration and uniform distribution of spent wash.

16) In case of composting in open fields, the application of spent wash shall stop
by end of April, so that compost is ready and the site is cleared if the
composted manure before onset of monsoon. The composted manure shall
be collected and stored on a raised platform with suitable rain cover so that
the compost manure is not washed away by rain / runoff.

17) The composting is required to be carried out in scientific manner. The
composting yard should be made impervious, leachate collection system,
fencing should be made fo the area and test well provided for the compost
area.

18) Characteristics of the soil, ground water and effect on crop yield should be
monitored in the area where compost is used as manure and results thereof
shall be compiled and reported in the Environment Statement to be
submitted every year.

19) The industry should provide proper burning facilities having sufficient
height for proper dispersion of emissions from the biogas.

20) The industry should revamp or replace the bio-digester as it is very old.

21) The present production of Rectified Spirit sheuld be allowed commensurate
with the capacity available for effluent treatment and storage.

v) Sewage Effluent Treatment: The applicant shall provide comprehensive
treatment system as is warranted with reference to influent quality and operate
and maintain the same continuously so as to achieve the quality of treated
effluent to the following standards.

1) Suspended solids Not to exceed 100 mg/l
2) BOD 3 days 27°C Not to exceed 30 mg/l
vi) Sewage Effluent Disposal: The treated domestic effluent shall be disposed on
land for gardening only.
vii) Non — Hazardous Solid Wastes:
Type of waste Quantity Treatment &Disposal
Yeast Sludge 200 T/Y Composting & use as
Digester Sludge 350 T/Y manure

4. The applicant shall comply with the provisions of the Water (Prevention & "
Control of Pollution) Cess Act, 1977 (to be referred Cess Act) and Rules

thereunder: v F

The daily water consumption for the following categories is as under. o
i) Domestic - 20.0 CMD

i1) Industrial Processing - 505.0 CMD

iil) Industrial Cooling 300.0 CMD

iv) Agriculture/gardening CMD

(¥ scanned with OKEN Scanner
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The applicant shall regularly submit to the Board the returns of water
consumption in the prescribed form and pay the Cess as specified under Section 3
of the said Act.

5. CONDITIONS UNDER AIR ACT:

i)

The applicant shall install a comprehensive control system consisting
of control equipments as is warranted with reference to generation of
emission and operate and maintain the same continuously so as to
achieve the level of pollutants to the following standards:

Control Equipments:

Dust collector of sufficient capacity provided to boiler shall be operated and
maintained properly.

Standards for Emissions of Air Pollutants:

i) SPM/TPM Not to Exceed 1 50 mg/Nm®
i) SO2 Not to Exceed 135 Kg/Day
ii) The applicant shall observe the following fuel pattern:
Sr. no, Type of Fuel Quantity
1] Bio Gas 30,000 Nm”/day
2] Furnace oil 3,000 Lurs/Day
iii) = The applicant shall erect the chimney(s) of the following
specification:
Sr.no Chimney attached to Height in mtrs.
1] Boiler . 32
iv) The applicant shall provide ports in the chimney(S) and facilities such

vi)

as ladder, platform etc. for monitoring the air emissions and the same
shall be open for inspection to / and for use of the Board’s staff. The
chimney(s) vents attached to various sources of emission shall be
designated by numbers such as S-1, 8-2 etc. and these shall be painted/
displayed to facilitate identification.

The industry shall take adequate measures for control of noise levels
from its own sources within the premises so as maintain ambient air
quality standard in respect of noise to less than 7SdB(A) during day
time and 70dB(A) during night time. Day time is reckoned in between
6a.m. and 10p.m. and night time is reckoned between 10p.m. and 6
am.
Other Cc.ditions:

1) The industry should not cause any nuisance in surrounding area.

2) The industry should monitor stack emissions and ambient air

quality regularly.
3)

6. CONDITIONS UNDER HW(M&H) RULES, & AMENDMENT RULES, 2000:

The industry shall not generate any Hazardous waste.

15 o
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7. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to the Board, concerned Police Station, Office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

8. The applicant shall comply with the conditions as stipulated under Annexure - 1 & 11
enclosed.

9. This issues by reviewing the refusal order issued under No. BO/WPAE/TB/Refusal/B-
1328 dated 28-7-2006, in view of the presentation about the proposed improvement in the
pollution control system in a time bound manner on or before March 2007, in presence of
Hon. Minister, Environment, Govt, of Maharashtra on 12-9-2006, as mentioned below,

a) Improvement in Bio gas plant.

b) Improvement Compost yard as per CPCB norm.

c) Redoing Impervious storage. A

d) Scraping of all solar pits

¢) Installing and commissioning Reverse osmosis plant.

10. The industry should pay arrears of consent fees of Rs.90,000/- within 15 days from the
date of issue of this consent order at SRO MPCB A amednagar.

11. This consent is issued by reviving of of earlier refusal order of this Board
vide no BO/WPAE/TB/Refusal/TB/b-1328 dated 28.07.2006 , and subject to
post facto approval of the CAC of the Board.

For and on behalf of the
) Maharashtra Pollution Control Board

v A%E g\},tjﬁ; U}’lt{i. I“J ==
o g4 ( D.B.Boralkar)
v, v o Member Secretary
To,
M/s Pad.Dr. V.V Patil SSK Ltd

(Distillery Divin),
A/P, Pravaranagar, Tal Rahata, Dist, Ahmadnagar.

Copy to:-1) Regional Officer, MPCB, Nashik.  2) Sub-Regional Officer, MPCB
Ahmednagar 3) Chief Accounts Officer, MPCB, Mumbai. Received Consent fee of -

D.D.No. Date Drawn on
1] Rs. 60,000/- 345459 20/02/2006  SBI.
2] Rs. 40,000/- 661067 12/02/2006, SBI
3] Rs. 50,000/- 679712 24.03.2005 SBI
4] Rs. 10,000/- 681659 13.05.2005 SBI

4) Cess Branch, MPCB. 5) Master File.

16
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Annexure- Il

CREP condition for Distillery

Distillery Industries shall comply with the following CREP conditions:

1] Existing Molasses- Based Distilleries

waste,

1)
1}

V]

V]

Noncompliant distilleries will furnish bank guarantee and Action plan to
concerned State Boards to ensure compliance with any or combination of
the following measures:

Compost making with press mud/ agricultural residue/ Municipal

Concentration and drying/ Incineration.

Treatment of spent wash through bio- methanation followed by two stage
secondary treatment and dilution of the treated effluent with process
water for irrigation as per norms prescribed by CPCB/ MoEF.

Treatment of spent wash through kio- methanation followed by secondary
treatment (BOD<2500 mg/l) for controlled discharge into sea through a
proper submerged marine outfall at a point permitted by SPCB/ CPCB in
consultation with National Institute of Oceanography (NIO), so that
Dissclved Oxygen in the mixing zone does not deplete.

For taking decision on feasibility of one time controlled land application of
treated effluent, a’study will be undertaken within three months.

Road map for utilization of spent wash by the distilleries to achieve zero

discharge in inland surface water courses will be as below:

50% utilization of spent wash -- By March, 2004,
75% utilization of spent wash -- By March, 2005.
100% vutilization of spent wash - 3y December, 2005.

Till 100% utilization of spent wash is achieved, controlled and restricted

discharge of treated effluent from lined lagoons during rainy season will be allowed

by SPCB/CPCB in such a way that the perceptible colouring of river water bodies
does not occur.

2. New Distilleries & Expansion of Existing Distilleries ( Molasses Based)

Proposdl fc: Standalone new distilleries and expansion of existing

distilleries without achieving zero discharge in surface water/ ground water will not
considered by MoEF/ SPCB.

------ K==
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b BAHARASHTRA |
T 2402 O7RY 22409 54 7
v, 28 0a w038
_.—-, Rt Erwtat o i T p M
Reéf'f‘é‘ﬁ:i s @usalnel
Consent No.BO/PCi-HI/EIC-NK-1203-08/CC- jé’/} : Date: 4 f,_f-ﬁooa

Censeni to Operate under Section 26 of the Water (Prevention & Control of F'o:tuhar: y Act, 1974
& under Section 21 of the Air (Prevention & Control of Poliution) Act, 1981 and Authorization /
Renewal of Authorization under Rule 5 of the Hazardous Waste {(Management & Handlmg)
Rules 1989 and Amendment Rules, 2003.

[To be referred as Water Act, Air Act and HW{M&H) Rules respectively]. _ .

CONSENT is hereby granted to

M/s. Padmashri Or.V.V. Patil SSK Ltd.,

( Distiilery Uivision ),

A/P Pravaranagar, Tal.Rahata,

Dist- Ahimednagar. . ;
located in thi2 area declared under the provisions of the Water Act, Air act and Authorization under
the provisions of HW{M&H) Rules and amendments thereto subject to the provisions of the Act
and the Rules and the Orders that may be made further and subject to the following terms and

conditions:
1. The Consent to Operate for expansion is granted for a period up to 31/12/2008
2. * The Consentis valid for the manufacture of - ¥
SN, Product Maximum Quantity
1 Rectified spirit 2760 KU/M (captive use)
2 Couniry Liquor ' 630 KU
3 I.M.F L. 50 KL/M
4 Absolute Alcohol 600 KL/M
5. Fusel Oil 600 KL/M

3. CONDITIOMS UNDER WATER ACT: .
(1) The daily quantity of trade effluent from the factory shall not exceed 720 M3.
(i) The quantity of sewage effluent from the factory shali' not exceed 18 M3~

(lii)  Trade Effluent: ‘ P e :
Treatment : The applicant shall provide comprehensive treatment consists of Bio-
gas or Bio-wel! plant followed by well designed &aerobic composting. The
arrangement shall be ieaked proof and no effluent or leakages/seepages shall find
its way into environment thereby causing poliution of surfacelyground/generated ¢
water. L

Condition for Aerobic Composting and treatinent and disposat of spent wash are as
follows:-

baggases, agricultural, biological waste as required for effective composting ;

tL, tem. In the alternative. the Applicanl shalt provide treatment system like’
56 Reverse Osmosis for reduction in volumz of effluent.

"oy

’Z{/’&) (1) Applicant shall ensure availability of adequate filler malerial such as press mud,
\t:)"—"g

20
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2) Composted material should meel the following specifications:

Moisture " 30 to 35%
Carbon / Nitrogen Ratio % Below 17

Nitrogen .- N 1510 2%
Phosphorus o 1.5t0 2%

otassim N 3to 4%

3) The compost leached (1 gram of compost mixed with 100 mi. Of distilied water

and filtered) / filtrate shall conform to the following limit:
PH = 7.5t08.0
BOD. . . Not to exceed 30 mg/l.

4) A pucca leak proof guard pond of sufficient holding capacily should be provided
to cope up with the effluent discharge during short term process disturbances or in
monscon. In case of prolonged disturbance in effluent treatment and disposal
system the contributing units shall be shut down and shall not be restarted without
rectifying the system. %
5) The industry shall take permission from the Bdard to utilize the snent wash for
ferti-irrigation after preparing a agronomic plan as per CECB protccol.

6) The industry shall not store Spent Wash in unlined pitsf/sciar evaporalion ponds
and shall discard all the solar evaporalion pits and solar evaporalion lagoons
- immediatlely.

7) The industry shall provide lined storage tanks of 30 days holding capacity, so
as to avoid ground water contamination.

8) The industry shall provide gas flow meter, on line pH meter, temperature meter

to biogas digester immediately and should op&rate and maintain it properly.

9) The industry shall carry out ground water impact study in the surrounding area

and prepare a cemprehensive plan for restoration of ground water quality in -

affected area such as storing fresh water in the existing percolatin tank, rain
water harvesting and recharge.

10) The industry shall supply free drinking water to the people in the affected area
till water quality is remediated. The industry shall pay popular contribution for

the water supply schemes of the affected villages and follow. up with...

Maharashira Jeevan Pradhikaran for expeditious completion of these schemes.

11) The industry shall lift the effluent from pumping staun no.2 and slore in lined =

lagoons.

12) The industry shall store yeast sludge and dead bio-mass in lined lagoons and
should stop storing the in unlined lagoons immediately.

13) As per the CREP guidelines industry should achieve Zero discharge.

14) The industry should make available sufficient filler material ror compost
purpose apart from its own source of press mud.

21
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15) The composting silefpits1hg§3:ade leak proof by proper lining. A caich
drain shall be provided round the composting site to collect the storage pond
for application on compost depots. Arrangements for over turning of compost
material in pitsiwindrops and spraying of spent wash shall be made to ensure
appropriate aeration and uniform distribution of spent wash.

16) In case of composting in open fields, the applications of spent wash shall slop
by end of Aprl. so that compost is ready and lhe site is cleared if the
composted manure before onset of monsoon (i.e. 31% May] The manure shall
be collected and stored on z raised platform with suitable rain cover so that the
compost manure is not washed away by rain/runoff.

17) The composting is required to be carried out in scientific manner. The
composting yard should be made impervious, leachale collection system,
fencing should be made to lhe area and lesl well provided [or the composl
area.

18) Characteristic of soil, ground water and effect on crop yield should be
monitored in the area where compost is used as manure and results thereof
shall be compiled and reported in the t:nwronment Statement to be submitted
every year.

19) The industry should provide proper burning facilities having sufficient height for
proper dispersion of emissions from the biogas.

20) The industry should revamp or repiace the bio-digester as it is very old.

21) The present production of Rectified Spirit should be allowed commensurate
with the capacity availale for effluent treatment and storage.

(v) Sewage Effluent Treatment: The applicant shall provide comprehensive
treatmenl system as is warranted with reference to influent quality and operate and
maintain the same continuously so as t¢ achieve the quality of treated effluent to
the following standards.

(1) Suspended Solids Not lo exceed 100 magll.
(2) BOD 3 days 27° C. Not to exceed 30 mgl

(vi) Sewage Effluent Disposal : The treated domestic effluent shall be disposed on
land for gardening only. ;

(vii) Non-Hazardous Solid Wastes :

Type of waste Quantity Treatment Disposal
Yeast sludge 200 T/YT. Composting & use as manure
Digester sludge 350 TrY -do -

(vii)  Other conditions : 1] The industry shall monitor effluent quality regularly.

The appiicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977 ( to be referred as Cess Act ) and Amendment Rules 2003

thereunder:
The daily water consumption for the following categories is as under:

(iy Domestic 20 CMD
(i1) Industrial Processing 505 CMD
(i) Industrial Cooling . 300 CMD
(iv) Agriculture/Gardening e CMD

The applicant shall regularly submit to the Board the returns of water consumption in the
prescribed form and pay the Cess as specified under Section 3 of the said Act.
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CONDITIONS UNDER AIRACT :

{i) The applicant shall install a comprehensive control system consisting of control
equipments as is warranted with reference lo generation of emission and operate and
maintain the same continuously so as to achieve the level of pollutants lo the following
standards : ' 5

Control Equipment: Dust collector of sufficient capacity provided to boiler shall be~ -

operated and maintained properly.

Standards for Emissions of Air Pollutants:

(i) SPM Nottoexceed 150 mg/Nm’
(i) S02 Nottoexceed 135  kg/day
(ii) The applicant shall observe the following fuel pattern :-
Sr.No. Type of Fuel _ Quantity L
1 Bio Gas 30,000 Nm3/day
2. Furnace Oil 3,00 Ltrs./day
(ii) The apnlicant shall erect the chimney(s) of the following spacifications :-
Sr.No. Chimney attached to Height in Mt:s.
1 Boiler ' 32 mirs.

(iv) The applicant shall provide parts in the chimney/(s) and facilities such as 'adder,
platform etc. for monitoring the air emissions and the same shall be open for inspection .
to/and for use of the Board's Staff, The chimney(s) vents attached to various sources of
emission shall be designated by numbers such as S-1, $-2, etc. and these shall be
painted/displayed to facilitate identification.

{v) The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect of
noise o less than 75 dB(A) during day time and 70 dB{A) during night time, Day time is
reckoned in between 6 a.m. and 10 p m. and night lime is reckoned between 10 p.m. and
6am

(vi) Other Conditions:
1) The industry should not cause any nuisance in surrounding area
2) The industry should monitor stack emissions and ambient air quality regularly.

3) CREP condition for Distillery:-
Existing Molasses — Based Distilleries:
Non-complaint distilleries will furnish bank guarantee and-action pian-{o-concerned
State Boards to ensure compliance with any or combination of the following measures.
i) Compost making with press mud/agricultural residue/Municipal waste.
i) Concentration and drying/incineration.
iii) Treatment of spent wash through bio-methanation followed by two stage secondary
treatment and dilution of the treated effluent with process water for irrigation as per
norms prescribed by CPCB/MoEF. :
iv) Treatment of spent wash through bio-methanation followed by secondary treatment
(BOD<2500 mg/l) for controlled discharge into sea through a proper submerged
marine outfall at a point permitted by SPCB/CPCB in consultation with National
Institute of Oceanography (NIO), so that Dissolved Oxygen in the mixing zone does
not deplete. '
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v) For taking decision on feasibility of one time controlied land application of treated
effluent a study will be undertaken within three months.

Road map for utilization of spent wash by the distilleries to achieve zero dlscharge in
inland surface water courses will be as - 100% utilization of spent wash

Till 100% utihiztion of spent wasn is achieved, controlled and restricted discharge of
treated effluent from lined lagoons during rainy season will be allowed by SPCB/CPCE’
in such a way that the perceptible colouring of river water bodies does nol occur.

CONDITIONS UNDER HW (M&H) RULES, 1989 & AMENDMENT RULES, 2003 :
(i) The applicant shall handle hazardous wastes as specified below:
The industry shall not generate any Hazardous Waste.

Whenever due to any accident or other unforeseen act or even, such emissions occur or
is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspeclorate of Factories and Loca! Body. In case of
failure of poilution control equipments, the produchon process connected to it shalibe
stopped.

The industry shall comply with the Hazardous Waste (Management & Handling)
Amendment Rules, 2003.

The applicant shall comply with the conditions as stipulated under Annexure - | & Il
enclosed,

This is issued with the approval of Consent Appraisal Commitlee of the Board in its
meeting held on 16" February, 2008.

For and On Behalf of the
Maharashtra Paollution Control Board,

L dant-
(Sanjay handare o //

Kiitiar Secetary

M/s. Padmashri Dr.V.V. Patil SSK Ltd.,
( Distillery Division ),

A/P Pravaranagar, Tal.Rahata,

Dist- Ahmednagar.

Copy to:

1) .Regional Officer, MPCB, Nashik

2) Sub-Regional Officer, MPCB, Ahmednagar.
3) Chief Accounts Officer, MPCB, Mumbai

Received Consent fee of -
D.D. No. Date Drawn on

Rs. 50,000/- 788817 13.12.2007  State Bank of India

4] Branch, MPCB.
5) M aster file
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10.  The industry shall comply with the Hazardous Waste (Management, Handling & Tans
Boundary Movement) Rules, 2008.

11.  The applicant shali comply with the conditions as stipulated under Annexure - | & I
enclosed.

12.  The gross block capital investment of the distillery is Rs.49.91 crore.
13. This is issued with the approval of Consent Committee of the Board in its meeling
held on 30/12/ 2009.
For and On Behalf of the
Maharashtra Pollution Control Board,

Cpooed”

(Radheshyam Mopalwaar)
Member Secrelary

b I ey

2
R

To, ;
M/s.Dr.V.V.Patil SSK.Ltd., ST
(Distillery Division) AR Y
Pravaranagar,Tal-Rahata, " E

Dist. Ahmednagar, :

Copy to:

1) Regional Officer, MPCB, Nashik

2) Sub-Regional Officer, MPCB, Ahmednagar
3) Chief Accounts Officer, MPCB, Mumbai

Consent fee of Rs.50,000+25,000+50,000/- received vide D.D.No.801437,801539,147296 dated
30..12.2008,05/01/2009,10/12/2009 drawn on SBI

- 4) Cess Wing/Master file.
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_ MAHARASHTRA PCLLUTION CONTROL BOARD

Tel : 2402 0781 /2401 0437

S -
.r-a:;:—‘- '

Kalpataru Point,

) Fax: 2402 4068, R "" 2nd,3rd & 4thfloor,
Visit s at .~ Opp. Cineplanet,
Website : hitp-//mpcb.mah.nic.in N A Near Sion Circle, Sion (E),
E-mail . moch@vsnl.nel .l od Mumbai - 400 022.
RED/LSL
(.,opscnl N(:.M[’(,BIDCF-H!f'l:iC-NK-i8?9-09/’CC- i Date: @510?/@”0

Consent “to Operate under Section 26 of the Water (Prevention & Control of Pollution)

" Act, 1974 & under Section 21 of the Air ( Prevention & Control of Pollution) Act,
1981 and Authorisation / Renewal of Authorisation under Rule.5-of .the Hazardous
Wastes (Management, Handling & Trans Boundary Movement) Ruiles 2008.

[To be refeired as Water Act, Air Actand H W (M, H & T M)Rules respegtiygly].
P Aee) [Friprg 75

" >

'.I ._-} e 5 ‘.T-t-.y. s e b — -
¥ CONSENT is hereby grante }f'/ . &zl
_A/5.Dr. V.V Patil SSK.Ltd., / / gfcﬁ*'Ei.C

\ (Distillery Division)
Pravaranagar,Tal-Rahata,
Dist. Ahmednagar, o WS
located in the area declared under the provisions of the Water Act, Air act and Authorisation
under the provisions of H W (M, H & T M) Rules subject to the provisions of thé Act and the
Rules and the Orders that may be made further and subject to the following terms and conditions:

, 4 The Consent to Operate is granted for a‘period up to - 31.12.2010.

2. The consent is valid for the manufacture of -
Sr.No. Product Maximum Quantity
1 Rectified Spirit 2760 KL./Month
& Country Liquor - 630 KL/Month.
3. Fusel Oil 600 KL ./Month
-4 [.M.F.L. 90 KL/Month
T 5. Absolute Alcohol " ©00 KL./Month

(Industrty shall restrict the production capacity of Rectified Sprit to 30 KLPD due to

inadequacy of copost yards )
(The distillery shall remain closed during rainy season i.e. from 10™ June to 10™ Sept.

a i every year.) ' ]
|
|
|

3. Conditions Under Water Act : -
() The daily quantity of trade effluent from the factory shall not exceed 720 M3,

(i)  The daily quantity of sewage effluent from the factory shall not exceed 13 M3.

(iii)  Trade Effluent: . !
Treatment: The applicant will provide comprehensive treatment consists of bio- .
methanisation/reboiler is as primary followed by well designed. aerobic
composting. The arrangement shall be leaked proof and no effluent or
leakages/seepages shall find its way into environment thereby causing pollution of
surface/ground/generated water. b

..\
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vii) The:composting sue!plts shall b
- drain shall be ‘provided around the"éor posting site to collect the storaga hound for

1089

Conditions for Aerobic Compustmj,

i) The spent wash should be stored in impervious tanks. The spent wash tanks
should have proper lining with HDPL: und should be kept in proper condition o
prevent ground waler pollution. As per the CPCB recommendation  and
undertaking given by the company. storage should not exceed 30 days capacity.

i) Applicant shall ensure availability ol adequate filler material such as press
mud, bagasses, agricullural, biological waste as required for effective composting

system.

iii) Composted material shall meet the following specifications -

Moisture ... 30 to 35%
C/N ... Below 17
Nitrogen . 1.510 2%
Phosphorous ' .. 1.5102%
Pottasium .. 3104% '

iv) The composting site shall be prepared as per the guideline enclosed.
Composting shall be such that it includes mechanical mixing and spraying of
spent wash alongwith mechanical aeration to ensure thorough composting. Hand/

..manual spraying of spent wash shall éot be permitted.

v) The compoat leachete (l gr of ciﬁnpom mixed with 100 ml. of distilled water
and filtered) Filterate shall confor;n 1§ the following limit.

pH" " (Between 7.5108.0

BOD 3 days 27 Deg. C. .+ Nottoexceed 30 mg/l.

vi) A pucca leak proof guard' poﬁd Q‘f 30 days holding capacity as per (i) above
shall cope up with the effliient. d.gsch@ ge during short term process disturbances
In- case of prolonged dlsturbanqe effluent treatment and disposal system,
distillery shall be shut’ down aﬁq stall not be restarted without rectifying the

‘made leak ploof by proper lining. A catch

application on compost depots. cArrangements for over turning of compost
materialin windrows’ aid spraying. of spent wash shall be made to ensure
appmprlat@ aeration and uniform ctlst( ution of spent wash,

S :
4‘ 4 v

vm) In case af compostlng in Open fiejds, the application of spent wash shall stop
by end of April, 5o that compost is ready and the site is cleared of the composted
manure before monsoon. (i.€. 3 1* May). The manure shall be collected and stored
on a raised platform w1_th suitable rain cover so that the compost manure is not
washed away by rain/runoff. .;

ix) Characteristic of soil, ground ‘water and effect on crop yield should be
monitored in the area where compost is used as manure and results thereof shall

year.
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x) The test wells shall be provided ground the compost site for ground water
monitoring. The well water quality has 1o be maintained at 2006 level,

press mud and compost storage so as o cover the same during untimely rains and

i
l
xi) Top pullover impervious sheets shall be provided for entire compost yard, ‘
idle period. \

xit) The operation ol distillery shou to 270 days in a year and that it ;
will ndt operate during rainy season. . |

——

(v)  Sewage Treatment : The applicant shali provide comprehensive treatment
system as is warranted with reference to influent quality and operate and maintain
the same continuously so as to achieve the quality of treated effluent to the ,
following standards. li
(1)  Suspended Solids Not to exceed 100 mg/l. :-
(2) BOD 3 days 27 Deg. C. Motto exceed 100 mg/l.

(xv) Sewage Disposal : The treated sewage effluent shall be used on land for

gardening with factory premises only. [n no case at any time effluent shall finds
its way to any water body directly or indirectly.

(vii) Non-Hazardous Soiid Wastes :

Type of Waste Quantity Treatment Disposal
Yeast Sludge 200 MT/Yr Composting & Used
Digester Sludge as Manure .

{viii) Other conditions * The industry should monitor effluent quality regularly.
CONDITIONS FOR MOLASSES STORAGE:-
i) The molasses shall be properly collected and stored in steel tanks which shall be

absolutely leak proof. At no stage of handling of molasses, there shall be leakage
or spillage.

i) The capacity of tanks for storage of molasses shail be such that at no time the
molasses shall be required to be stored in kutcha pits. Adequate space storage

capacity shall be available to take care of bumper production of sugar, non-lifting
of molasses etc. '

tii)  All the area on which molasses are stored and handied should be  provided with ' !
drain for diverting the spills to the treatment plant/ molasses tank. Suitable
arrangements for accidental discharges of molasses from the tanks shall be
provided to contain the same within factory premises.

iv)  Destruction of molasses-and its disposal shall not be done without specific
permission in writing from the authorized officer of the Board, intimation of
intention to destroy or dispose of the molasses shall be given to the Board atleast :
15 (fifteen) days in advance by registered post under intimation to the Sub- o

Regional officer and Regional officer of the Board under whose jurisdiction the
factory is situated. o
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v) The ‘storage tanks shall be kept in good conditions all the year round with
adequate mainlenance. The tanks size and capacity per cm, height, total capacity
in tonnes shall be displayed prominently near the tank.

vi)  The above conditions shall be in addition to and not in derogation of the
provisions contained in the “Bombay Molasses Rules, 1955” and “Maharashtra
Molasses Storage and Supply Regulation, 1965",

vii)  The industry should monitor effluent quality regularly.

The applicant shall comply with the provisions of the Water ( Prevention & Control f
of Pollution ) Cess Act, 1977 ( to be referred as Cess Act ) and Rules thereunder :
The daily water consumption for the following categories is as under:

(i) Domestic 20 CMD
(i1) Industrial Processing 505 CMD
(1t1) Industrial Cooling/Boiler 300 CMD
(iv) Other - CMD

The applicant shall regularly submit to the Board the returns of water consumption in the
prescribed form and pay the Cess as specified under Section 3 of the said Act.

CONDITIONS UNDER AIR ACT : - '
(i) The applicant shall install a comprehensive coritrol system consisting of control
equipments as is warranted with reference to generation of emission and operate

and maintain the same continuously so as to achieve the level of pollutants to the
following standards:

(a) Control Equipment: ESP/Bag filter/Ventury scrubber/Dust collector of
sufficient capacity to the bagasse fired boiler.

(b) Standards for Emissions of Air Pollutants:

(1) SPM Not to exceed 150 mg/Nm3.
() SO2 Not to exceed 135 kg/day
(it)  The applicant shall observe the following fuel pattern :-
. Sr.No. Type of Fuel ‘ Quantity
1. Bio Gas 30,000 Nm3/day.
2. F.O. : 300 Lit/day.

(iii)  The applicant shall erect the chimney(s) of the following specifications :-

Sr.No. Chimney attached to Height in Mtrs.
I, Boiler 32 mtrs.

(iv) The applicant shall provide ports in the chimney/(s) and facilitates such as ladder,
platform etc. For monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to
various sources of emission shall be designated by numbers such as S-1, S-2, ete.
and these shall be painted/displayed to facilitate identification.
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(v) The industry shall take adequate measures for control lor noise levels [rom its
own sources within the premises so as to maintain ambicnt air quality standard in
respect of noise (o less than 75 dB(A) during day time and 70 dB3{A) during night
lime. Day time is reckoned in between 6 a.m. and 10 p.m. and night time is
reckoned between 10 p.m. and 6 a.m.

(vi)  Other Conditions:
' [1] The industry should not cause any nuisance in surrounding area.
[2] The industry should monitor stack emissions and ambient air quality regularly.

CREP condition for Distillery:-
Existing Molasses — Based Distilleries:
Non-complaint distilleries will furnish bank guarantee and action plan 1o concerned
State Boards to ensure compliance with any or combination of the following
measures.
i) Compost making with press mud/agricultural residue/Municipal waste,
i1) Concentration and dryirg/incineration.
iii) Treatment of spent wash through bio-methanation followed by two stage
secondary treatment and dilution of the treated effluent with process water for
irrigation as per norms prescribed by CPCB/MoEF.

iv) Treatment of spent wash through bio-methanation followed by. secondary
treatment (BOD<2500 mg/l) for controlled discharge into sea through a proper
submerged marine outfall at a point permitted by SPCB/CPCB in consultation with
National Institute of Oceanography (NIO), so that Dissolved Oxygen in the mixing
zone does not deplete.

.

v) For taking decision on feasibility of one time controlled land application of treated
effluent a study will be undertaken within three months,

Road map for utilization of spent wash by the distilleries to achieve zero discharge in
inland surface water courses will be as - 100% utilization of spent wash .

Till 100% utiliztion of spent wash is achieved, controlled.and restricted discharge of
treated effluent from lined lagoons during rainy season will be allowed by
SPCB/CPCB in such a wuy that the perceptible colouring of river water bodies does .
not oceur. |
CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT, HANDLING
& TRANSBOUNDRY MOVEMENT) RULES, 2008.

The applicant shall handle hazardous wastes as specified below:

The industry shall not generate any hazardoust waste

Whenever due to any accident or other unforeseen act or even, such emissions occur or
is apprehended to occur in excess of standards laid down, such information shall be
forthwith reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case of
failure of pollution control equipments, the production process connected to it shall be
stopped.
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Application for Consent/Authorisation

From The.Managing: Bixastor,

To,

Badmaehs‘i----l)r«
“{BistitleryBivsion )
TIEY T RANEYE T DISY "Ahmednagar.,

The Member Secretary,

_Meharashira Pollution Control Bﬂlﬂ.
SUHBAL~ 400203

Control of Pollution) Act, 1974 as amended.

86046

Date :

-Nitthalrao Vikhe Patil S.S.K. Ltd,Pravaranagar.

‘:‘-;J ..'4}“ s TR }3{ w n/ = P
W - r;r;la_( 5
)
ot ooy o
C"—-—... p— § Lol ) prppyec s .} )
___“'"-—\h_'b T, b
o "Z::—_i_r:z’,f fy
faver GRS
FTAWE o i i
weis -' YA _'J_nnﬁ'i Y{'—F
P CTARGIAE
3 ) Fer 7,

() Consent 10 EalabhshiOpemldﬂemal of congsent undar sections 25 and 28 ol the Waler fPtmrubn &

() Consent to Eatablish/Operate/Renewal of consent under Section 21 of the Alr (Prevention and Control of

Pallution) Act, 1881, a5 amended.

() Authorisatiion/renewal of authorisation under rule 5 of the Heazsrdoub Wasles (Mansgement end
Handling) Rules, 1989, as amendad In January,2000, in conneclion  with  mylour/aristing/proposed/
allered/additional manufacturing/processing activity from the premisee &8 par tha dolsils given below.

"{u)

(®)

(©)

.Part A: General

Name, designation, office address with lelaphons/
Fax numbers, e-mail of the Applicant Occupier/

‘Industry/institution/Local Body.

« lor which the application is made.

(Give Revenue Survey Number/Plot number name
of Taluka and District, elso telephone and fax

number)

ai'thority/Matropalitan
dasignated Authaority.

Development

& nulhcmty

Names,

32

Name and location of the indusirial univpremises

Details of the planning permission obtained from
the local body/Town and Country Planning
authority/

Nama ol the local body under whose jurisdiction
the unit is locatod and Name of the licence issuing

addresses wilh telephone and Fax
Number of Managing Director / Managing Partner
and olficer responsiblo for matlers connecled with
pollution conlrul and/or Hazardous wasto disposal,

The Managing D irector,
Pad Dr. Vitthalrao Vikhe Patil

85.5.K. Ltd Pravarana

’lhl Rahata JD:Lst:l--nI

T elephone(82422) 2523@1 g@ 304
Kelhar Bk T al-Rahate

Dist-Ahmednagar, 196,197 of
Kolhar Bk Gat.N .

e 5.88 fo @. 16 of Lehgaon
Commissioned on 6th November 197
Continuous fermentation ef
Distillery S tarted ta 15 April
i998. Biogas commissioned from

December 1987,
Grampanchayat Kelhar Bk.

Shri Ranganath Dhendiba Shitole
Managing Director

Pad Dr.VV pati]l SsK Ltd,
Paravaranagar Contd..

Tele phone (02422) 252307 to 304
Fax No, 2532397 / 253209
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4 (a) Are you registered Induslrial unit 7

(b) If yes, give the number and date of Reglstration

§ - Gross capital investment -of the unt without
depreciation till the dale of application (Cost ol

_ building, land, piant and machinery). '

(To be suppeonad by an affidaviundenaking. on
Rs. 20/- stamp paper, annual report of carlificale
from a Chantered Accountant. For proposed
unit(s), give Estimated figure)

6 If the site is locaied near sea-shore/river bank/
other water bodies/Highway, Indicate the crow fly
distance and the name of the waler body, If any.

7 Does ihe location salisly the requiremsnts under
ralevant Central/State Govt. Notificalion such as
Coaslal Regulation Zone. Notificatiosn on
Ecologically Fragile Area, Industrial Location
policy, etc, If so, give details,

B i the site is siluated In notified industrial estate----

whether effluent collectlon, treatment and disposal
system has baan providad by the authority.

(a)

() Wil the appiiclanl utilise the aystom, il providad,

{c) ¥ not providad, detalls of propoaed arrangement

9 (s) Total plot area,
(b)_ t?uiﬂ-up_afea an?_ ' '
o (::) . area a;aiiablé for the use ol lreated sewsge/frade
effluent for gardening/irrigation.
T 1Mt:ur\th aﬁd'faar'c-} commulonlng of the Unit.
L B ;Nﬁmba{ ﬁl wajua,'ré:;nd;q‘ﬂga sta!‘t
S _n[]‘“! ‘. ' . Weekly off
. 8 Hrs. Sunday

12 (a) Do 'you have a.‘r'asidéntial,lcolony within the
* ~ premises in respact’ 'of which the present
” application-ismade 7 -

_-(®) - ltyes, pleasa state popylation staying
{c) . Indicale s location and distance with relerence to
plant site, ' o

T ol g

33

..

-

]

Yes

DG TD Regigration No. DGT DHQ
ID-5/190/10369-C-31(1) SE /02

Enclesed,

Na.a.

Node

Yes

Biogas Generation using Indstrial
effluent by anaerchic treatmen+
followed by A robic compost ing,
with presmud & other s3id .

5.88 H@G‘tarso
2 .00 Hectors,

Br amposting 10,00 Hectors.

November 1970 continuous ferm

tion type distillery start
¥998, Biagas&%mmiss?gng ’

from Dec.1987

90 15

No

Residential colény is not wthin
the premises,

4000

Abéut 1 Km, Conid..
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3

List of products and by-products manufactured in
tonnes/month, kUmonth .or numbers/month with
thelr types Le. Dyes,drugs eic. (Give ‘figures
corresponding o maxlmum installed production
capacity

List of raw materlals and process chemicals with
annual ‘consumption corresponding to above
stated production figures, In tonnes/Month or
ki/month or numbers/month,

Description of process of manutacture for each of
the products showing input, output, quelity and
quantity of solid, liquid and gaseous wastes, il any
from each unit process, .

(To be supported by flow sheet and/or malerial
balance and water balance shest),

. Part B : Weste Veter aspecia
Water consumption for different uses (m3/dey)

Industrial cooling, spraying in mine piis or bollar
feed, propulsion of hydro generation sats,

Domastic purpoee

- Processing whereby water gets poliuted and the

poliutants are easlly blo-degradable.

Processing whereby water gets poliuied end the
poliutants are not easlly Bio- dagtadabla and are
toxlc

Oiher such as agriculture, gardening etc.
(specify)

Source of walter supply.' Name of . authority
granting permission if applicable and quantity
permitted

Quantity of waste water (sffluent) generated

difference between water consumption and
effluent generated.

Proeseni treatment of sewage/cantsen efflusnt
(Give sizes/capacities-of Treatment units).

Prasent treatmént of trade sffluent

~ (Give sizes/capacities of treatment units)

(A schematic diagram of the treatment Scheme
with’ inletoutlet . characteristics of each unit
oparatlon/process Is, to be provided. Include
dotalls of residue ‘Managemenl system (ETP
gludges)

34

¢ 1)
2)
3)

Rectified Spirit 2760 Ki1/M
Country Liguor 630 K1/M
IMFL 90 K1/M

4) Absolute A 1lahol600 K1/M
5) Fusel 0il 600 Ltr/M
Defeaming 0il 900 Ltr/M

0il P Ltr/M
! Greases 20 Kg/M,

Milasses 5300 to 5500 MT/M i
RxiehBiogas 30000 t0 35000 43 /pa |
Trichlere Ethanol 10 Kg/Day i
Enclosed. '
1 830 N3/Day

300 M3/ Day

. 25 M/ Day

; 625 M>/ Day

, Ni11

t Tolal:

830 M / Day
]

Pravara Left Bank C anal Water

(m3/day)
Domestic /Day {vi) Cooling weler blowdown : @
Industrial : /’Ehv (vil) DM Plan¥/Sofiening :
:'Jocess o H 5 M3 / B@iler Plant washings.

ashings . 3 vill) Tall race discharge from @ )
Bollér Blowdown ~ ; Blow down & cool i ,Hyﬂmpoworm&
Water budget calculaticms aocouﬁlhg for .t Enclosed

. Use for gardaning

1We have provided anearebic
Direstor (Biogas Plant) for

primarg treatment after this

treated in @mposting plant
detail enclosed,
Contd.

(¥ scanned with OKEN Scanner



2

24

' 8

- (d)
(o)

©

1096

4

(a) Are sewage and trade effluents mixed together?

(b) . If yes, state at which, stage - whether before,
intermitently or after tteatmmt

Capacity of trealed aiﬂuonl m‘np. puard pond i
. any.

Mode of disposal of treated efffuent with
" respective quantity, m3/day

Into streamv/river (name of river)

into creeldestuary (namo oi Cresk/astuary)
Into sea
_into drain/sewer (owner of sewar)

On land for Irrigation on owned landfiease land,
Spacify cropped area. .
(To be supported by relevant documents)

Quantity of tregted effluent reused/ recysled,
m3/day. Provide a location map of diapospl
Arrangement.Indicating the outler(s) lor eampling.

Provide a location map of dispesal arrangoment
Indicating the 'omla_r(s) for sampling.

Quality of untreatediraated efiluants .

{Specliy pH and concentration of S8, BODB,C0D
end specific pollutenta rolovent o the Industy,
TDS to be reporied for digposal on land of Wito
elream/river.

Enclose a copy of m@ tatest coport: of anslyeld
from the laboratory approved by Siasie Board/
Commiltee/Central Board/Central Government In
the Ministry of Environment oxpacied
characleristics of the unlraalednrmod effluenl.

)

=E2TE =

(i)

{vt)

(@)

{b)

Part - C : Alr emigalon aspecls
Fuel consumplion

Fuel consumption (TPD/KLD)
Calorific value

Ash content %

Sulphur content %

Other (specify)

Detalls of stack

(process & fuel Stackn D.G. Sat)
Stack number(s)

Attached to

Capacity -

Fuel type

‘Fuel quantity (Kg/r.)

‘Material of construction

Shape (round!roclangular)
Helght, m (above ground level)

(a)
®)
()
(@)
(e)
A

(a)
(b)
()

(0
h)

35

Goal LSHE Fumesce WNatwal Other

.o ®e w8 ®o e
' &

u_-u-uqu'

For Cemposting

Report are enclesed

Previsous consent oopy is
encl osed,

O Gas (Speolly) Di09a3s
30 Ltx/ D '
oo Kéal/;: 30000 to 35000 ;
Keal/Nt

far startup Beiler

e
L L

1 a 3. 4,
Beiler
0 Mr/Hr

Biogas & Furnace 0i}
Biogas 1200 to 1400 NM3

iy,
M.S. 0i1 1% Ltr/ﬂr.
Round
30 Mtrs,

Contd.,
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() Diameter/size, In'meters

(1))
(k)
U}
(m)
(n)

(0)
)

&r (8)

Gas quantity, Nm3/hr.

Qas temperature oC

Exit gas velocity, m/sec. .

Control equipment preceding the stack :

Nature of poliutanis i'kely to present in the stack
pases such as CI2, NOx, Sox, TEM ete.

Emiselons control system provided

In case of D.G, Sel power generation capacity in
KVA

(Alach  specifications  Including  residus

management systems ol each of the control
equipment Indicating Inlet/outlel concentration of

relevant pollutants)

Whether any release of odoriferous campounds
auch as Mercaptans, Phorate ele. are coming oul
{rom any slorages or process house.

Do you have adazyate faclity for collection of
samples of emissions In' the form of port holas,
plattorm, ladder elc, As per Ceniral Board
Publication  “Emission’ - regulations  Part-lI®
(Doaambar, 1985 )

Cidality of reated flue gas_emiesions and pracess
emisslons; Quality of treatad flue gas emigslons
and process emigsions.

( Specify concentration of criteria pollutants and
Industry/process-specific- -pollutants  stack-wise.
Enclose a copy of the latest repori of analysls
from the laboratory approved by Stlale
Board/Central Board/ Cantral Government in the
Minletry of Environment & Ferests, For proposod
unit furnish expectou characleristics of the
emisslons..

Part - D: Hazardous Weste sspact

One Meter ( 1 Mtr) f
17000 to 20000 NM3 /Hr,

808

9 to 9.25 M/Sec

NEQA‘

LA T

-

i Instalied W t scrubber for Co

¢ in fermation S ectien. .

H N.o\e

i Yes

¢ Enclosed

Information about Hazardous Waste Managament as defined in Hazardous Waste (Mnnagomam &

Handling ) Rules, 1989 as amendad In Jan. 2000.

Type/Catagory of Waste as per

Qty.
—Schedule-l. Schedula-ll ko/day
Cal.No. Typse Class Type

Please refer copy of Schedule-l & |l attached

36

Not applicable.

Mathod of
Colle- | Recep- | Slotage | Trans- | Treal- | Dispo-
| _otion | tion port | ment | o8l
Contd..
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(a)

)

()]
(Il)

(i)

{iv)

m

30 (8)

(®)
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Detalls abo'ul use of hazardous waste

‘Name of hazardous wastet upant chemical

Quantlly used/month

Pmy m?m whom wmmged
whom 80 ]

Detalls about technical capabllty and equipmonts
avallable with the appllcam to handle the
Hazardous Wasta. K

Characteristics of hazardous waste(s). Specily

concentration of relevent pollutants, Enclose a-
copy ol the lalast report of analysis or from the
laboralory approved by Siale Board/Ceniral
Board/Central Gowvi. In the Minisiry of Environment
& Forests. For proposed units fumish oxpesisd
characterlslics,

Copy of lormai of manil»ﬂrooord. Koping
practized by the applicant.

Detalls of sell-monltoring (source  and
environment system)

Are you uging any lmpaﬂgd haznrdaua waste, N
yee, give detsils,

Copy of actual user ﬂagmtmlwoonum
obtained fram Minlstry of Enviconmont & Foreals,
GOI, for use of hazardous waste,

Present treatment of hazardous waste, : If any
(give type and capacity of lreatmant units).

Quantity ol hazardous wasle disposal
Within factory

Outside the factory (specily location and encloso

coples of agresmenl.)

Through sale (enclossd documentary preol and
coples of Agrasment.)

Outslide stats/Unlon Terrltory It yes, parllculm of
(1 & 3) abova.

Other (Specity)

Part - E: Additional w&m}lon

Do you have any proposals to upgrade the present ;
system for trealmpnt and disposal of

elliuenemissions and/or hazardous waste.

it yes; glve the detaiis with time. Scheduls for the

implementation and appfoxlmto expenditure to be
Incurred on It. -

37

N.A.

N.A.

N A,

N.-Al

Conid..
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7

Capital and recurring (O&M) expenditure on
various aspect of environment protection such as
effluent, emission, hazardous waste, solid wasle,
tree-plantation,moniloring, data acquisition elc.
(give figures separately for items implementedio
be impleamented).

To which of the poliution control equipment,
separate meters for recording consumption of
electric energy are installed 7

éZnclogad

Yes

Which of the pollution control items. Are
connected 1o D.G. Sel '
(captive power source) to ensure their running in
the event of normal power faiiure.

vuring deagon @ et poWer
Eupply fromn sugsr Factoxy

Nature, quantity and rethod of disposal of -1 awrisal Cuantity Method Disposs

non-hazardous solid was'e generated separately .. .4 Llnige-200 41/yerGoypost
from the process of manufacture and waste : Ed et RER Ml Eaib &S
t:aatmant. " wigestro Bludge-350 r“ﬂ/‘lf,er},hnnume

(Give detalle of area/capacity available in

applicant’s iand) _
Hazardous Chemicals - Give details of Chemicals  ; M +/%e
and quanlities handled and stored.

(1) s the unit a Majot Accident Hazard unit &as per
Mig.Storage Import Hazardous Chemicals Rules?

() Is.he unit'an isolated storage as delinad under '
the MSIHC Rules ? '

() Indicate stalus of compliance of Rules
5,7,10,11,12,13 and 18 of the MSIHC Rules.

(v) Has approval of site been oblained from the .
concerned autharity ?

(v) Has the unit prepared an olff-site Emergency
Plan? Is it updated ?

(W) Has information on imports of Chemicals besn e
provided 1o the Concernad authority?

(vil) Does the unit possess a policy under the PLI Agt 7 ——

-

T

Brie! delails of tree plantation/green belt ; Fubmitted
davelopmant within applicant's premisas-
( in heclares ) )
Information of schemes for wasle minimisation, : i+ eée
resource recovary and recycling-implemsnied and
to be implemented, separately.

Madso

(¢; The applicant shall. indicate whether Industry ;
comes under Public Hoearing, il 80, the relevant
documents such as EIA, EMP, Risk Analysis elc.
shall-be submitted, il so, the relevant documents
enclosed shall be indicated accordingly.

(b) Any other additional information that the ; biedfte
applicants desires to give.

() Whether environment Statement submitted 7 If : Yes/No ¥&a
submitting, give date of submission.

Contd.

38
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48. I’'We further declare that the Information furnishec' above Is correct to the best ol my/our
knowledge.

49. |/We hereby submit that In case of any change from what is stated In this application In respect
of raw materials, products, process of manufacture and treatment and/or disposal of eftiuent,
emissions, hazardous wasles elc. In quality and quantity; a fresh application for
ConsenVAuthorisation shall be made and until the grant of frash Consent/Authorisation no
change shall be made.

50.. 1/We undertake to furnish any other information within one month of its being called by the
Board.

51.  1/We enclosed herewith a Demand draft for Rs. 7.5, Q00./r.. 0.0 80.,.1 574 16..0a%..02,£12/2011

Prave re -SahakerdBapdk-Boni-) Orawn In favour of Maharashtra Pollution Control
Board as the fee for consent/authorisation for a period Upl0 . 203228820 e

Yours faithfully,
Signature..
/éé@w
Name ..

GF BT enitole
Deslgnanon e i Bieee L or

Accompaniments :- (! ws
‘:““ i Fraveranaca r Yel.ls nats
P Index /Site Plan showing the surrounding such as villags lown\-xtm’arrehhas.sbara,cr‘:[mnspon
Routes elc. . .
2 Detalled layout plan of the lactory premises showing structures, waler supply ling, storm drain,

sawers for domeslic effluents, for trade aiﬂuents, location of effluent treatmant and its d[aposal
and any other useful informatlon, drawing, tables elc.

Detailed flow diagram of dilfarent process and point source of emissions.
Latest Joint Vigllénca sample analysis report.
Details of air pollution control devices provided or proposed 1o be provided.

Ambient air quality report, il available.

SR R S

Small Scale Industry’s Certificate/No Objection Certificate from Directorate ol Industries, Gowt. of
Maharashtra/D.G.T.D. Licence.

8. Xerox copy of consent granted under Alr & Water (P.&C. P.) Acts.

9. TLV of raw materlals.

10.  Capital investment certificate.

11 Process flow sheal,
'12. Chemical tea'ctlons_ involved In each process.

13, NOC from local body for proposad Industry.

14. Waler budget calculations.

Govurnaent Cenmmal Pruss, Musnal
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Application for Consent/Authorisation qq103

Erom M. P2 I . Vidhawap Yikke pat)) O

it iR B LTOVGTONGeeY  44/3 500
DL B UDRA GG

To,
™. .S d.c.RE Janad...ofF/cor -
Maharashtra Pollution Control Board, _
e T V.. cendre. [qveds
e BN QULRPRY... 515003 g1t R ;
OgERY nEwe B Ee! H3H

sk, yfdenars ¥ sy T:iﬂﬁ,

We hereby apply for * 21 =i e man A8, HEHRTN

() Consent o Establish/Operate/Renewal of consent under sections 25 and 26 of the Water (Prevention &
Control of Pollution) Act, 1974 as amended. '

(#) Consent to Establish/Operate/Renev:al of consent under Section 21 of the Alr (Prevention and Conirol of
Pollution) Act, 1981, as amended.

(W) Authorisatiion/renewal ¢f authorisation under rule 5 of the Hazardous Wastes (Management and
Handling) Rules, 1989, as amended In January,2000, in connection  with  my/our/existing/proposed/
allered/additional manufacturing/processing activily Irom the premises as per the delails given below.

» PartA: Gensral '
fd&np‘s_}nu)' pore pigthakego v PSS K

! Name, designation, office address with telephone/ - S/
Fax numbers, e-mail of the Applicant Occupler/ C'_.';:cf ﬂ'p sHVamgar. 7 Rerhed g
Industry/institution/Local Body. b/ "Nagay phone mo-poling.

25230 4o 252304 P
2 (s) Name and location of the industrial uniVprémises ; 2532393 /253335; ; No-o2422

for which the applicalion is made. aa Y . =
(Give Revenue Survey Numbar/Plot numbor namu F :;;,V P7-V'V.pS 8-k Loted
of Taluka and Dislrict, also leleohono &nd fax paravaramg,
number) Rs No - 120121

OWN - pPravemrong ; '
(b) Delails of the planning permission obtained from - ;
the local body/Town and Country Planning Dvi'.ﬁi,-aff Kolherr gk .Gt~ Rahat-q
authority/Melropolitan  Development  authority/ Ahmadhagery Pl - 252 ) Jo ol

dasignaled Authority. FeN No-024p2, - 253397 40 2.633¢
N A ' -
(c) Name of the focal body under whose jurisdiction 3 5., : e !
the unit is located and Name of the licence Issuing  ~ 27 * P¥- Vitthakio vfkhe pats| s-skct
authe y. PV enghe
: NC.oc & pe/a(BsB)gs-294]
k| Names, addresses with lelsphone and Fax Pltey . 29 04)] |qgs—

Numbar of Managing Dlractor / Managing Parner i
and olficer responsiblo for mallors connected with Sl ¥4édqsate s p jvated) Nibe pagi

pollution conirol andVor Hazardous wasto disposal. mamg-+he Direesor .
pae p Vipr S 5. trgl p%:nul::mwyw
PH No-2 5230 ¢v 2 52004

et No- 024423 - 253397 - 253399

40
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48. |/We further declare that the Information furnisher above Is correct 1o the best of my/our
knowledge.

49.  1/We hereby submit that in case of any change from: vhat Is slated In this application in respect
of raw materials, products, process of manufaclure ind treatment and/or disposal of effluent,
.emissions, hazardous wastes etc. In qualily and quantity; a fresh application for
ConsenVAuthorisation shall be made and until th# grant of fresh Consent/Authorisation no
change shall be made.

50.. I/We undertake to furnish any other information within one month of its being called by the
Board.

§1.  IWae enclosed herewith a Demand dratt for Rs. .. oM<, detleh "OV"“‘)’ &fe’%"d“‘“}”"( ,

e Drawn in !avour of Maharashtra Poliution Control
Board as the fee for consenauthorisation for a pertod upto .00 5. .~ 284 ..
Yours faith{ully,
M C
SIGNaUTe.....vvee S irineianirennns
Name ﬂbb“.? ¢ NWWFHJ‘”J’( pak]
Designation ma.nr{.;in_g'mffﬁﬁ ;

Accompaniments :-

ks Index /Sile Plan showing the surrounding such as \dllage;.town. river, sea shore, Transpor
Routes elc, _ ‘

2 Detailed layoul plan of the faclory premises showing structures, wataer supply line, storm drain,
sewers lor domestic effluents, for trade elliuents, focatlion of sllluent treatment and Its disposal
and any olher u;eful information, drawing, tables elc.

3. Detlailed tlow diagram ol different process and poinlt source of emisslons.

4, Lates! Join! Vigllance sample analysis report. .

5. Details of air pollution cont}ol devices provided or proposed 1o be provided.

6. Ambient air quality repon, if avallable. )

h Small Scale Industry’s Cenlificala/No Objection Certificate from Directorate ol Industries, Gowt. of
Maharashtra/D.G.T.D. Licence.

8.  Xerox copy ol consent granted under Alr & Water (P.&C.P.) Acls.

9, TLV of raw malerials.

10.  Capital investment certificate.

11. Process flow sheet.

12 Chemical reactions involved In each process.

13. NOC from local body for proposed Industry.

14, Water budget calculations.

1102

Goviaroaent Carmeat Iress, Mo
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MAHARASHTRA POLLUTION CONTROL BOARD

thone : 2365150, 2362820 MAMARASHTAA UDYOG BHAVAN,
Fax : 2365161 1** floor, Near ITI Signal,
Website_: http://mpcb.gov.in. [ ————— e Trimbak road, MIDC
E-Mail ; i@ amy  Compound,
o nashik@rediffmai NP Nashik - 422 007.
. MPCB/RO | 13 Date:, / 7 /| é}%ogg
1 0b

M\
A/Post. Pravaranagar Ta. Rahata
Dist. Ahmednagar

To i —?gf{
\AD}'. V.V. Patil 8.8.S. Ltd.,Distillery Unit) _ v~ i o\ T
= ] 3 ?L:_’,'-'—

Sub: Application for grant of renewai of consent to operate.

Ref: SRO processed application letter no. MPCB/SRO/ANR/26 0
on 15/01/2013

e

called some infoimation vide their letter dtd.31/12/2012 from your end also directed to submit
the additional Consent fees of Rs.18000/-

But, they have reported that, you have not submitted the requisite information as well
as additional consent fees.

Therefore, you are requested to submit the above to this office at the earliest, so that

the application will be disposed off accordingly.
07”‘”5 TR NS

(R.B Andhale)
i/c Regional Officer, Nashik.

Copy to:
Sub-Regional Officer, MPCB Ahmednagar for necessary follow-Lp to:
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AH-p;RASHTRA ed 1N contro BOARD A l

0, 2362820 A UDYOG BHAVAN, |
s 1 flooF, Near ITI Signal, |
v.in. e 1 rimbak road, MIDC
wSmeEWEr Compound,

Nashik - 422 007.

pcB/RONK [I8 /2013 Date: /] 2013

¥ pad. Dr. V.V. Patil 8.5.S. Ltd. Distillery Unit)
' P;:st. pravaranagar Ta. Rahata
3ist. Ahmednagar

$Lib: Application for grant of renewal of consent to operate. ‘Q""

- %ef. SRO processed application letter no. MPCB/SRO/ANR/206
T on 1500172013

aranagar

Lo Q;
This office is in receipt of above referred application for giahitof refewalbiesfisent to

— q_ igerate through SRO Ahmednagar. While scrutiny of same i
2

is-5B¥8ed that, SRO has
lied some information vide their letter dtd.31/12/2012 from your end also directed to submit
- ——-——_he additional Consent fees of Rs.18000/-

§
. U But, they have reported that, you have not submitted the requisite information as well
s additional consent fees.

Therefore, you are requested to submit the above to this office at the earliest, so that
il -ihe application will be disposed off accordingly.

- L -.

_“-—'”“““T | @MI?)')@

SRV . : (R.B Andhale)
' § ilc Regional Officer, Nashik.
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i AHARASHTRA POLLUTION CONTROL BOARD

&

N

AMrutss of ™ silling of 8™ Consant Appraisal Commillee Maaling of 2014-2016 held on

31 512014 a 11.00 afi In lhe charriber of Chalrfian, 3" floor, MPZ Board, Kalpatary Palnt, 415
: Fiane Sian Circle, Slon (E) Mumbai 22,

Tha Cunzenl Appraisal Commitea meeting of the Boerd was held on 31.56.2014, Foliowing

members of lne Consent Appreisal Cornmillee were present: . :

i) S Sahi. ' Chairman i
Chairman, MFC Sdard, lumbai. )

“hrl. Rajeey Kumar Mital, - Mermber Sacrelary
“ember Secrelary, MPC Board, Mumbat

The Sacrejary Home (Transport) Dispt., Mantralays, Mumhan Member, T!:chnfca? f\dﬂﬂ@m)

LaurtiEl, Member 4nd” SEA. Rakesh Kuinar, soﬁf;fsm Head, HEERI, Mnmuaﬁ&wﬁztﬁliﬁﬂm
vailirn, Leave of abisence was g;anlad lo them, "
4

Al

“hairman o the commitee2 welcomed the members of the cornmiltee and allowed procseding of
rohng 1o slan.

e mesting thersafter deliberzted on the agenda Tlerns (Book-18t nc. 11, 12 E. 13) plated:; nafaw~
he >ameniiles and following tfax:imons were laken, -

: ; Content | . Remarks/Discussiun.(1)
g =0 Decision on
i . granted
ek g Home of Indusiry graniof - e iy g
i .,orwérl Y

HEotRgetne: i .

P ; S ew‘item
l t T Kumar Proﬁeols [ Retusal of it was noled ’ﬂ'iil 'ﬁP has ot ﬂléﬂ B0y ,
b LirstmoluresRrivate Ld., | Censentlo apyeal- ‘against. the Refusal Grfer, | '
i VIP Road Bear Alankar egtabiish. ¥3 | Thére will 68, o re»zle.w ,pf RETES ]
L Teiestepdagpad X, offey. fF e T LB
o 1 5 and ey ate ofskati.l
e . el it ewlﬁgalmem-
it i e . 18 giosecution procedur “ang
2" siten. ot 8% CAC mesting of 20142015 (Sook-lel no11, 12 £713) daled 31.5.2044
:  ab B B R ] o T ) Iél‘l
; 1 T v, i
E = .:_--I_IJS o
4 e ~ 1"-'"" )

52
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- Consent draft placed in the agenda.is

: _ _ ' , _ approved with above condltion(g);

I’ < MOB 38K U, Niwasa, ] Approved 31.8.2014 | It was decided 1o grant renawal o
- tecl Mhimednagar . Henewal consent by impo$ing BG of ‘Rs. 5 lakh
: by 2362014 lowards O & M of
poilution control system. Thereafter
teview along with distillery cases, -

1

_ _ Consent drafl placed In the aganda is
o o e » spproved wilh above cordition(s). . .
W “hlgonds 35K Lal Tal, Renswal - It was declded to [ssue SCN for relusal
: | vigoncs, Dist, Mol Approved and closure “direction cue to non-
| “wranagar . compliance of consen! conditions
i observed and complaints  receivad
. {2gainst the induslry, .

i
: *“ac O UV, Panl S3H, i . Roprpved 31.8.2074
si°rd sarenagar, Dl Henewsldndg | . — -
amalgamalion

CA—— . - = i # ERS
'11;*!.@ . decided. 1o grant renewal of-

“|consent “-amg-  amalgamation with

consenl of acetaldehyde unit by
impasing following conditions: :

= ' 1. Industry shall submit BG.of Rs! 10

fakh by 23.6.2014 towards providing
adequate area of Gompost in acrss |
25 or GREE datm amsing

i ~rmedragar

3 [t 2
r

‘Bysiagoge, G ST
2. Industey SREl, submit BG efufits -5
lath by 23.6:20 14 fowards provising |
H2S scrubber in case of. "gdsenas
fue! for treatment at the point of
generation with adequate slack
height by 28.2.2015 :
3. lnﬂusl@f shalk submil ‘B& of Rs, 5
= it 1%23&6’30-14 towarbs &2 of | .
s polbitica;

coplrdl systea .

‘£ Tanpure SSK Lig., Approved | 3182014 |1t was decided to grant renewal of
Prarud, Ahmednagar Renewal and

consent  and  amalgamalion  with
amalgamation consen! of ab

img_n;{gi:;rg fallo

3

a1
b
-

solute alephol .yl by
wing gonditionSts: .

&R,

o

I‘

S

:m Tl
.3..'
28

2. Industry str;{l sublhil BG‘of Rs. 5
lakh by 23 ,;ﬁW-mﬁg roviding
MRS Seriblier in ose of asanus

; T (I Jor trémtment at fim paint ufl
, S & : %ffgér‘aﬁoﬁ " with amaﬂ?m

s 50g o $% CAC maeting o 20160015 (Bookdst not1, 12 & 13) dated 3152014

53 (¥ Scanned with OKEN Scanne



1115

@U\GXQQQ

54

J oot =, %Wﬁ%@mmlﬁmmmmh YR, [, 999

| (Betierdt Ranen R i ]
] . pry g“y&;}hﬂﬂk\; Sye im L&/O h\mml\kfﬁmr\\,\w& &
;@)&_0{4\ o o -:'»(Lq-QS @Egss{r?l\ﬂ _._" - ary '
| '@"1084 i il
1 ¢ I @AZ&C{;&«@M L TBOLXO

4 1'7. (“*-\%)w @g}%ﬁ‘wl\w - Bt

" i o ¢

: A [ ™ ok _

= Fyneod g3/~ o9 et | ay fera| =

o BT ey | 7

— )

A

T
LN o
e e

(3 Scanned with OKEN Scanner



1116

T

I

Ty

! Mt Al
N 3= crr .
{J0E g0, 00,

b

LO0d, 00

MO D -

gy SUh
(TR ;
‘Z : 1] ¥ M Vigradi i n g

Ty RS
Sy Ny

(¥ Scanned with OKEN Scanner



1117 s

m#ﬂt‘wﬁm}mﬁﬂwmwwﬁn‘a
AR I 17, TEGAN

i é’ﬁlﬁ! #av aRig © 49.92.9099

1.

i

Fal

i 4 LW TR O TR

1 H H '
| ] H "

:weﬁwﬁgamﬁ@mmz*nmﬁw
b ogeped] €0 Poetvd [vd anes d bt 1 e P 4EQRER3.004
gy deey : o .

L rETol g I R W0y
Lol P aRe | yoowol s
5 "'ﬁnﬁ CrURCE] 1 - IREvYo.00; :
i F{V’TWTT Ja"—! = ; Q?Linnn;nng
: 3 AT ' : .
| 5 A ' i WA00; ;
e AR : P ;
e B, Prgerery firdt v W T f WER .-:
‘ [ H 1 L o nE
L sl 2 Mo [ WEE W E el WRIETR G 35!}5,%‘1.01§

. TaY] W a® qaviuN - : : 5
3 | e T W TR ) § R
L A AT | -_ ;- —
fBbossoq | e Tew i sivm : WO O v oo

. ___,, ._._‘

56

(¥ Scanned with OKEN Scanner



1118

§29U 00T

%m%@mﬂﬁmmm&-nm. e | 005
T f&amer) g : fz. 7-u/9u/'-‘éoqz_
‘ /R il

y- gf,m’rzd- 1Ly (H)vems
;) e i A T

o w ?,\f;‘y“ n A9

gl

& Tl G L I 53 G e

"-""‘k:} umyt SMYUL L eY

3 o O O - I
NakAd anye ! e W FTYe€oC Sterlg 7o _ Yoo ¢
\
@\9@;1“\;5 {'-t"r.i 9 2YDO ¢
— RO o PR D1 R .\ c
0, A e IEE T T o
Pt
=5
~ . i
n ‘929 oD\ P,,g 313¢ €92 —
W2z z . A : '
~:” - ¢ aAn. et ] CEIC2Bl
—Atn Ydaonz St S A Ay .
| il | - | ¢o| 25| T 7

57 e,

(¥ Scanned with OKEN Scanner



MAHARASHTRA POJ.J'HC?N CONTROL BOARD

Ph;)ne: 2365150, 2362820 IAHARASHTRA UDYOG BHAVAN,
Fax : 2365161 1* floor, Near ITI Signal,

Website_: http://mpcb.gov.in. '—u_,w'_”"' Trimbak road, MIDC
E-Mail : ! -’ Compound,
.nashik@rediffmail N> Nashik - 422 007.
MPCB/RON 2 .~ Date:;. / 7/ [ 2013
; NS/ ﬁ'i}

-
!" r

\‘;\rﬂc/ /
\M/s. Pad. Dr. V.V. Patil $.8.S. Ltd.,Distillery Unit)

A/Post. Pravaranagar Ta. Rahata ~ i
Dist. Ahmednagar (S

Sub: Application for grant of renewal of consent to operate. ﬁ"s;
Ref: SRO processed application letter no. MPCB/SRO/ANR/2 bdt .

J
on 15/01/2013 e\ Wﬁj
ix.-- e KO
sent 1o

This office is in receipt of above referred application for gs«:";f-_of—rg:u v _E‘,Lé\féd
operate throuh SRO Ahmednagar. While scrutiny of same it is-bbserved that, SRO has
called some infoimation vide their letter dtd.31/12/2012 from your end also directed to submit

the additional Consent fees of Rs.18000/-

But, they have reported that, you have not submitted the requisite information as well
as additional consent fees.

Therefore, you are requested to submit the above to this office at the earliest, so that

the application will be disposed off accordingly.
@M 2l i

(R.B Andhale)
i/lc Regional Officer, Nashik.

Copy to:
Sub-Regional Officer, MPCB Ahmednagar for necessary follow-vp to:
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SHTRA Pal]_g%N CONTROL BOARD g\ ‘

TREARMOTRL, UDYOG BHAVAN,

P = ™ ﬂOOl’, Near ITI Signal, ! |
S Trimbak road, MIDC |

- &  Compound, l
N Nashik - 422 007. S

| s. Pad. Dr. Vv.V. Patil S.S.S. Ltd. Distillery Unit)
Post. pravaranagar Ta. Rahata

Jist. Ahmednagar
$lb: Application for grant of renewal of consent to operate.

%ef SRO processed application letter no. MPCB/SRO/ANR/268Y
AR L on 15/01/2013

: 3 This office is in receipt of above referred application for ltﬂﬁf- of retewalibieatisent o
-  Iperate through SRO Ahmednagar. While scrutiny of same i islotEsned that, SRO has

- Elied some information vide their letter dtd.31/12/2012 from your end also directed to submit
————__he additional Consent fees of Rs.18000/-

21 But they have reported that, you have not submitted the requisite information as well
3s additional consent fees.

Therefore, you are requested to submit the above to this office at the earliest, so that
h-——-+.-—-——~—-~|he application will be disposed off accordingly.

— OZ’/’ A TR NES

(R.B Andhale)
ifc Regional Officer, Nashik.
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o HAHARASHTRA POLLUTION CONTROL BOARD

Aeitzs of 3™ siiting of 5™ Consent Appraisal Commitiee Masting of 2014-2015 neld an
¥ 1

at 11.00 a:m in Ine charrber of Chairfnan, 3" finor, MPZ Board. Kalpataru Polnt, 4ih
n Circle, Slon [E), Mombal 22, .

\J

Thn Cuntent Appraisal Commilies meeling of the Bosrd was held on 31, 5.2014. Foilowing
members of ine Consent Appraisal Commillee were present:

S S “Bahri. Chairman
Chaigman, MFC Board, Mumbai.

=nel, Rajeey Kumar Mital, - Member Secrelary
iambar Secretary, MPC Board, Mumbai

i

The Satislaty, Home (Trangporl) Gopt., . Manlrglays, Mumhal Membar Techmcaféﬂﬁsaﬂﬁr&\'}.

aurt s, Miembe dnd " SHR. Rakesh Kufmar, a«qﬁﬁils:wead NEERI, Mumha“‘éomﬁu&ﬁaf-m

neilirn, Lesve of absence was gramad to them, .
L]

Wi,

““airman of the commilies welcomed the members of the commiites and allowed preceeding of
Truling lo stand

e mmesting themafter deliberated on the agenda iterns (Bool-tst nc. 11, 12 & 13) ﬂaﬂe&nel‘arﬁ

©the somitt=2 end following desisions wyre taken.

E ; Consent Remarks/Discussion (1) L
ize | Deglsien on granted

iig It Heme of Indusiny granliof - upto oy

' consonl F .

| "toé}ix_em B . -

AeViewitem | .

1
i Ve
I ] '; T Rumar T—'rojeels & Retysal of it was no‘lad Ehat ﬂP 1ﬂas ﬂb{ﬂléﬂ a0y !
© Lirastmciure Rrivats L., Censenl.to ap;iaai« agal nst. the Refusal Grder. | '
: i Road fieac Alankar Bbifsh There ’Nﬁi 3 ..rrb reulew r'qf
Lo resterNagpor % ey 18 i g o
. ‘l ; < mlﬂa"ﬁﬁ o -.
. il comank (e lsgalse
| grosecution procetuf

2 silb.of 8% CAC mwsling of 2014-2015 iBook-lel hot1, 12 §713) daled 31. 5. 20‘14

o

e b g Y g asse gl
e T

1
a4 _ﬂn—-.:u-—v
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A0 13 38K Lid., Niwasa,

Consenl drafl placed in the aggnda Is
approved with above condilén(g). .

rul Ahmednagar

Approved
~Henewal

31.8.:2014

consent by impasing BG of Rs, & lakh
by 236.2014 ltowards O & M of
polluion control systam. Theresfter
review along with distillery cases.

Consent draft placed In the dgonda s

It was declded to grant renawsl of

I - sanacncs, Dist,
. ] -
\ i Anmeanagar

Vo Sheigondz SOK Lal, Tal,

Renewal
Mol Approved

approved with above coridition(s). -

and closurs "direction c¢ue too non-
compliance of consent condilions

observed and complainls received
| against the induslry. .

iU was decided to lssue SCN for refusal | -

L

hpproved
Hanews! and
amalgamation

3 ;a.:{zjﬁ'ﬂ

3_ decidb&i 0

consent of acelaldehyde unit by
imposlng following conditions:

. Industry shall submit BG. of Rs. 10
lakh by 23.6.2014 towards pxcvldu
adequate a;egma[ Gorpgost in, aotbs

; L OR mﬁﬁﬁﬂﬁ:‘s i
ot o'y g ”

2. Irdustry s'ﬁa‘if .subm?; 5@ Qi

fakh by 23.6:2014 towards pm lnq,
H2S scrubber in ease of. gﬂsﬁﬂas
fuel for treatment at thg poiiit of
generation with adequdte <lack
height by 28.2.2015

13 Induat shalt. submit BB of Rs, §

1; / 236 2014 towarkis<0 &4 of
56 mntmi systeq..

rant renewal of| =
3 con il “-and:  ama gamation  with

f I TE Tanpure SSK L.,
H i rabwi, Ahmednagar
i

e
Ny

amalgamalion

Approved:
Fenewal and

65

31.8.2014

£

It was decided to grant renewal of
consent  and

consént ol abstﬂule a(whpl ,ggll by

amalgamation  wilh

a8 per €

“by M SEG‘M

2. Indastry shiall subrit BG of Rs 5

lekh by 22:5:2044 towards: wd!ng
Hga mmr in ;vasé of"

37 8" CAC maeting of 20142015 {Bookdet not1, 12 & 12) dited 315,204

; D!'I “with .

10

. -

réalmeRt at e g mf‘:-_:'
: - ~slick
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e 1127
_ SHTRA POLLUTION CONTROL BOARD

S 1‘:1. mmwmzmsl mumm
- Fax: 24024068 /24023515
chﬁite http://mpch. gav.in

AR ey

kalpatm Pmnt, 2 gt Flour
Opp_Ciu: Planct Cmcma. e
_Near Sion Circle, Sion (E)

éﬁilllﬂ

= E-mnsmﬁtw&.vsni.m- e  Mumbai - 400 022
SR '  pa 12 /0472016
 Consent No: Format - :wsmcac.cmuzmﬁo PN-270!7-I5/R/£.AC' 034y

i, ']"{1' 3 : : :
M/s. Pad. Dr. V V Pnhl SSK Ltd (Distiiiery),
~ Post. -Pravamnagar, Tal, Rahara, =
= 'Dm. Ahmcdnngar '

: ;_I'S_qb.[cct = chm al of Cnnscnt to Operate for 92 KLPD Dmnllerv Umt (Molasses Base)
S nlungwnh under RED category. -
" Ref  : 1. Consentto Operate granted by Board vide No. MPC B/PCI- I!I EIC NK- e
Spesaneiey O IRT909/CCA172 did. 29.07.2010. _ =4
._r' S e B g, Minutes of CAC mt_Ltmg. hcld on {19-03/ 2010

| .Youi' application: CR!SDSOUMZS.
 Datwed:21.08.2015.

~ For: Renewal of Consent to Operate for 92 RLI’U Dlhlll[cn Unit (Molasses Base) under RED
- category, under Section 26 of the Water (Prevention & Control of Pellution) Act, 1974 & under
4 = Section 2] of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization under
i Rule 5ot the Hazardous Wastes (M, H & T M) Rules 2008 is considersd and the consent is

- hereby granted hUb}LLl lo the followi mg lr.rm:- and conditions and as detailed in the s hedule 1, Il
: & [H annexed o th;s order: : :

2 Th. t,onsent is gmmed fora penod up to 31. 08 2016 R !
2. The total capital investment of the Distillery Unit is Rs. 66.90 Cr. & Cl of the 5ug1r & C‘o -gen |

: Unit is Rs. 314.90 Cr. {As per C.A. Certificate submltrcd by mdus(ry) ) -
: 3 The Consent is valid for the manufacture of -

.‘51 No. Product / By-Product Name  Maxin&im Quantl_t}' - M
AT  Rectified Spirit : 2760 : KL/M
S s "~ Country Liguor T N i i S KL/M

o . IMFL (| R o KL/M
R ~ Absolute Alcohol i 600 - KL/M
g - Trichloro Ethanol =530 : Kg/M

(Dlstﬂiery Capacity sha!l not exceed 92 KLPD)

" 4. Conditions tnder Water P&CP). 1974 Act for discharge of effluent: e
Sr. Description  Permitted quantity of ~ Standards to be - Disposal |
discharge (Ci\-) : achieved :

, Bio-digester followed |
S As per Schedule -1 | by Bio-Composting. |

3 Dumesm, SRR T e As per Schedule -I | On land for irrigation:

S eﬂ]uen{ i DR S S H AR A SRR

{ '__'I._ - dec. eﬂlnent

66
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' ':-A] Yon havc pmwded trmtment for spenl wash consnstmg of on-r.llgester fqi!awed by Blo- N
S composting on 9.0 acres (4.5 acres is as per CREP & work of remammg 4. 5 acm L jT EER
prog.reas) land fu:: aciuevmg zero dxscharge E : : _ : T

B] Comlmons for Acmbic Cnmpostmg . : ol
- L The spent wash should be stored in 1mpervmus tanks The spent wash tanks should i
~have proper lining with HDPE and should be kept in proper condition 1o prevent |
S gmund svater pollution. As per the CPCB recomr *ndation and under!akmg g.wen by |
- the company, storage should not exceed 30 days capacity. :

ii. ‘Applicant shall ensure availability of adequate filler materml such as press mud,

© . bagasses, agricuitural, biological waste as required for effective wmpcstmg systx:m

ise .Zi;i.'--Compmmcr mamnal shall meet the following 5pec:1ﬁcaunns—~ R

_-Mmswre S 30[035% & O e Lo
2 ;-"-N:ungcn SR A I.:; 0 2%
i leﬁt?homus e e T 2%
- Potassium A T ganel.

5 ilv-.';._.:'I‘hc compnsnng site shall be pn.parcd as per the gu:d:.hm enclmed Composrng shall_ 1
~_ be such that it includes mechanical mixing and spraying of spent wash along with J
_mechanical aeration to ensure !]mrough composung Handz manual spraymg of spcnr S
~wash shall not be permitted. @
v.  The compast leachete (1 gr. of compost nmed mth !(}ll mI u! d:\{llltd water and
- filteredy ¥ 1Iterm_ slmll conform to the following limit.
pH : Between 751w 80
- BOD 3 days 2 Dt}.. C. - Notto exceed 0 mgll

VLA puu..; leak pmol guard pond of 30 days holding capacity as per (i} above shall wp:.- |
~up with the effluent discharge during short term process disturbances In case of |
 prolonged disturbance in effluent treatment and disposal system, disuiiery shall be shut ||
~ down and shall not be restazted without rectifying the system. |
~vii, The composting site/pits shall be made leak proof by proper lining. A catch dm in s‘:-:ll 1
- be previded around the composting site 1o collect the storage pound for application on 1
. compost depots. Arrangements for ovt:rturmng of compost material in windrows and |
. spraying of spent wasf shall be made to ensure appmprmr(. .lcratmn and umform |
- distribution of spent wcsh _ - |
viil. In case of composting in open fields, the appllcanon of spent wa ash 5huﬂ stop by cnd of |
- April, so that compuost is ready and the site is cleared of the composted manure before

~ monsoon (1e. 3lst May) The manure shall be collected and stored on a raised

'plalfarm wnth suxtable rain Lover S0 lhal the Lompost mnnure is not washed away by

. _rain/runoff. ; &

X, Characteristic of soil, ground W I!!Ll‘ and effect on crop yu.ld should be momlored in the
| area where compost is used as manure and results thereof shall be comp:led and' :
. reported in the Environment statement to be submitted every year.
%, The test wells shall be provided around the compost site for ground water mommnng 4
i The well x\"lterquahty has to be maintained at 2006 level. 7|
SN Top pullover impervious sheets shall be provided for entire compost yard prcss mud !
~ and compost storage 50 as to cover the same during untimely rains and idles pcrmd }
SRSt -f!;'_ii.,_'-'tbc operation of dlsti]Ie!y shuuid bt r':stncted to 2’?0 dayb in a year and that 1t w:ll
not aperate durmg ramy seasou._ TG R S |

5 H/:.Dr Puik ¥ V- mrm £t mnbmdnawﬂmﬂm’m G
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1.

:![lcr'llinn wcll betore its life come (o an end nr'crccliun of new pollution control equipment.

N 's. .
rcchnologlcal improvement or uthcrw:se such vanatwn (mcludmg the clumgc of any control
2 cqumment, uthcr in whole orin part i'i ncceesary)* . i

% Sz. Stack APCSsamm He:ght Type of Quantity S %
B No. Attached in Fuel & UoM K8/ Day

Tllc Appllcant shall pmwdr Spemf ic Air Pollution control cquipmr:nt’s as pcr lhc cundmuns _
“of EP Act, 1986 and rule made there under from time to time / Enwmnmcntal Clearance /.

' -'l he applwant shall nperatc and maintam above mentioned air pullutinn cuntrcl s}'stem, 50 as.

09 —

5! 11[1“
: 'LM&.MHQ&MMMJ}!LUI tion C LQL _

As per your apphcation, you llave proposcd to mstall lhc Air pollution contml (APC)systent
and also proposed to erect followmg stax:k [s) and to obsmc t!;e followmg fuel partcm-

To FeiR - Mitrs.
Litrs.ZD.
fh 30000

Bio-gas 1 Nm3/D i

Boiler (10
TPH)

3

LREP guldclincs. (Conccm secuon ‘ihﬂﬂ mention 'ipemﬁc contro! cqmpmem 's)

1o achle\rc the level nf pﬂllulants tn the followmg standard.s o

'Pamc'u!at:. [ Not m_cxcecd HO mgf\lm e i et
{maer 0 ' '-

The Applicany shall obtain necessary prior permission for providing additiopal control
equipment with necessary specifications and operation thereof or dlteration or replacement

I'he Boa:d TESeTves its rights to. var) all or anv of tlu: condition in the consent, if due to any

f“’}a%f*\ - .

68
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S e

Sch edulc-TV

Sl lehc apphcam shd!] pmv:dc B:clhty for collectlon of cm*uqnmental samples and samples of tmde i
EAE __f'-__nnd sewage cfﬂucms, air emlss:ons and ha?,ardous waste 1o the Board staff at the turmnai or & .
e fideszgnatcd points and shall pay to the Board for the services rendered in this behalf. Sl
1 2) Industry should momtm‘ emucnt quahty. stack emxs:ums .md ambzcnt axr quaiuy 4
Sois Ee e -mcnthiy/quanerl\r a5 ; S
4 3) The applicant shall pmwde pons in thc {:lumneyf( s} and l'ac;lmes such as l.ldcicr platfonn efc, for :
~ monitoring the air emissions and the same shall be open for inspection to/and for use of the |
- Board's Stafl: The clnmney(s) vents attached to various sources of emission shall be dtstgnatcd 2k
.| bynumberssuch as S-1,5-2, elc. and. these shall be painted/ daspldycd to facilitate identification. |
| 4)  Whenever due to any acudenl or other unforeseen act or e4.n, such emissions oceur or is | |
; '-'_"'__apprehcnded to occur in excess of standards laid down, suuh formation shall be forthwith | |
 Reported to Board, concemed Police Station, office of Directorate of Health Services, |
'.-_;'Depuamcm of Etploswcs Inspectorate of Factories and Local Body. In case of f.ulure of |
| pollution contral eqmpments the prudur:uon process mnmr:ted to it shall be stepped (A b
| 5) ' The applicant shall provide an alternate electric power source sufficient to operate all pollutmn. T
~ contol facilities installed to maintain complmncc with: the terms and conditions of the consent. |
~In'the absence, the applicant shall stop, reduv.e or orherwuse, conlrol producnon 04} ab;de by tcrms_ 4
~ | andconditions of thi; consent. -
| 6) The firm shall submit to this office, thL 30"‘ day of Scptember every ycart the Env:roumenml o
{  Statement Report for the financial year ending 31* March in the prescribed Form-V as per the !
' provisions of tule 14 of the Environment (Protection) (Second Amendment) Rules, 1992, 5
- 7). The industry shall recyclcfrepmccss/reusea’movcr ‘Hazardous Waste as per the provmon o
- contain in the HW (MH&TM) Rules 2008, which can'be rcq.c!cd /provessed /reused /recovered |
and only waste which has to be incinerated shall go to incineration and waste which can be used
: for land filling and cannot be recycled ‘reprocessed ete should go for that {llll'pu\t in order 1o |
- reduce load on incineration and land{ill site “environment.» :
8} The mdustry shoukl comply with the Hazardous Waste (M, H & TM) Rules, 2008 and submu
aspithe Annual Rr.tuma- as per Rule 5(6) & 22(2) of Hazardous Waste (M, !1 & TM) Rules, 2008 for
—ihe pmccdmg year April to March in Form-1V by 30* June of every vear :
~9)  An inspection book sha!l be npz.ncd and made avallable to the Board 5 nmcers dxmng thmr vISIt :
. tothe apphcant. : )
: "__Il)_'_}_-___"i'he applicant shall make an application for v-:u:wal of thc cnmcnt Imfnre 60 da‘s l"mm thc:-?-f';’
5 ~date of the expiry of the consent. ;'
1R Indusir}* shall strictly comply with thc W'ltel: {P&CPJ Acl 1974, f\lr (P&CP) Act 1981 and |
" Environmenial, Pru!eetzun Act, 1986 and industry specific stamlard uudcr EP Rnlca 1986 whxch ;
~arcavailable on MPCB website (wwy: <., mpch.gov.in).
- 12) Separate drainage system shall be provided for cul!v.cnon of trade and stage effluents, Terminal'
. manholes shall be provided at the end of the collection system with arrangement for megsuring
~ the flow. No ecffluent shall be admitted in the pipes/sewers downstream of the termmalj
- manholes. Ne effuent shall find its way other than in designed and pravided collection system.
13} Neither storm walcr nor d.lSCl'laI’gE from othcr premises shall be alinwcd to mix with lhc effluents
- {rom the factory. :
| I4) The applicant shall mslall a separate meter showmg the cnnsumpuon of anrgy for operatlon of |
~ domestic and industrial effluent treéatment plants and air poflution control systcm A rcgnstcr" !
Siea s '.-showmg conmmptnunoi chemlc.:ls used l‘ar tr:,atmcnt shal} be m.smt.um.d AR : 1
{ 13) Conditiops for D.G. Set i i =
| a) Noise from the D.G. Set shuuld bc controlled by prmrldmg an EICl]USllC em:losurc orby trr:atmg i
1 theroom acousur.ﬂiy Sl
1 b) Industry shoukd prov ide acuu:-uc cnclnaure l‘or cnmml of noise. Tht: ax:ousur: anclosu:e/ av,ousuc
 treatment of the room should be dmgm*d for minimum 25 dB (A) insertion loss or for meeting
“/ithe ambzem nom: standards whxchc?er is on hlgher suh: A sulmble e:xhaust mufﬂet vnth
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ik e s 720 S £ s BID dlch[t.r fﬂlanLd
s _,1.'_.1.‘ o Pmdeefibent o s w0 PAsperachedule -l by Bio. Composmg '
e demued s b e i

A HTRA POLLUTION C ONTROL BOARD

: '_ ’m. uo;mwuazomuzmuvm ' ""'"w-»- £ ' _Kalpmru Point, 2™ - 4*Floor,
= Fax: 24024063 724023515 S e Opp: Cine Planet Cinema,
foihss chsitc. hltp./ /mpcb gov.in ' _?&W. 5 Near Sion Circle, Sion (E)

_D -mail: mpcb(a*vsni,uct ' -..:, e ‘\"’  Mumbai - 400022

e | '  Dater 1270412016

7 C'ou.mﬂ Na Farmar l. OIBO/C‘AC CELL!EIC‘NO PN—Z?M?-!S/R/CAC- (a] 3(”_ :

. TO

M/s. Pad. Dr V. V P.mi SSk Ltd (Dmxlluy),

= Post. - vaamnag.u, Tal, Rahata,

; Dlst Mmednagar. N

.. ; Suh_;e,ct : Rencwal of (,tmscnt to Operate for 92 KILPD Distillery Unit (’\flo!asus Base)
faeiy _ alongwith under RED category.

o Re I Consent to Operate granted by erd_mlu No. MPCB!PC!»III r:xc NK-

: 1879-09/CC-172 did. 29.07.2010.
2 Mmutt.suf CAC mcetmghcid on 09 03/2010

- Your applzcanou CR !508000428
- Dated: 21.08. 2015 :

I-‘or: Renewal of Consent to Operate for 92 KLPD Distillery Unit (Molasses Base) under RED
category, under Scctinn 26 of the Water (Prevention & Control of Pollution) Act, 1974 & under
Section 21 of the Alr (Prevention & Control of Pollution) Act, 1981 and Authorization under
RIJIL X of the Hazardous Wastes (M, H & T M) Rules 2008 is considersd and the consent is
lmrcby granted subject o the followi mt, terms .il'ld condlllonb and as detailed i the schedule 1, 1,
53 & III annc'ccd to t!m. order: :

et Th» cons:.m is grdm:.d ﬂ)r a period up to 31.08.2016. : :
2. The total capital investment of the Distillery Unit is Rs. 66,90 Cr. & CI of lhe Sugar & Co-gen

- UnitisRs. 3 14.90 Cr. (As per CA. Certificate submitted by mdustry)
3 Thu Consent is valid for the manutacture of - :
Sr No.  Product / By-Product Name Maxin&im Qummt_v

e _ Rectified Spirit 2T . KL/M~
=iEgs Country Liguor | 630 ' _KL/M
3 -- IMFL S EEE T L R

4 Absolute Alcohol : 600 S KEIM
=9 - Trichioro Ethanol : e i Kg_fM :

(sttﬂlcry Capacity shall not exceed 92 KLPD)

4. Condmuns undt,r Water (P&CP), 1974 Act for chachar ¢ of effluent: - :
Sr.  Description  Permitted quantity of  Standards to be Disposal
discharge (CMD) achieyed

e .. :l...
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6. -Cnnditiqns under Hazardous Waste (M, H & T M) Rules, 2008 for treatment and disposal of
: Thazardous waste:

7. Non-Hazardous Solid Wastes:

8. This Bnard reserves the ru,.hl o review, amend, suspend, rev okc etc. this cnment and the same

9. This Lonsent should tot be construed as exemption from nb!aming nae%an NOC/permission - !

_ Copy to:

SN __1_13_2;%*_ B

Conditions under Air (P& CP) Act, 1981 for air emissions: :
i Sr. Description of stack / Number of Stack  Standards to be achicved

no. SO0uIce :
1 | Boiler (10 TPH)

| AsperSchedule -1

Type of Waste . Catcgory ~ Quantity UOM Disposal
I. Distillation Residue 5 20.3 { L J KG/D ! Used in wmpnstmg

§ Sr. No.: Type of Waste Quantity UOM ' Treatment * =~ DiS])E}Sﬂll
Loyl Yeast ‘)Iudg. 1 21){} I'M'I‘/A - | Cnmpostinp.

:.h.:!l be binding on th industry.

tmm any oihu Goy cmmcul agencies.

10 Industry shall operate nnlmc monitoring aysum wluch is ms(al!cd as per the directions of
CI’C‘B/ MI’LB & shall connect and upload the data to CPCB/\![’CB server.

1. industnr shall cnmpicte the remaining work of compusl vard IJ)' 30" Apnl 2016.

For and on behalf of the
' : ~+ Maharashtra Pallution Control Board

il 1
NN A i
2% | \

N RS P e ik
B T e

. - e e
(Dr.‘\P. Aﬁmalag:ﬁt IAS)
: : : Member Secretary

- Received Consent fee of -
'Sr.No.  Amount(Rs) DD, No. " Drawn On
£ - Rs. 1L,00000/+ | 977138 | 05082015 | SBI Bank.

I. "  Regional Officer - MPC B Nagshik, and Sub Reuon 1l Oflicer - Ahmednagar, MPC B,
e They are directed to ensure the compliance of the consent u)ndmom
Chief Accounts Officer, MPCB, Mumbai.

i
3. CC/CAC desk- for record & website updation purposes.

: H{r Or. Parl Yo Pcmi \.‘1"\ {m’ SRO Aimn. nfnuy-tr/.'/ﬂﬂf.?mﬂl‘ﬂw B Eree Fogf? lf 3
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53,133:_51_:-1

1) _

pmgress) huu:l for achzevmg zcro d;sch:trgf. S

' 'B] (.ondmons !‘m Acroblc Cumpostmg i : 5 -
' The spent wash should be stored in 1mpcnnous !anks The spent wash tanks shauld..
“have proper lining with HDPE and should be kept in proper condition to prevent
gmund svater poliution. As per the CPCB recomrr »ndation and underrakmg gwen by
ST ‘the Lompany storage should not e'(cced 30 days mpm{v
- Applicant shall ensure availability of adequate filler material such as press mud i

Compmu.d material shall meet the following sp_ec:ﬁcauons et ot

= - Moisture = e .. 30 to 35%
SN o e .Belaw!?;
- Nitrogen L L5t d%
- Phosphorous = 1302% e S
o Potassium = - - Jt0d% P S el e

~ be such that it includes mechanical mixing and spraying of spent wash along with
- mechanical aeration to ensure lhomugh composung Hand« manual spraymg of qpent'
~ wash shall not be permitted. :
ST Tht.' compist leachete (1 gr. of r‘um;mal I‘]l\(‘d with 100 ml. nl (IlSllHL‘d \!..ltu and
: filtered) Filterate shall conform to the following limit. :
pHEates ; Sl Benween Ty 7.5t0 80
BOD 1 days 27 Dep. C. Not to exceed a0 mg L

- prolonged disturbance in effluent treatment and dlsposai system, distillery sha!! bl. shul $
~down and shall not be rcsta'ted without rectifying the system.
-;v:u “The composting site/pits | shall be mide leak proof by proper lining. A catch dmm s’~all

- spraying of spent wast shall be made to cnsun: appmprmc aeration and nmform
dwmbu tion of spcm wissh,

Apnl s0 that compost is ready and the site js cleared of the composted manure before

- monsoon (i.e. 31st May) The manure shall be collected and stored on a raised

phl[‘urrn with :.mtdble rain cover so that the Lompmt manurc is aot washed away b}'

- rain/runoff. i
lx Chmctcmnc of 5011 ground water and eﬂ'ec{ on ¢crop ywld qhould be mommred in the

_ared where compost is used as manure and results thereof shall bc compﬂed and'

fAl You haw pmwdcd trcatmcnt for spcnt wash cqnszstmg of Bm-dlgestur follnwcd by Blo- : '_ ~
~composting on 9.0 acres (4.5 acres is as per CREP & worL of: remammg 4. 5 ar:res - B

. bagasses, agncuimral bialogical waste as required for effective cnmpostmg systh S 2

) -T.w The composting site Shdll bc prepared as per the gmdeﬁne enclmed Composl‘mg shall'l :

vl |
- ¥L A pucca leak proof guard pond ol 30 days bolding capacity as per {1) above shall cope ; -
~up with the effluent discharge during short term process. disturbances In case of |

~ be provided around the composting site to collect the storage pound for appllcanon on |
cﬁmpml depots. ‘Arrangements for overlummg of compost material in windrows and |

o g -vm. In case of composting in open: fields, lht apphcannn ol spcm mah shall stop by end ol‘; :

rcpurted. in the Environment statement (o be submitted every year.
- The test wells shall be pravided around the compost site fnr ground water mamwnng. i
The well water quality has to be maintained at 2006 level. !
' xx Top pullover impervious sheets shall be provided for entire compost ynrd. press mud, ]
~and campost swragc 80 as ta cover the same dunng unnmely rains and idles periud 5
. The operation of distillery should be rcstnctcd m 270 days in a year and llmt it w:ll :

not opcrate dnnngrainyscasou. S

2 H’A Br Pod ¥ vrmtm' T smammwﬂmmomm
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1) The industry shall create Envirgnmental Cell by appointing an Environmental Engineer, Cht.‘mlal
and Agriculture expert for looking after day to day activities related fo Environment’ and
ungatmn field where treated effluent is used for irrigation.

2)

The Applicant shall provlde Specific Water Pollution comro! system as per the mndmon.s of EP
Act, 1986 and rule made there under from time to time/ Environmental Clcamncc 7 CREP

gmdt.hm:s if applic: ahh

' and:t!gn nder ‘Water (Prevention & Confrol ul‘Pgll tion) CESS Act, 1977 as  amended
The Applicant shall comply with the provisions of the Water (Prevention & Control of Pollution)

Cess Act, 1977 and as amended, by installing water meters, filmg water cess retums in Form-1

and olhc.r Provisions as LUHLHIPLd in lhc said act.

Purpose fur'wal&r cumumcd

i, "[ndmlr:al Cmimg. boilu Iu:d ete.,

Water consumption

quantity (CMD)

2; Dnmunc purpose R e

3. | Processing whereby water gels pnﬂuwd &
| pollutants &7e ezsily biodegradable

Processing whereby water gets polluted &

ptoxic

| pollutants are not Ld':llv biodegradable and are

Mfs or Pad V.. Pard SSK Lt i RO r\hm.v.’nuga.rﬂ,rﬂﬂ.f‘msI’?m

g Pagm! i

s ==
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L L L L

- & As per your apphcadnu, you havc proposed to mslall the Air pullutmn control (APC)system
and a.lsn ptoposed to erect followmg stack (s) and tu obscrvc thc fullowmg fuel pattern-

¥ sr. Stack APC System Hezght T}'pc of Quantity ;B ¢
§ No. Attached in Fuel & UoM oDy !
To Mirs. e

Boiler(10.{ =~ [ | Lits./D.
I'PH) s Bio-gas N}S}%{% .

2. The Aﬁpiicmt shall provide Spccif ¢ Air Pollution control cqmpmcht’a; as per the cnnditmm i
~ of EP Act, 1986 and rule made there under from time to time / Environmental Clearance / Al
o LREP gmdelmcﬁ. (Cuncem semon shnﬂ mcnhcn wecnﬁc control eqmpmcnt ’s) -

3. The appllcanl qhaﬂ upcratc aud maintain above mermnued air pu!lutmu control system, so as
tn achieve tlw levcl of pollutants to the follnwmg standard.s :

g.F‘ar!_lculau T‘QH{‘I‘&:‘;EEE&' FSO mg_ﬂ\_fm’;

L THatter S g

2 SR A T e et — ——

4. The Applicant shall uhl'.t_in necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or dlteration or replacement
alteration well before its life come 1o an end or erection of new pollution cootrol egquipment.

28, The Board reserves its rlghla to vary all or any of the condition in the consent, if due to any
: '_:,_'tcchnuloglcal improvement or otherwise such variation (mcludmg the chaugc of any control
t:qmpment clhrr in whoic ur m pan I‘l ncccasa:}'h

?Pi\‘fq et

._: ,,-'

PogeSqfk '

; nf/s Dr md U, ¥, Putll 35K Lo JRHdhm}‘nagorﬂ/RﬂﬁGSl,?ﬂW
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f

- M/s.Dr. Pad, V. V. PatidSSK Lud. SRO Almednogar /l/R/L/I6S12000

\' ‘7-&9.;-1“! bl

- Schedule-111
Details of Bank Guarantees

‘Sr. | Consent | Amt of BG | Submission Purpose of BG | Compliance | Validity

No. ! (w | Imposed | Period - Period Date |

1 |[CtoR  [Rs. 50! 15days 0 & M of pollution | 31.08.2016. | 31.12.2016.

: : 18 A B i R | contrel  systms & e -
: = | compliance of

Sl iR e onseiiConditions, 1 e
12 1CtoR: iRs. 507 15days Completion of work | 30.04.2016, | OneYear,
P e of compost yard as| Enti '
AT B R L i pen CREFRDIMIE. il it et p
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'Schcdule-IV'
S : - e ‘ Sy (s '_ . c “' = : % = 3 ]
bl _.;.".The apphcam shal] prowdc f.lmluy l"or collection of cnvxronmmm samplr.s and samples of tmdc o
- and sewage cflluenis, air emissions and hazardous waste to the Board stalf at the terminal Or_' =
| designated points and shall pay to the Board for the services rendered in this behalf, 3 e
T e :._;'Industry should  monitor emuent quahty, stack emissmms .md ambncnt air quahty e
S j.g'lmartthly/qnancrlv g
13} o The applicant shall provide pons in lhc n.hlmncy;(s) and facilities such as I.!dclcr. platfonn etc. for
~ monitoring the air emissions and the same shall be open for msp:.ctlon tofand for use of the |
1 Board's Staff. The thmney(s) vents .mnchcd to various sources of emission shall be dcsngmted 2 2
| . by pumberssuch as §-1,8-2, etc. and these shall be painted/ displayed to facilitate identification. |
e 5 )| '_'-'-Whenever due to any .u:cxdcnt or other unforeseen act or ew.n, such emissions occur or is | |
- apprehended 1o occur in excess of standards laid down, such information shall be forthwith | |
-~ Reported 10 erd ‘concemed Police Station, office of Directorate of Hcallh Services, |/
- Department of Eaplaswca Inspectorate of Factories and Local Body. In case of failure of |
2 i pollution control equipments, the production process connected to it shall be stoppcd RS &
| 5) The applicant shall provide an alternate electric power source sufficient to operate all. pollunon 2
- control facilities installed to maintain compliance with the terms and conditions of the consent, |
~ In the absence, the apphcant shall smp l’édUL(’ or othervﬂse, cont;roi productmn 1o abide hy tem'ls I
~ | . and conditions of this consent. ~ s
1 6) The firm shall submit to this office, the 30"* day of St.ptembcf every year, the Envuonmental o
~ Statement Report for the financial year ending 31* March in the prescribed Form-V. as per the i
~op - provisions of rule 14 of the Env;mnmcnt(?mtcumn) (Sewnd Amendment) Rules 1992
| D). The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision ||
contain in the HW (MH&TM) Rules 2008, which can be ncycicd /processed /reused 7recovered |
and only waste which has to be incinerated shall go to incineration and waste which can be used
' iur land filling and cannot be recycled/reprocessed ete should go for that purpouu n ordcr 0|
: 'educc load on incineration and landfill site /cnvironment. s
8 The mdustry should comply with the Hazardous Waste (M, H & TM) Rules, 2008 and submit
. the Annual Returns as per Rule 5(6)& 22(2) of Hazardous Waste (M, H & TM) Ruiles, 2008 lor
Eoada i e prccedmg year April to March in Form-1V by 30 June of every year.© ;
{ 9) - An inspection book shall be opcncd and made ava:lable to the Board‘s aﬂlcers during their ws:t-f !
~{+  totheapplicant. ' ;
10) The applicant shall ma.ke an apphcation far r2 ncwal nf the consent bcfurc 60 da)w fmm the-‘?i
{date of the expiry of the consent,
12 _1-_1)___.'Iuduslry shall strictly comply with thr: Wm:r {P&CPJ Act, IQ‘M A;r (P&CP) Act, 1981 and |
 Environmental Profection Act, !98& ‘and mdusm, specific smnddrd undcr EP Rulcs 1986 whn.h i |
~fareavailable on MPCB websm:( cwismpeb. gov.in).
i 12) Separate drainage system shall be provided for collection of trade and sewage d’flucnls Tennm1l
- manholes shall be prcvzded at the end of the collection system with arrangement for maasuring
~ the flow. No cifluent shall be admitted in the pipes/sewers downstream of the terminal
{ manholes. No effluent shall find its way other than in designed and provided collection system.
- 13) Neither storm walter nor dlscharge frnm mhcr prermses shall be allnwed 10 mix mth the eﬂluents ;
| {rom the factory. : .
{ 14) The applicant shal mstall a sepamte meter showmg the -.ansumpnon of t:m:rgy fur upcmuan of |
 domestic and industrial effluent treatment plants and air poflution control system, A rcglster-
- | showing consumption nfch:.mu.ah used i’m treatment shall b:. maintained. _ j
! '-'._':_315) Conditions for D.G. St Gt e
- a) Noise fmm the D.G. Set shnuld bc contro!led by prowdmg an acousuc enclosurc or by ﬂ'eanng 9
~ theroomacoustically. |
~ b) Industry should promd& acuumc enc!nsure for t.onn'ol of noise. Tht, ilwusnc endosuref acousbc 5
~ treatment of lhe room should be designed for minimum 25 dB (A) insertion Joss or for meeting
Lo :hc amblcnt noise- swndards wh&hcver is on higher SIde. A swtable ex!must muffler w;th '

" Poge mra s
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;nsertaon loss of 25 dB (A) shall also be provided. 'l'lu measurement of insertion loss wdl be. clom.
_ at different points at 0.5 meters from acoustic enclosure /room and then average, -

i ) Induslry should make efforts 1o bring down noise level due to DG set, outside- mdusmai :
.. premises, within ambient noise requirements by proper sitting and control measures. - : |
~ d) Installation of DG Set must be smc.tly n Lomphance with rcmmm:.ndauons of DG Set :

- manufacturer, - o
e) A proper routine and preventive maintenance pmcedure for DG set shuu]d be set and followed in
consultation with the DG manufacturer which w ould help to prcvent noise levels of DG set from.
~ detenorating with use, .
) D.G. Set shali be oper‘ued only in case of power fa:lure : ;
%) The applicant should not cause any nuisance in the sunoundmg arca due o opemlmn 0[ D.G.
: YL bl ; :
~h) The apphcam ximil mmply with tht, noulxuxuon oi wquI" dated 17 05. 7(](}7 rcganimg noise hmﬂ o
“for generator sets run with diesel. '
16] ~ The industry should not cause any nuisance in surrounding area. AR
~17) The mdustry shall take adequate measures for control of noise levels from its uw‘n sources within
~ the premises 50 as [0 maintain ambient air quality standard in respect of noise to less than 75 dB
- (A) during day time and 70 dB (A) during night time, Day time is reckoned in bcxwecn 6am. |
o and 10 pam. and night time is reckoned between 10 P .'md 6 a4 m : -
~ 18) The applicant shall maintain pood imuaektcpmg : : :
19) The applicant shali pring minimum 33% of the ava:lablc opc.n land under grecn cnvernbe
- plantation. The applicant shall submir a yearly statement by 30th September every year on |
*available open plot area, number of trees bLII’VWlng as on 31" March ol the year and number of
 trees planted by September end. _
20) The non-hazardous solid witste: amm;, in lhe !actory prcmxsus. swu.pmgs, ete. bc diSpO‘md of'-' _i
scienfifically so as not to cause any nuisance / pollution. The wppilunl shall takc-nca.s:sary :
. permissions from ¢ivic authorities for disposal of solid waste.
21y The applicant shall nat change or aiter the quantity, quality, the rate of discharge, temperature or
the mede of the cffluent’emissions of hazardous wastes or control equipments provided for |
without previous written penmission of (he Board, The industry will not carry out any activity, for
. which this consent has not been g:am‘.dz'witlmul prior consent of the Board.
22) The industry shall epsure that fugitive emissions from the activity are conu'olled S0 as to nmmtﬂm
. clean and safe emnronmcnt in and around the factory premlscs |
- 23) The mdustty shall submit quarterly statement in respect of industries obligatior: towards conscnt }
. and pollution control comphance's duly suppcmd with documentary Lvldences (format can-
' downloaded from MPCB official site). 3
_24) The industry ahal! ﬁubmu uﬁmal < m.ui dddl‘t:"i‘l and amy clmnge will bc duly mlormcd 0 the A
S MPCB s ]
25) The industry ‘$hdh achieve thr. .i‘sldhon;ll Ambient Alr Quullly s:anc.ards prmcnde vlde
- Government ot India, Notification dt. 16. 11.2009 as amended.
126) The Board reserves its rights to review plans, specifications or other gata relating to plant setup
- for the treatment of waterworks for the purification thereof & ‘the system for the disposal of
sewage or trade effluent or in connection with the grant of any consent conditions. The Apphcant
~shall obtain prior consent of the Board to take steps to establish the nnit or eslabhsh any
- treatment and disposal system or an extension or addition thereto. i
27) The industry shall ensure erlaLmenl of pollul:on control system or its parts after expiry of its |
 expected life as delined by manufacturer so as 10 ensure the mrnph.mce ofslnndards and safcty oi'_ :
tie the opr:muon thcrwf . : ;

: -'M/sm-rudw mm Lt ‘iﬂ‘ﬂdhmmnuynrﬂfﬂﬂﬂbs.':m S AL O R S

T Nkt AT el
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ﬂARASHmA POLLUTION CONTROL BOA P\D

Tel: 2401043rf"lﬁ’?();S]/'?:lﬂl—i;Ol
Fax: 24024068 /24023515

Website: http://mpcb.gov.in
E-mail: nipcbl"fvs'nl.ncl

e
UTETETT A

ORI T A
[y ag = oy ]
iyl

L

Kalpataru Point, 2™ . 4"‘1’*‘]00;-,
Opp. Cine Planet Cinema,
Mear Sion Circle, Sion (E)
Mumbai - 40" 022

Red/ LSI

o Camur No: Foruat -1.0/BO/ C i C—Cf LL/ UAN No. 6000012633/R/CAC- |

To, -

M/s. Pad. Dr. V. V. Patil SSK Lid. (Distillery),

Post. - Pravaranagar, Tal. Rahata,

stt Ahmcdr11=,ar
Subjcct ¥

,Rc_f'_-: i

e — PR

Dm: el /92_/20{7
1“.‘ OGO "‘b

PN-27017-15/R/CAC-0342 dtd. 12.04.2016.

L8 Minutes of CAC meeting held on 08/12/2016.

Youbs applxcatton UAN No. 0000012633.

~Dated: 31 08 2016

For: Rencwal of Consent to Operate for 92 I{LPD Distillery Unit (Molasses }'3.15'(.) under RED
category, under Section 26 of the Water (Pre\.enmm & Control of Poilution) Act, 1974 & under
Section 21 of the Air (Prevantion & Contfol of Pollution) Act, 1981 and Authorization under

. Rule 6 of the Hazardous & Other Wastes (M & T M) Rules 7016 is considered and the consentis | -
hereby granted subject to the following tenns and conditions and as detailed in the suhedule I 1.

I & IV annexed to this order:

. The consent is granted From a penod 0] .09.2016 to 31,08, 7_QlL_

. The tozal capiral investment or the Distillery Unit is is Rs. 67.47 Cr. & CI of the Sugar .S. Co gt.n

Unit is Rs. 314.90 Cr. (&s per C.A. Certificate submitted by mdu:,tr\)

: _T he Consent is valid f’u the manufacture of -

%ﬂuma‘:ﬁm&-ﬁﬁ?ﬁm\ RIE

‘Renewal of Consent to Operate for 92 KLPD Distillery Unit (Molasses Base)
alongwith under RED category.
Consent to Operate granted by Board vide No. BO/CAC-CELL/EIC No

e e g o o e o B
-.I .

e —— —p—g o —

S oTe] gt%,;ﬁ Peril a'-ﬁ'TFﬁ‘ﬂ sm_- mm_g&mzﬂi SLispovalic
T B ES— s '-: -;- . : 'n-lt

(D1st1llcrv Capacﬂy shall not exceed 92 hLPD)

Coudmons unde_r Water Q&CP) 1974 Act for dzschaxoc of eﬂluenr

.. [ Trade effluent |

.zu .

1 Bio digester followed.
| As per Schedule -1 ' L by Bio- Cnmpostmﬂ '

o Ly - Rectified Spirit 2/60 ! HL/M
p S ~ Country Liguor 630 EL/M
-3 8 v ' IMFL 90 KL/M
-4 -~ Absolute Alcohnl 500 .~ KL/M
Lt n Y - Trichloro Ethanol 30. Kg/M

' T . e o i
Y

2. | Domestic
! effluent

250

{ As per Schedule -1

"On Jand for irrigation
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e

5. Co dmons under Alr {P& CP)_ct 193! for :ur emmum*

-..... .

l.-;! "Bmlcr(lOT'PH) 1_ 1 T o gt Schoimieo T ]

6. Conditions under Hazardous & Ocher Wastes (M & T M) Rules, 2016 tor treatmeat and disposal

of hazardous waste: _
1 ﬁmmﬁ?‘ﬂ&mmmwuﬁﬁgri]mmm:?'5“.1}:«.1‘ 5 -',-*..- ]311“ Cp e s
: ’ - ] D1stﬂlatwn Rcsuiua j .203 | - 1 KG/D ! Used in composting

7. Non-Hazardous Sohd Wastes:

E’-@il‘mﬁ' : AT ‘m]uvmec-rz:-at»mli:" AR T A
1] Y&lstSludae | 200 [MT/A | 5 DR Composting

8. Thzs Board reserves the right to review, amend, suspend. revoke eic. this condent and the same -
shall be binding on the industry. .

9, Tius consent should not be construed as exemption from obtaining ncr‘exsary NOC/ pelmlsuon
X trorn any other Government agencies. N .

10. Industry shall operate online monitoring system which is installed as per the d:rcctmus of
CPCB/MPCB & shall connect and npload the data to CPCB/MPCD server.,

11. This Conscnt is issued as per the office order issved by Environment Department, GoM vide
no. vide no. Tl 30%8/TE &/ I Dated 23/01/2017.

For and on behalf of the .
Maharashtra Pollution Control Board.

4 F
- ]

{P. K. Mirzshe) o b

: Assistant Scerctary (Tech.) -~
}; Recewed Consent fee of - _
E‘L’I?‘.! mmWﬁﬁ'ﬁﬁ.%@ﬂW\. Ml‘ﬁ" ST 02 A J;-jmulr‘*w_'ﬁmg oo
5 t Rs IOO 0007- | 0186405 | 01.09.2016 | SBI Bank. N

Copy to:+

1. Regjoml Officer - MPCB Nashik, and Sub -Regional Officer - Ahmednagar, MPCB,
' They are directed to ensure the compliance of the consent conditions.
o Chief Accounts QOfficer, MPCB, Mumbai.
- 3. .CC/CAC desk- for record & website updation purposes.

- 1y
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. Schedule-!

D Terms & Conditions for compliance of Water Polfution Contiol |

A] You have provided treatment for spent wash consisting of Bio-dizestzr followed by Bio-
composting on 9.0 acres ofl:md for achieving zero discharge.

_ .~ B] Conditions for Aerobic Compostmﬂ'

‘ “i. The spent wash should be stored in impervious tanks. The spent wash tanks shoulcl
have proper lining with. HDPE and should be kept in proper condition to prevent
grotind water pollution. As per the CPCB recommendation aned undertaking given by
the company, storage should not exeeed 30 days capacity.

ii. - Applicant shall énsuré “availability of adcquate filler material such as press mud,
bagasses, agricultural, biological waste as vequired for effective L.OXYI}.‘O\“H“ >ystcm

o
LN

1. Composted material shall meet the following specifications— _
Moisture ... 30to 35% ' ’
C/N ... Below 17
Niwogea o 1310 2% . E
- I Phosphorous o L5310 2% ,:
Porassium : L 3104% :

iv. The composting site shall be prepared as per the guideline enclosed. Composiing shall |-

.. be such thar it includes mechanical mixing and spraying of spent wash along with 1
~ mechanical aeration to ensure thorongh composting, Hand/ manual spraying of spent |
wash shall not be permitted. )

v. The compost leachete (1 gr. of compost mixed with 100 ml. of disdlled water and |
filtered) Filterate shall conform to the following limit. :

pH Between 151030
BOD 3 days 27 Deg. C.  .Not to cxceed 30 mg/1. i

vi. A pucca leak proof guard pond of 30 days holding capacity as per (i) above shall cope
up with the effluent discharge during short term process disturbances. In case of |
prolonged disturbance in effluent treatment and disposal system, distillery shail be shut i
down and shall not be restarted without rectifying ihe system. S

vii. The composting site/pits shall be made leak proof by proper lining. A carch drain shnlI ]
be providud around the composting site to collect the storage pound for application on
compast depots. Arrangements for overturaing of compost material in windrows and
spraying of speni wash shall be made 0 ensure appropriate aeration and umform
distribution of spent wash.

viii. In case of composting in open fields, the application of spent wash shall stop by end of
April, so that compost is ready and the site is cleared of the composted manure before

- monsoon (i.e. 31st May). The manure shall be collecied and stored on a raised
platform with suitable rain cover so that the campost manure is not washed away by
ram/runoff.

ix. Characteristic of soil, ground water and effect on crop yield should be monitored in the
area where compost is used as manure and results thereof shall be compnled and -
reported in the Environment statement to be submitted every year.

x. The test wells shall be provided around the compost site for ground water mumtonng,_
The well warer quality has ro be maintained at 2006 level. :

xi. Top pullover impervious sheets shall be provided for entire compost yard, pfess mud

and compost storage so as to cover the same during untimely rains and idles period.
xii. The operation of distillery should be resmucd to é@/xl‘us in a vear and tlmt 11 will
not operate during rainy season. :

S
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The industry shall create Environmental Celi by appointing an Envirenmental Enaineer, Chemist
and Agriculture expert for looking after day to day acrivities related to Environment and
irrigation field where treated eflluent is used for irmigation. !

The Applicant shall provide Specific Water Pollution conirol svstem iz per the conditions of EP
Act, 1986 and rule made there under from tme to time/ Environmenml Clearance / CREP
guidelines if applicable. '

Conditions under Water (Prevention & Control of Pollution) CESS Act, 1977 as  amended

The Applicant shall comply with the provisions of the Water (Prevention & Conirol of Pc:llurmn)
Cess Act, 1977 and as amended, by installing water meters, filing warer coss returns in Form-]
and other provisions as contained in the said act.

. .‘“ i }

) _f‘;‘x‘{'._L&L....!“" '.l,wb

e - r.‘;.‘“‘i—”’

T £ =i " W - I :

L | Industrial C{)Ohl‘l“ “boiler fecd etc., | 316.9 5 |
- 2.~ | Domestic purpose | 29.0 _ |

3. | Processing whereby water gets polluted & 6250

ollutants are easily biodegradable

Processing whereby water gets polluted &
pollutants are not easily biodegradable and are
! toxic

- ——
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1. As per yvour application, you have proposed to install the Air pollution conirol (AP(,)w:,tcm
and also proposed to erect follov. ing stack (s) and to observe the following fuel pattern-

2. The Applicant shall provide Specific Air Pollution contral equisment’s as per the conditions
of EP Act, 1986 and rule made there ander from time to ttme / Eavironmental Clearance /
CREP guidelines. (Concern section shall mention specific contro! eqnipment’s)

:.JI

- Terms & conditions

Sciredule-I1

s for compliance of Alr Pollution Caniral:

-

)

r -1- =T - . .
h‘ﬂm.uimm %_us v-_-.‘h.,uamtn'

B e S R R (V] | e o TSI
] 30| {
(. | Beiler (10 . 10 Lius./D. | |
. ) Bio-gas J 3000“ - “ '
P Nmi/D | - :

82

The appiicant shall operate and mizintain above mentioned oir pollution control system, so
to achieve the Ievel of pollutants to the following stancards: ;3 \ |
' i
- ——— [
I Particulate = | Not to exceed 150 mg/Nwm'. {
© matter ; i ;
The App!icam shall obtain accessary prior 'pcrmission for providing additional control
equipment with necessary specifications and operation thercof or alteration or replacement ,
; a!teratmn well before its life come to an cm! ot erection of new poliuticsn control equipment. i
Thc Board rr:scu'c‘; its rights to vary "d! or any of the conditioa in the conscat, if due tgQoy
technological improvement or otherwise such variation (inclading the change of any control |
equipment, ather in whole or in part is nccessary),
: !'

Schedule-TI1
Details of Bank Guarantees
l Sr. | Consent ! Amtof BG | Submissic f Purpose of BG {Comphance? Validity

! No. }g;!:“ Imposed Period | Period l Date
E i i
1 CtoR Rs. 5.0 [ 15 days Q & M of pollution | 31.08.2017, r.’3:1 12, 201:, i

' Lacs contro! systems & { {
compliance of | :
Consent Conditions. | i

...'*-'_‘\ » !

oL J'.-'".

A Sl oo
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L ‘ Schedule-IV

o General Conditions

' ‘ ..1) The applicant shall provide facility for collection of environmenial samples and samples of nade
; and sewage cifluents, air cmissions and hazardous waste to the Board s(ff at the terminal or l

,, .. designated points and shall pay to the Board for the services rendered in this behalf, !
I
I

+2)  Industy should monitor cf‘ﬂucnt quality, stack emissions and ambient air quality
-i4a © monthly/quarterly. - -
The applicant shall provide pdrts in the chimney/(s) and facifities such as ladder, platform etc. for
...~ monitoring the air emissions and the same shall be open for inspection to/and for use of the
Board's Staff. The chimney(s) vents attached to various sources of emission shall be designated
. by numbers such as S-1, §-2, etc. and these shall be painted/ displaved to facilitawe identification.
4)  Whenever due to any accident or other unforescen act or even, such emissions occur or is !
; apprehended to occur in excess of standards laid down, such information shall be forthwith t
| ¢ Reported to Board, concerned Police Station, office of Directorate of Health Services, |
Department of Explosives, Inspectorite of Factories and Local Body. In case of failure of |
|
!
[}

P '.l"j 4
S

: pollution ceatrol equipments, the production process conneciad i it shall be stopped.
-5)  The applicant shall provide an aiternate electric power source sufficient to operate all poliution
. - control facilities installed to mamtain compliance with the terms and conditions of the consent.
v 7 Inthe absence, the applicant shall stop, reduce or otherwise, control production to abide by terms
 and conditions of this consent. l
+8) * The firm shall submir to this office, the 30" day of September every year, the Environmental |
: Staterment Report {or the financial year ending 31 March in the preseribed Form-V as per the |
provisions of rule 14 of the Environment (Protection) (Second Amendment) Rales, 1992, |
7) - The ‘industry shall recycle/reprocess/reuse/recover Hazardous Wasie as per the provision !
; contain in the HEOW (M&TM) Rules 2016, which can be recycled /processed /reused
/recovered and only waste which has to be incinerated shall 2o to incincratuon and waste which
can be used for land filling and cannot be recycled/reprocessed erc should go for that purpose, in
. order to reduce Ioad on incincration and landfill site/environment.
8) The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016 and
submit the Annual Returns as per Rule 6(3) & 20(2) of Hazardous & Other Wastes (M & TM)
: Rules, 2016 for the preceding year April to March in Form-IV by 30™ June of every year.
'9)  An mepe\,non book shall bc opened and made available to the Board's officers during their visit .
. to the applicant. '_
: m) The applicant shall makc an application for renewal of the conscat before 60 days from the |
27 Qate of the expiry of the consent. C
11) Industy shall stricdy comply with the Water (P&CP) Act. 1974, Air (P&CP) Act, 1981 and |
Environmental Protection Act, 19?’6 and industry specific standard under EP Rules 1986 which
? are available on MPCB website (www.mpch.gov.in).
12) Separate drm_mge system shall be provided for collection of trade and sewage efuents. Terminal |
manholes shall be provided at the cnd ~f the collection system with arrangement for measurng |
: the Nlow. No effluent shall be admitted in the pipes/sewers downsweam of the terminal
‘manholes. No effluent shall find its way other than in designed and provided collection system.
~13) Neither storm water nor discharge from other premises shall be aliowed to mix with the effluents
from the factory.
"14) The applicant shall install a separate meter showing the consumption of energy for operauon oF
domestic and industrial effluent treatment plants and air pollution control system. A register
i 14 showing consumption of chemicals used for treatment shall be maintained.
11+ 13) Conditions for D.G. Set
' a) Noise from the D.G. Set should be controlied by providing an acoustic enclasure or by {reating

| ) the room acoustically. '
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ acoustic

83
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the ambient noise standards, whichever is on higher side. A\ suitable exhaust mufiler with
insertion loss of 23 dB (A) shall also be provided. The measurement of insertion loss will be done
at different points at 0.5 meters from acoustic enclosure/ room and then avirage.

“:¢€) Industry should make efforts to bring down noise level due to DG e owside mdustrial

premises, within ambicnt noise requirements by proper sitting and contral measures,
d) Installation of DG Ser must be strictly in compliance with recommendations of DG Set
- manufacturer.
~€) A proper routine and preventive maintenance procedure for DG ser should be set and followed in
consultation with the DG manufactprer which would help to prevent noise levels of DG set from
deteriorating with use, :

4 f) . D.G. Set shall‘be opérated only i case of poser failure.

~2) The applicant should not cause any nuisance in the surrounding area due o operation of D.G.
Set.

h) The applicant shall comply with the notification of MoEF dated 17.03.2902 regarding noise limit

for generator sets run with diesel.

16) The industry should not cause any nuisance in surrounding aiea.

17) The industry shall take adequate measures for contrel of noise fevels from iis own sources within

the premiscs so as to maintain ambient air quality standard in respect of noise to less than 75 dB

(A) during day time and 70 dB (A) during night time. Day time is reckoned in berween 6 a.m.

-and. 10 p.m. and night time is reckoned between 10 p.m. and 6 2

18) The applicant shall maintain good housekeeping.

19) The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly. statement by 30th September every year on
available open plot area, number of trees surviving as on 317 March of the vear and pumber of
wees planted by September end.

20} The non-hazardous solid waste arising in the ﬁcmry premiscs, sweepings, etc. be disposed of
scientifically so as not to cause any nuisance / pollution, The applicant shall ke necessary
permissions from civic authorities for disposal of solid waste.

21) The applicant shall not change or alter the quantity, quahicy, the rate of tiischm';,\. teimperature or

. “ad

the mode of the cifluent/emissions or hazardous wastes or control equipments provided for .
without previous written permission of the Board. The industry will not carry out any activiry, for

which this consent has not been granted/without prior consent of the Board.

22) "The industry shall ensure that fugitive emissions from the activity are controlled so as to maintain

clean-and cafe eqvironment in and around the factory premises.
23%, The industry shall submit quarterly statement in respect of indusirics obligation towards consent

~<Zand pollution conwol compliance’s- duly supported with documentary evidences (fonmr can

. downloadead from MPCB official site).

24) The industry shall submit official e-mail address and any change will be duly informed to the
MPCB. _

25) The industry shall aclneve the N-mcmal Ambient Air Quality standards prescribed  vide
Government of India, Notification dt. 16.11.2009 as amended.

26) The Board rescrves its rights to review pans, specifications or other data reiating to plant setup
for the treatment of waterworks for the purification thereof & the system for the disposal of
sewage or trade effluent or in connection with the grant of any consent conditions, The Applicant

. shall obtain prior consent of the Board to take steps to establish the unit or establish any
treatment and disposal system or an extension or addition therero.

27) The industry shall ensure replacement of pollution control system or irs parts after expiry of its

expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operadion thereof. _ e
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MAHARASHTRA POLLUTION CONTROL BOARD

v

m%”,

Tel: 24010437/24020781/24014701 P Kalpataru Point, 2™ - 4 Floor,
Fax: 24024068 /24023515 Upp. Cine Planet Cinema,
Website: http://mpch.gov.in ‘:ﬁ Near Sion Circle, Sion (E)
E-mail: mpeb@vsnl.net : | 2 Mumbai - 400 022
Red/LSI \ . Date: 05/09/2018
Consent No: Forinat -1.0/BO/CAC-CELL/UAN No. 0000032599/R/CAC- (&0 40002032
To,
M/s Padmashri Dr. Vitthalrao Vikhe Patil Sahakari SakharKarkhana Ltd. -
26/1,97/B,198/A %
Pravaranagar, Loni, 3 '*'--.;,,_‘_:".‘
Rahata, Dist. Ahmednagar "’"?x}’
o N

Subject :  Renewal of Consent to Operate for 92 KLPD Distiller{xf}ﬁ.i’i’ifﬁlolasscs Base)
alongwith under RED category.
lef L Consent to Cperate granted by Board V1dc iSZfCB/ CAC-CELL/UAN
No. 0000012633/CAC-17020000026 dtd. DfaQ%Zﬁl?
2. Minutes of CAC meeting held on 27.03 2018
™ LN
5, e
Your application:0000032599. g e
Dated: 28.09.2017. W
*x,"h:%

For Renewal of Consent to Operate for.92 KLPD ‘Distillery Unit (Molasses Base) under RED
category, under Section 26 of the Water | (Pre(gentton & Control of Pollution) Act, 1974 & under
Section 21 of the Air (Prevention &,Cohttblbf Pollution) Act, 1981 end Authorization under
Rule 5 of the Hazardous Wastes ('M,gf'*& T M) Rules 2008 is considered and the consent is
hereby granted subject to the follow g'terms and conditions and as detailed in the schedule 1, 11,
& 111 annexed to this order: L

%, i k‘\

1. The consent is granted foraa i;:gno& up to 01.08.2017 to 31.08.2019.

2. The total capital mvestméfﬁ"@f the Distillery Unit is Rs. 66.96 Cr. &
(As per C.A. Cem.ficaf‘e submitted by industry)

A Tlle Conscnl is2yalid l'or the mannfacture of —
' yduct / By-Prodiict Nam Maxinmim Quantity.” "5

: - «“Rectified Spirit 2760 KL/M
2 2™  Country Liquor 630 KL/M
3 o IMFL 90 KL/M
4 Absolute Alcohol 600 KL/M
5 Trichloro Ethanol 30 Kg/M

(Distillery Capacity shall not exceed 92 KLPD)

Condmons under Water (P& CP), 1974 Act for 1schar
i Sr. Descriptmn - Perm ' o

4. e of effluent

B10-d1gcs;er followe:d 1

Trade effluent As per Schedule -1 by Bio-Composting.
Domestic ; As per Schedule -I | On land for irrigation
effluent .
Poge 1 ty}‘dl_
{ ot
e
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Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr. - “'Description of stack / - - ' .- Number of Stack " Standards to be achieved

no. ' source

Steam taken from the Sugar unit

Conditions under Hazardous Waste (M, H & T M) Rules, 2008 for treatment and disposal of
hazardous waste;

10,

11.

‘Sr. No. "+ Type of Waste s+ Category -7 Quantity /. “UOM: ). ¢« Disposal .: -4

Distiflation Residue g - KG/D | Used in composting
Non-Hazarous Solid Wastes: _ . _ . _ _ W,
Sr. No.: Type of Waste -~ Quantity. . UOM ' Treatnient . = - " Disposal -

Yeast Sludge / - Compos[mg

iy, \ -\

This Board reserves the right to review, amend, suspend, revoke ete, thJ,S"CQIJSEIlt and the same
shall be binding on the industry. \. ;,;*

‘.‘I
%
This consent should not be construed as exemption from nbtaxmﬁg%essaq NOC/perraission
from any other Government agencies. & o
ol fLi '-‘r

g & L
Industry shall operate online monitoring system which 1Sumsralled as per the directions of
CPCB/MPCB & shall counect and upload the data Lo, CPCB /MPCB server.

rh'

Industry shall obtain NOC from CGWA for vpthdrq_;}a.l of gronnd water within 6 months.

For and on behalf of the
Maharashtra Buw.ltiun Confrol Board

‘g'if.‘ ‘ “ XK
RN (Dr. P. Alnbalagaii, IAS)

; ‘,”'{:“-\” Member Secretary
ey, 9
. SI.NO. ; T Amolmt (Rs) _ 7 Y i _ ; '!:.-‘ ;'_.;,._-___- 1 ; .".'_'I - i.' " iy 'DI-'I"WII Oll‘ .'_-",
1 _ Rs. 1,00 000/- 662691 29.08.2017 SBI Bank.
2 ) 'RS,“-ZS 0007- 442961 24.04.2018 SBI Bank.
3 %aRE. 25,000/ - 11328495387 03.05.2018 SBI Bank.
Copy to: s

1. Regional Officer - MPCB Nashik, and Sub -Regional Officer - Ahmednagar, MPCE,
They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai,

3, CC/CAC desk- for record & website updation purposes

M/s. Dr. Pad. V, V. Potil SSK Ltd. SRO Ahmednogar/i/R/L /0000032599 g ' Poge 2 uf 6

86

(¥ scanned with OKEN Scanner



1148

I)

ed

Terms & Conditions for compliance of Water Pollution Control |

A] You have provided treatment for spent wash consisting of Bio-digester followed by Bio-
composting on 9.0 acres (4.5 acres is as per CREP & work of remaining 4.5 acres is in
progress) land for achieving zero discharge.

B] Conditions for Aerobic Composting:

i.

ii.

iil.,

The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CPCB recommendation. and undcrtakmg given by
the company, storage should not exceed 30 days capacity. N

Applicant shall ensure availability of adequate filler material sucm.a@ press mud,
bagasses, agricultural, biological waste as required for effective comgog}mg §ystem.
Composted material shall meet the following specifications—

lq.‘
Moisture .. 30 to 35% P’\N?
C/N .. Below 17 Y )
Nitrogen . 1.5 t0 2% {‘“
Phosphorous . L5 t0 2% v\, "\3
Potassium . 3t0 4%

iv. The composting site shall be prepared as pef e enclosed Composting shall
be such that it includes mechanical zmxmg ﬁu é}aymg of spent wash along with
mechanical aeiation to ensure thorough cog;_Posbﬂg Hand/ manual spraying of spent
wash shall not be permitted. N

v. The compost leachete (1 gr, of coqnpo@tﬁ?n ed with 100 ml. of distilled water and
filtered) Filterate shall conform to th\g*follofv'}mg limit,

pH ~=Be}w@cﬁ 7.5t0 8.0
. BOD 3 days 27 Deg. C o‘t 10 exceed 30, mg/l
vi. A pucca leak proof guard\ d, J 30 days holding capamty as per (i) above shall cope
up with the effluent dqcha%lge during short term process disturbances In case of
prolonged disturbancesi fflucnt treatment and disposal system, distillery shall be shut
down and shall.poftfc%}e rted without rectifying the system.
vii. The composting, siEe/plts shall be made leak proof by proper lining. A catch drain shall

be provided apo'\md*-thc composting site to collect the storage pound for application on
compost dcyo angements for overturning of compost material in windrows and
spraymgséf ‘spent wash shall be made to ensure appropriate aeration and uniform
d:stnbuho b spent wash.

viil. In, caah .of Composting in open fields, the application of spent wash shall stop by end of
%ﬁApﬂ] *50 that compost is ready and the site is cleared of the composted manure before

X1.

Xii.

M/x Dr. Pod V. V. Patil 55K Ltd. SRO Ahmednagor/i/R/L/0000032599

mohsoon (i.e. 31st May). The manure shall be collected and stored on a raised
platform with suitable rain cover so that the compost manure is not washed away by
rain/runoff.

Characteristic of soil, ground water and effect on crop yield should be monitored in the
area where compost is used as manure and results thereof shall be compiled and
reported in the Environment statement to be cubm*ted every year.

The test wells shall be provided around the compost site for ground water monitoring.
The well water quality has to be maintained at 2006 level. <

Top pullover impervious sheets shall be provided for entire compost yard, press mud
and compost storage so as to cover the same during untimely rains and idles period.
The operation of distillery should be restricte 270 days in a year and that it will
not operate during rainy season.

Page 30/ 0
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1)

2)

I

The industry shall create Environmental Cell by appointing an Environmental Engineer, Chemist
and Agriculture expert for looking after day to day activities related to Environment and
irrigation field where treated effluent is used for irrigation.

The Applicant shall provide Specific Water Pollution control system as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines if applicable,

Conditions under Water (Prevention & Control of Pollution) CESS Act, 1977 as amended
The Applicant shall comply with the provisions of the Water (Prevention & Control of Pollution)
Cess Act, 1977 and as amended, by installing water meters, filing water cess returns in Form-I
and other provisions as contained in the said act.

€

o,
] [ __::- hk ’E‘
‘ Parpose fo psimed i D '%;3:,%‘“)"
1. | Industrial Cooling, boiler feed etc., 316,0 "3 Sl
.| Domestic purpose 290N, Y
3. | Processing whereby wter gets polluted & XQ 25403

poliutants are easily biodegradable

4, | Processing whereby water gets polluted &
pollutants are not easily biodegradable and are
toxic i T R

Tr
Sl

& My
o ;""‘m'\,
Schédufle'—’l I
v‘i‘:'; "0.
. Terms & conditions fo; cgp_lp‘haggc of Air Pollution Control;
" ﬁ"‘a ﬂ , ‘i'-
Stea?g‘l\’takeﬂ from the Sugar unit
: d\

‘*&\

'- »
""1\-’\- 1(
4‘"}‘.,‘ & Schedule-ITI
3 ok, od Details of Bank Guarantees

"'\.‘J""': '.‘f “
Sr. Consign't_ AmtofBG Submission Purpose of BG Compliance | Validity
No. | “(Ctos" [¥Imposed Period Period Date
Ez‘UlR]
1 CtoR™ Rs. 5.0 | 15 days 0 & M of pollution | 31.08.2019. | 31.12.2019,
Lacs control systems &
compliance of
Consent Conditions,

b

e e e e e A A et |
M/s, Dr. Pad V. V. Patil S5K Lid. SRO Ahmednagar/l/B/1/0000032599 Poge 4of 6
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Schedule-TIV

1) The applicant shall provide facility for collection of environmental samples and samples of trade I
and sewage effluents, air emissions and hazardous waste to the Board staff at the terminal or
designated points and shall pay to the Board for the services rendered in this behalf.

2) Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

3)  The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform etc. for
monitoring the air emissions and the same shall be open for inspection to/and for use of the
Board's Staff. The chimney(s) vents attached to various sources of emission shall be designated
by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.

4) Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall ;,%? forthwith

e
3§

Reported to Board, concerned Police Station, office of Directorate of Services,
Department of Exploswcs Inspectorate of Factories and Local Body. In ase, of failure of
. pollution control equipments, the production process connected to it sha éﬁcd

5) The applicant shall provide an alternate electric power source sufficient,t §peratc all pollution
control facilities installed to maintain compliance with the terms and‘condjtions of the consent.
In the absence, the applicent shall stop, reduce or otherwise, contro} ﬁ:jucnon to ab-de by terms
and conditions of this consent. }{e

6) The firm shall submit to this office, the 30" day of Septembg year, the Environmental
Statement Report for the financial year ending 31 Mazch: -‘t 1€ prescnbed Form-V as per the
provisions of rule 14 of the Environment (Protection) (sé nduAmendment) Rules, 1992,

7) The mdustry shall :ecycle/reprocess/ reusc/rccover-,-@q’ur'dous Waste as per the provision
contain in the HW (MH&TM) Rules 2008, which car th’\rccycled /processed /reused /recavered
and only waste which has to be mcmerated shali" o0 to mncineration and waste which can be vsed
for land filling and cannot be rccycled/rggrocessed etc should go for that purpose, in order to
reduce load on incineration and landfill s ironment.

8) The industry should comply with the I-gaza%f;us Waste (M, B & TM) Rules, 2008 and submit
the Annual Returns as per Rule 5(6)%22(2) of Hazardous Waste (M, H & TM) Rules, 2008 for
the preceding year April to March Q)an;m -IV by 30" June of every vear.

9) An inspection book shall be Q cd and made available to the Board's officers during their visit

* to the applicant.

10) The applicant shall makc.}an"apﬁhcatlun for renewal of the consent before 60 days from the
date of the expiry of the:c fisént.

11) Industry shall strictlydcoffiply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental. Protﬁéuon Act, 1986 and industry specific standard under EP Rules 1986 which
are available on ‘ViPCB ‘website (www.mpcb.gov.in).

12) Separate dramagé system shall be provided for collection of trade and sewage effluents. Terminal
manholes;; shaII 'bé provided at the end of the collection system with arrangement for measuring
the flow. °N “effluent shall be admitted in the pipes/sewers downstream of the terminal
manholes. No effluent shall find its way other than in designed and provided collection system.

13) Neither storm water nor discharge from other premises shall be allowed to mix with the effluents
from the factory.

14) The applicant shall install a separate meter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants and aZ pollution control system. A register
showing consumption of chemicals used for treatment shall be maintained.

15) Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating

* the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ acoustic
treatment of the. room should be designed for minimum 2§ dB (A) insertion loss or for meeting
the ambient noise standards, whichever is on higher s;de A smtable exhaust muffler with

M/s Dr. Pad. V. V. Patil SSK Ltd. SROAhmednagarﬂNLﬁﬂmszsw
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g)
n)

16)
17)

18)
19)

20)
21)
22)
23)

24)
25)
26)

27)

insertion loss of 25 dB (A) shall also be provided. The measurement of insertion loss will be done
at different points at 0.5 meters from acoustic enclosure/room and then average.
Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.
A proper routine and preventive maintenance procedure for DG set should be set and followed in
consultation with the DG manufacturer which would help to prevent noise levels of DG set from
deteriorating with use.
D.G. Set shall be operated only in case of power failure.
The applicant should not cause any nuisance in the surrounding area due to operation of D.G.
Set.
The applicant shall comply with the notification of MoEF dated 17.05.2002 regard'gg noise limit
for generator sets run with diesel. § ;L,;'-\,&

. . “ a ul - b
The industry should not cause any nuisance in surrounding area. N
The industry shall take adequate measures for control of noise levels from its-q) sources within
the premises sc as to maintain ambient air quality standard in respect cf 1io] ¢ fo less than 75 dB
(A) during day time and 70 dB (A) during night time. Day time is teckoned in between 6 a.m.
and 10 p.r.. and night time is reckoned between 10 p.m. and 6 a.m. ¢ *\‘\
The applicant shall maintain good housekeeping. SO G
The applicant shall bring minimum 33% of the available open,land under green coverage/
plantation. The: applicant shall submit a yearly state:g_eq_t« "_'y Oth September every year on
available open plot area, number of trees surviving as én 31 March of the year and number of
trees planted by September end. -
The non-hazardeus solid waste arising in the fa ty‘,'bgemises, sweepings, etc. be disposed of
scientifically so ‘as not to cause any nuisanc ’{c‘@ﬁﬁom The applicant shall take necessary
permissions from civic authorities for disposal ﬁsph_’ aste,
The applicant shall not change or alter t‘né:qgaptjﬁ"; quality, the rate of discharge, temperature or
the mode of the effluent/emissions or hazardpus wastes or control equipments provided for
without previous written permissioniof'the g,o"ard. The industry will not carry out any activity, for
which this consent has not been grantﬂé“ﬁ"{ without prior consent of the Board.
The industry shall ensure that fugitiye emissions from the activity are controlled so as to maintain
clean and safe environment in¥nd,a dund the factory premises.
The industry shall submit}iu‘_’i‘rt:éﬂy statement in respect of industries obligation towards consent
and polivtion control &?pTiaﬁce's duly supported with documentary evidences (format can
downloaded [rom MRCB, @Eﬂ site).
The industry shall -s'ulgmiﬁf'oﬁ'xcial e-mail address and any change will be duly informed to the
MPCB. % i
The industry iShall "achieve the National Ambient Air Quality standards prescribed vide
Government-of India, Notification dt. 16.11.2009 as amended.
The Boar&‘*{iﬁe?ﬁcs its rights to review plans, specifications or other data relating to plant setup
for the treatment of waterworks for the purification thereof & the system for the disposal of
sewage or trade effluent or in connection with the grant of any consent conditions. The Applicant
shall obtain prior consent of the Board to take steps to establish the unit or establish any
treatment and disposal system or an extension or addition thereto.
The industry shall ensure replacement of nollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operation thereof, \

M/ Dr. Pad V. V. Pothl SSK Ltd. SRO Ahmednegar/l/R/L/0000032599
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1+ Pollution) Act; 1974 & under Section'21°6f H

MAHARASHTRA POLLUTION CONTROL BOARD

'Tel: 24010706/24010437 N o e Kalpataru Point; 2nd and
Fax:24023516 . - " : ath floor, Opp. Cine Planet
Webslte. Htﬁp jflﬁpeb gov in Cinema, Near Sion Circls,
.Email cac-lcelt@mpdb goviin Sion {E), Mumbai-400022

No:- Formatl.0//UAN No.MPCB-

GONSENT-DODOO76545/CR 200 | 00 2o ?l{

To, !
. “Pad.Dr. .Vitthalrao Vakhe patil: Sahakari ‘Sakhar KarkHana Ltd..
_ 26/, 197!8,193;A,Pravaranagar Loni

Rahata, Ahmednagar.

s_l;uﬁ':' Remeiaral of Corisent fok‘ SZ KEPD Distillery unit {Mo!assas Base) with

! E{hanol piant and manufactwmg country liquof-& IMFL under RED
i '-categor’y _
Ref: 1. Renewal of Consent granted by the Board vide No. BO/GAC-CELL/UAN No.
; 0000032599/R/CAC-1809000203 dtd 05.09.2018,
. .2 Mlnutes of CAC Meeting dtd. 25:11:2019.
“Your appllcahon No.MPCB:CONSENT-0000076545 Dated 09:07.2019

1 - For: Consent to Renewal for 92 KLPD. Distillery-upit-(Molasses Bass) with Ethanol plant and

:manufacthﬁng country liquor & IMFL under Section. 26 of the Water (Prevention & Control of

Aif{Prevention, & Control -of Pollution) Act;

- 1981 and Authorization under Rule 6 E "Ed-t itrgious & Other Wastes (Management &
Tranisboundary Moverrient) Rules 20164y otj‘ 1de.red and the consent Is hereby granted
subject to the following terms and condltio is+and as detalled in the schedule’l; 1), 1) & IV

; armeXed to thls order:

. 1;. A The consan{: tq renewal is granted for a period up to 31/08/2022

Az';_v'The capital investment ‘of the project is Rs,117.7584 Crs. (As per C.A

.Cerl:lﬁdate sdbrmtted hy industry Cl of Existing sugar unit is 326.82 Cr.)

-RED!LSI £ - | Datet 30]01-,_2437,@

1:1 |Rectified Spirit (RS 5. 2?60 00 1KUM |
[ 2 [country Liquir = - 630,00 kUM
| 3| IMEE ' | 90.00 frum
| 4. |Absolute Alcohol n 700000 KM
5 [Trichloro Ethanol ! 30.00
. (Distillery capacity shall hot exceed 92 KLPD)
: | _Ea_d'.. ﬁﬁa‘.'j.rlgx:hg:lﬁg vﬁkhi;epxigzﬁihikaﬂ'sgkh,nr Katkhana'Ltd JCR/UAN No.MPCB-CONSENT-0000076545 Page 10f10
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.Conqiitions under Water (P&CP), 1974 Act for discharge of efﬂuent.
i Sr 5 L ' A

Descﬂpt:on '_; :

As.per Schedule <

by
[ RO followed by MEE and

Bio- compostlng

2. [Domestic effluent 13 As-per Schedule -|On land for--!rﬂgatlon.
|

5. Condltlons under Alr LP& CP} Act, 1981 for air emlsslons'

1, |Trade-effluent 720

Sr. ..., Stack : stack/:i: Number of '_'_Standa'rds' to be
' R a0 % whr acmeved
1 NA 'St.nm is tak_‘"_‘” f“"m gen . 1.' ; Asper Scheduae L
. o e phallee. S - LS ) :
Lo e Lzl g _Asanorganl,' et s
‘1_”_..Y(;_a_st- sludge . 200 IMT/A Compost_MaiFf.ng‘ manure to farmers £
5 |Enriched bio- . IMixing with spent  |Asan. organic.
. compost 25000 MT’A' wash .manUre to farmers y
7.

8 'The Board reserves:the rrght to review} amend suspend, revoke thls consent and the -'
samie shall be binding on the industry. :

9 Thisconsent: should not be. construed as exemption from: obtalning necessary NOC}" )
permission-from.any- other Government authorities. _

10. Thisconzent’is issued pursuant:to the decision of the:17th Consent "‘ommlttee Meetmg
held on 25.11.2019.

I1 Industry-shall install online continuous monitofing system as per CPCB gulde]ines &
data to be transmitted directly from Data Logger to Board server .

A2 The appllcant shall make:an application for. renewal of consent 60 daYS prior to: date of
expiry of tHe ¢onsent. (Operate!Renewm) e ;

- Member Secretary

" Pad: DF, Vitthalrao Vikhe. Patil Sshakarl Sakhar Karkhana Ltd./CR/UAN No.MPCB-CONSENT-0000076545 Page2.0f 10
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SCH EDULE-I!I
Detalls of Bank Guarantees:

 Sr. 'Consent{C2E/C’ - Submission

: Purpose'i': Compliance .. Validity §

Towards
compliance
of Gcnsent
: : 15 days/ To.be ‘| conditions ; , -
1 . CtoR 500000 éxtended & 0-& M of 31,08:2022 |31.12.2022{
' polldtion :
control '
system.

ke Tha above: Bank Guarantee(s) shall be submitted by the applicant in favour of Reglonal
officer &t the' respective Wegional Office within, 15 days of the date of Issue of Consent.

# Existing BG obtalned for above purpose If any may be dekterdad for pericd of
-validity as abnve.

BG Forfaiture Hlstury'-

| sfna 1 ; Submtss:on Purpose ‘f"_"%“gt of: Rea;zn of
. {C2E/C20)C2R).. jmposeq: " Period. [ 1 Of B <" ¢ortolture:” Farfeiturg’

Y Mum“'b\

Pad, br, Vifthalrao Vikhe: Patll Sahakar Sakhar Karkhaha Ltd./CR/UAN Nd.MPCB:CONSENT-0000076545 Page 7.0f 10
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SCHEDULE- 1V

e e e

1. - The Energy source for lighting purpose shall preferab!y be LED based

2, The PP sHall harvest rainwater from roof tops of the buildings and storm water drains to.
recharge the ground water and utllize the same for different industrial applications wtthln-
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing: an acoustic enclosure or by
 treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure{
acoustic treatment of the room should bé designed for minimurn 25 dB:(A) insertion 10ss
or for meeting the-amblent noise standards, whichever is on higher side, A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided, The measurement
of Insertion loss will be done at different points at 0.5 meters from acoustie
enclosure/room. and then average,

c) Indus l;ry should miake efforts ta bring down no}se Iwef due to DG set, oul'side !ndustrial
- premises; within ambient noise requirements by prcoer sitting and control mea'-:dfes
d) Installation of DG Set must be strictly In compliance with réecommendations of DG Set
mantfacturer,
- €) A proper routine and preventive maintenance procedure. for DG set should be set and

followed in constltation with the DG manufacturer which would help to prevent nclse
levels.of DG set from deteriorating:with use, '

f) D:G. Set shall be operated only In case.of power failure.

g) The applicant.should not cause any. nuisance.in:the surrounding area due to operation of
D.G. Set: RprRy .

h) The applicant shall comply with the nutiﬁca,t]on of MGEFCC, India on Environment
(Protection) second Amendméy |de<GSR 371(E) dated 17,05, 2002 and its. ¢
amendments regarding noise hm r @ {g r sets'run with diesel.

4. The applicant shall maintain:good housﬂrkeeprn_c;

5. The non-hazardous solid waste arising in the factory premises, sweeplngs, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
hecessary -permissions from civic authorities for disposal of solid waste.

6. The appllcant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous ‘wastes or contrgl
equipments provided for withodt préyious written permission of the Board. The industry will
not carry’out any activity, for which:this consent-has not been granted/without prior consent
‘of theBoard,

7. The industry shall ensure that fugitive emissions from the:activity are controlled so as to
malritain clean and safe environment in-and around the factory premises,

8, The industry shall submit quarterly statement in respect of industries ubllgatmn towards ‘
consent and pollution control compliance's duly supported with documentary. evidences
(forfnat can downloaded from MPCB official site).

9. The.Industry shall.subuiit official e-mail address and any change will be duly Informed to the
MPCB,.

10. The Industry shall achieve the Nat[onai Ambierit Alr Quality standards prescrihed ‘vide
Ovemment of lndia, Notification No, B-29016/20/90/PCI-L dated. 18.11,2009 as amended.

Pad, Dr, Vitthalrao Vikhe Patil Sahakarl Sakhar Karkhana LtdJCR/UAN No.MPCB-CONSENT-0000076545 Fige8of10
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Vi Tl " ¢ mppSt leaghate { gr of compost mixed with 100 iil. of distilled water and
-l réd : Filtrafeshall conform to the folfuwlng limit. _

'\mH ' b Between ' -Be,t-_ween:
BQII 3 days 2;? 'Deg C o Nob torexceed 30:mg/

“via A gucaa Ieak proof guard pqh:l of 30.days holding capacity. as per (i) abave shall
~.Cope ‘up ‘with the -effluent discharge during short teim: process. disturbances, In
“ case;of prolonged dlsturhance in effluent treatment and disposal system, distillery

shall be: shut dswn and- sha!l not be’ restarted. witholt. rectifying the System,

s el o vii. “The. compastlng sitefplts shall ‘be made leak proof by proper hmng A gatch drain
AT B i “shail'be. ‘provided. around the compostlng site. to collect the storage pond for
anpllcation ‘oncompost: depots Arrangemeénts for overturning-of compost materlal
" In windrows and spraying of spent wash shall:.be made to ensure approprlate
aeration.and uniform djsttibution of spant wash,

b, ylli ln case of campostlng in open fields, the applitation of spent wash shall stop by
L0 . . end- of Agril; so that compuost. is : eady and the site.is cleared.of the composted
- thahure before monsoori (lie.. 31st May). The manure shall be colleﬁted and stored
‘on-a raised:platform with suitable rainl cover so:thatthe mmpnst manure is et
washed away by raIn/runoff

'i"' .'. Characterlstic of soll, ground.v:ater and effect on-crop yield should be.monitored in
“the area wheére compost is-used as manure and results thereof shall be ¢ompiled
. and reported in the Environment statement-to be submitted every year.

x “The. test .wells Shall be provide%;,'_; !
“mopitoring. The well.water qual ty-has-to

d"the compaost site for ground water
maintained at'2006 level.

.0 51 xl, The.sfietation of distillery shodld Beiest st8d t9:270 days In a year-and that it wil
o0 ot operate during:rainy seasoﬁ’tab oot ﬁ.ﬁw :
: ! e y yin 2l . .
4 The Appllcant shall comply- with the prJ\ns‘!ons of the Water (Prevention & Cantrol of
Pbl!ut[on) Act, 1974and as amended by installing Water-meters and othérprovigions

¥, b’urater consumptmn

water consumed i quantity (CMDJ

y 1 ' 'thdUStrial‘;Coohng, spraymg in"mine’ pits or boiler 316:00
L. : ‘feed s 2
| 2. |Domestic purpose 1600
3 Processing whereby water. gets pmlu:ed & poilatar'\m ._ 4650
| . |areeasily biodegradable ° Aesic L .
B 8 g Processing whereby water gets polluted & pollutants | . 0:00 o L
7 areinot easily: blodegradable andgretoxic o 1
5, t:drdenfng ) i 00

3 lndustty <hall ineEall onfine monitorlng System as per the gu{del[nesu of CPCB and data -
- tobe transmltted to Board!s.server,

_ 6 - The Applicant shall provide Specific. Wat

 conditions of EP Act, 1986 and rulg

Enwronrnental Ciearance

"n,!;ro!_ 'system as per the
\Wer from' time: to time/

1 y,-.;q_,{pr, Vitthalrag VIKhe Pt Sahakari Sakhar Karkhaiia Ltdi/CR/UAN No.MPCB-CONSENT-0000076545 R‘aﬁﬁ_ orio
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QQyEDULE At

1. As per your appflcatton, you have provided. the Alr pollut[on cantrol (APC) system and A5,
erected followjng:stack {s) to observe the following fuel pattern: a S

{l Stack Stack Attached '°  APC - Heightin - Type nf Quanpty&
B No. To ) System o Mtrs, Fuel Uoﬂl

1478 MT/Day % 5

s'takenfrom' -’ :
__lcogenboler ESR - s Bagasse

: generating points Including fug!ﬁ[ve du:;t from all vulnerable sourues. so ast "compiy

g prescrlbed*stack emission ar}d fugltlve emisslnn standards =t

3 The Applicant shall obtain necessary ‘pfior permission for Provldqng additlonal control' s
-~ equlpme

2 coN

ql.‘:gqulpment T e

any’ technologlcal Improvement-or-otherwise: such varlation [int:Tudlng the chande 01’ o
ahy ¢ontrol; equipment other In‘'whole orin part is neeessaryf 2

5. . The applicqnt shall operate: and-maintain above mentioned. air pol]uthn contral.-;--" :
. system, s0.as to achieve the.level of pullutants to the following: sfandards« F A

‘[Particqlate matter

% The Industry sha!l mstali 24X7 cont Eﬂous emission momtorlng sysl;em.at pmr;ess1
stacks ta monitor stack emission:withire %&E Tt T Bl -
{(Protection)-Rules, 1986 and connect;_ ¢ ELE , fﬁgand CPCB- online ‘servers apd-call&rate ;
thesesystem: from time to time acc%*rcu 6 equipment supplier: speciflcatigp,}fhjou h

labs reco niZed under Ehvironment (Protectlpn’) Act, 1986 or* NABI; ac:‘reditéﬁ
Jaboratories.:

5,.)' it

sl quallty monitoring and: results-of manual stack. rne:mltoring and rnanua‘l
ofaliquality 7fugitive emissions to:Regional Office MPCB. .- ¥ i,
9. TheBoard: reserves its-rights to-vary all or any of the condition In the' conseht.; ifduete.

any technofégugg
! any co, t:ﬁ

otherin-whole-or In part: Is necessary}l e

't With necessary :specifications', and operation: thereof “or alteration or - .
replacement(alteratmn well before its Ilfe come to:an: end orerection of new ollumon_‘ e

4, 'Ihe-l;:‘oard reserves its rlghts to vary all or any of tHe condiﬂon in‘the: Qonsent hf due tﬂi..:"“j-"' 1

8. Theindustry: shall submft monthly: sumrna(y report of - continumm stack ernlsdiop and-‘"n"_li'x" : 5.
: onitoring. - |

provement or otherwise: such variation (mcluding the: chahgelof' Lok

| . Pady D, Vittfisirac Vikhe Patif Sahakarl Sakiiar Karkhara Lia.kcukukrj;Nn;ﬁp'éﬁimﬂb'éﬁf@iidofﬁ$i55 s5
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Recelved Consent fee of -

0 Amo i ph/DR.No Date n .

{ o« 3 ] 70655000 |5452491 18/07/2019NEFT
A - f 2. | 10000000 (5457718 [07/12/2018{RTGS
| e e e A Ll O
1. Reglonal Officer, MPCB, Nashik and;Sub-Reglonal Officer; MPCB, Ahmednagar
+ Theyare directed to ensure the compliafice of the consent conditions: -
9. Chief Accounts Officer, MPCB,Sion, Muribai
3. CC/CAC.desk = For '

! A . : f L O

Pad, DriVitthalrao Vikhe Patil Saliakarl Sakhar Karkhiana Ltd./CRIUAN No,MPCB-CONSENT-0000076545 Page:3of 10
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'!.-.Cnhﬂ'lﬂbu'a for Trade effluent: .

-A) Yolu. hava provided comprehensive treatment i,e Effluent treatment plant: with the,_.__._.'j,
‘design capacity of 800 -CMD for trade effluent 720 GMD: Including Bio-Digester
followed by RO followed by MEE for vollime reduction and Bio-composting:on 11
acers land for ‘achieving zero discharge In no any spent wash shall discharge:
outslde:the factory. premises/ on land / Into-stream directly or indirectly.

8] Zero liquid discharge shall be ensured and ho waste/treated water shall be.
discharged oltside the premises. The: non-process effluents, RO permeate, MEE!
condensate etc. shall be suitably: treated and reysed in the progess: -

p 3 Condlﬂons fﬂr Sqwaga} Domestlc efﬂuent.
I You have pmvided septic: tank and soak pit (for: seWage below 20 CMD).

i The. mduhtc&cshall operate sewgge treatm&nt system-to treéat the sewage/ domestic
efﬂqgnt 50 as.'to achieve the standards as prescribed by the board/under EP- Act,
1986:and rules made thereunder from time to time whichever is-stringent,

|sr.No[Parameter Concentratlon not to.exceed(In mg/l except for nH
L|. pH | _ 6.5-9.0

2. |. BOD SRR

3 "'Fs's_ - g "'1'-00

x. Condltions for-Aerobic: compostlng i‘%’ﬁ@\ ';u;ggv

Iv Thesspéent wash should. be stored.in lmpewmus tanks, The spent washi tanks should. -
have: proper-lining.with HDPE and.should be kept in proper-condition to preverit
grolmd ‘water pollution, As:per the CPCB recommiendation and- undertaklng glven by
the company, storage.should'not ‘exceed 30 days capacity. '

il. Applicant- shall ensure avallabllity of adequat= filler material suzh: as press mud,
bagasses; agriculturai biological waste as required for effective composting

system.
iil. Cormposted material shali meej: the follawlng specifications—
-Mmsture . P 30 to ,35%
C{N el < - £y . ,: e _.. P “ .ae!ow 17 | ‘
Nitrogen : 15t@2% . ' :
‘Phosphorous:. 1.5 t6-2%. '
Potassium ' 3 to:4%

~v, The composting site: shall be prepared. as: per the-guidéline eneiased Compos,tin
_ sﬁal[ l:ie such that tlnr;ludes méchanical mixing and. sqraylng of $pent wash: along
AR tion to ensure t;horougli compost ng: Hamd;‘ manuaj spfaying. j

PRI ¥ Dr. Vitthalcao Vikh@ Patil Sahakari Sakhar Karkhana [td./CR/UAN No;MPCB-CONSENT-0000076545 ‘hgq-\dﬁf_;;__p:., :
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111, ‘The. Board. tgg_’_e;wgs-até:--dgntstﬁ--:-ré#ierv plans, specifications or other data relating to
- 8% --;Ft;;j;:_semﬂ;jqrjt_hg;;rgatmgm; of waterworks for the purification thereof & the system
* ./ for the-dlsposal .of ‘sewage or trade effluént. or in connection with the grant of any
- consent conditions,. The Applicant shall-obtain prior ¢onsetit of the Board to take stegs
torestabllsh the unit or establish any treatment and disposal syster.or an extension.or
_addition‘thereto,
The Iridustty shall ensure replacement of pollution contral system. or its. parts after
explry. of its-expected life-as defined by manufacturer so as to ensure the compliance
of'standards and safety of the operation thereof.
13, The-.-ﬁ?fshall'pmvide personal protection equipment as per norms of Factory Act
14, Industry should monitor effluent quality, stack emissions and amblent ‘alr guality
- monthly/quarterly. . | |
.15, ‘Whenever.due to-any accldent or other unforeseen act or even, such:emisslons occur
-of Is apprehended to octur In excess of standards laid down, such information shall‘be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
-~ Services; Department of Explosles, Inspectorate:of Factories and Local Body. In case |
- *.of failure:of pollution control eqlipments; the production process:connected toiit shall

12

i hestopped.” _
16 ‘The applicant shall provide an alternate electric power soutce sufficlent to operate all
“ ' pollutiori control facillties installed to. malntain compliance with the terms and
.. conditions of the céhsent. In the absence, the applicant shall'stop; reduce orothenwise,
27 f . . control production to abide by terfiis:and conditions of this consent.
/17, The industry shall recyclejreprocess/reuse/recover Hazardous Waste as per the
" provision contaln In the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed./reused /recovered.and only waste which has to be Inclnerated
shall go to incineration and waste-w ich-can be used for land filling, and cannot be
recycled/reprocessed etc, Sho’u’ﬁgz Or '%%purpnse, in order to reduce load on
.. ‘Incineration-and landfill site/envirohmer 3 {mﬁ;_ o
18, An.inspection book shall be opened ".’_?'inaﬂggavaﬂabie to the Board's offic&rs during
- theit visit to the applicant,
19, -Industry ishall strictly comply with-the Water (P&CP).Act; 1974, Air (P&CP) Act; 1981
- .and Environmeéntal Protéction Act,'1986 and industry specific standard under EP Rules
1986°which are available on MPCB Website (www.mpch.gov.in).
20, -Separate drainage: system sha'l be provided for collection of trade and sewage
éffluents. Terminal mantioles.shall be. provided at the end of the collection system with
. afrangément for medsuring the flow. No-effluent shall be admitted In the pipes/sewers
- downstream of the terminal 'manholes. No effluent shall find its -‘Way other. than-in
. '€esigned- and- provided collection system,
21 Neither storm water nor discharge from other premises shall be allowed to-mix with
~ the effluents from the factory. _
22. The industry should not cause any nuisance in surrounding area.
" 23. The Industry-shall take adequate measurés for-control of hoise levels from its own:
" sourceswithin the premises so as to'maintain ambient air quality-stahdard in respect;
.~ of nolse to. less than 75 dB (A) during day time and 70 dB-{A) during night time, D-&g
time 15 reckoned in between 6:a.m: and 10 p:m. and night.time is reckoned between -
. 10 p.m.and:6'a.m. . ¥
24. The Industry shall create the Environmental Cell by appointing .afi Environmental
- _Engineer, Chemist and Agriculture 2xR0 goking after day to.day.activities related
to.Environment and irrigation fiejf @Berstredted] effluent is uged for irrigation,

A et i

Pad, br: Vitthalrao Vikhe Patil Sahakar] Sakhar hrkhMﬂfHﬁﬂﬁﬁﬁ No;MPCB-CONSENT-0000076545 page 9 6f 10
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25. The applicant shall prowde ports in the cHimney!{s} and facfl!tfes such as: ladder,, R 1y
- platform etc, . for monitoring the alr emissions and the same shall be ofen:for |
inspectfon tofand for use of the Board's Staff: The ch!mney(s) vents. aftached to various.. [
sources.of emission shall be-designated by numibers suchi-as §-1, -2, etc and. these- |
shall be painted] dlsplayed to facilitate dentification. "

26.‘The [ndustry shouild cqmply with:the Hazarduus and @ther Wastes (M & TM‘I'RI,:I&S.' e
© 2016 and sUbmit the Anriual:Returns‘ds per Rule 6(5) & 20(2) of Hazardous apd Other: .- |-
_--'Wasf;es (M & TM) Rules, 2016 for: the préeceding year April to: ‘March in Form-IV by 30th p
Juneof every year.

27. The applicant shall install a separate meter shiowing the consumption. of energy forl
operation of-domestic and industrial effluent treatment plants and air poiluthn control-.
system. A reglster showing consumption of chemicals used for treatment 5hall be‘
miaihtained, g

28; The applicant shall bring minimum 33% of the available open: Iami under
. -coverage/. plantat;ion. The applicant shall submit. a yearl;y statement J B
" ‘Septernber every year an: available.open plot area; number of trees s survwmg as: on
- 31st Marchiof the.year and nurnoér of trees. plated by September-end.. £

29, ‘The Board raserves its rights to review piahs, sspecifications. or other data: re!atmg to. . -
'plamt setup. for the treatment of waterworks for the purification thereof & the. sys‘fem-'- R g
for the disposal of sewage ‘or trade efﬂuent or in connection with the- gl,'ant of any
‘consent conditions, -

30, The firni’ ﬁhall Submit ta thIS office; tha 30th day of 5eptember every ‘year,. the g

- Environment. Statement. Report for the financlal year ending; 31st March [k
prescribed  FORM-V a5 per-the promsTﬁ'rTs of Rule 14. of the Envi‘ronment [Pro ectfon)'; o2
{second Amendmént) Rules, 1992."

31, The Applicant shall obtain necess’.’é'r“y‘ prmn pérm]sslon for providing additignal control
edquipment with ‘niecessary spegification: “operation “thereof of a]taratiun or-
replacementy/alteration well beforait e'to an end or e,rectlon of new poilutlon'
cantrol equipment. :

The Board reserves its rights'to vary all or: any of the condi h[om in, the~ cansent, if dwﬂo s
“any ‘techiological Improvement or otherwise such variatiorni (lncludmg the t;hangg of
.any:control.equipmient, otherin whale of in part’ ls.necessary). . TS
"Tﬁe applicant shall provide fat:lllty for cul!actmn of enviro_[nental samples and_

jsamples of» trade and sewage efﬂuents ajr emlss!ons apd’ hazardoys waste .to the *
; \d. S o-fh _'oard far thg-}"-

32.

-

33

¥ services rendered In this behalf.

Pad, Dri Vitthalrso Vikhe Patil Sahakafl Sakhar Karkhania Ltd JCR/UAN iqo;—.nngzi-c‘aﬂse'ﬂf-@'qgocﬂssi& s
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 = = Kalpataru Point, 2nd and
Fax: 24023516 . A 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in “ ‘\ Cinema, Near Sion Circle,
Email: cac-cell@mpch.gov.in W Sion (E), Mumbai-400022
RED/L.S.! (R60) Date: 30/08/2022

No:- Formatl.0/CAC/UAN No.MPCB-
CONSENT-0000141678/CR/2208001529

To, %“ 9
Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Z
Karkhana Ltd. :

26/1, 197/B,198/A, Pravaranagar Loni, ; e
Tal. - Rahata, Dist. - Ahmednagar. Yeur Service is Our Duty

Sub: Renewal of consent for 60 KLPD molasses basa distillery unit, under
RED category.

Ref: 1. Earlier consent granted vide no. Formatl.0/CAC/UAN No.MPCB-
CONSENT-0000074545/CR-2001002024 dated 30.01.2020.

2: Minutes of 6th CAC meeting held on 30.08.2022

Your application No.MPCB-CONSENT-0000141678 Dated 20.06.2022

For: Consent to Renewal under Section 26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and,
Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditlons and as detailed in the schedule |, Il, lil & IV
annexed to this order:

1. The consent to renewal is granted for a period up to 31/08/20232

2. The capital investment of the project is Rs.138.553 Crs. (As per C.A
Certificate submitted by industry Existing-Rs. 138.553Crs )

3. Consent is \,ahd for the manufacture of

 Product Eoln

Products

1 [Distillery 1800 KL/M
2 |Country Liquir 630 KL/M
3 |IMFL 90 KL/M
4 |Absolute Alcohol 7000 KL/M
5 |Trichloro Ethanol 30 KL/M

LF'ad. Dr, Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd. 0. - ~0000141678

(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00 Page 1.of9
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4,

10,

11.

12,

13.

Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted

: Descn_ptm.? (inCMD) Stafrda;ds Fp . Dtsposgl Path’
Bio-digester followed by RO
followed by MEE followed
by Bio-composting,

2. |Domestic effluent 13 As per Schedule- [On land for gardening

I

Condltlons under Air (P& CP) Act, 1981 for air emissions:

As per Schedule-

1. |Trade effluent 720 |

“Deséription of Number of  Standards to be
_stack/source = Stack. | -~ achieved:

'_Stack No. =

Steam being
1 taken from co- |NA 1 As per Schedule -l
gen boiler

Non Hazardaus Wastus'

" sr it
No /-

Type of Waste Qua_fii‘i'ty, UoM Treatm nt | D;sposal =

AS an orgamc

1 |Yeast sludge 200 MT/A |Compost Making manure to farmers

Enriched bio- Mixing with spent |As an organic

2 compost 25000 |MT/A wash manure to farmers

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
traatment and disposal of hazardous waste:

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

This consent is issued pursuant to the decision of the 6th Consent Appraisal Committee
Meeting held on 30.08.2022,

Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

Industry shall submit bank guarantee of Rs. 25 lakh rowards O & M of pollution control
system and compliance of consent conditions.

Pad. Dr. Vitthalrao Vikhe Patil Sahakarl Sakhar Karkhana Ltd.JCR/UAN No.MPCE-CONSENT-0000141678
(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00

Page 2 of 9
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14. This Consent is issued subject to an order passed or may be passed by Hon'able (NGT)
in application no. 143/2017.

15. Industry shall shall dismantle 32 KLPD distillery unit as per the resolution dated .
30.05.2022 submitted by the Industry,

ldbdcd4l
bl325b9E
78L66038
2aaa’2dog
Sheb2eb3
a2ab03eb

Sa43atba
35.198507

Received Consent fee of -

Signed by: Ashok Shinga
Member Secretary
For 1nd on b;lnlr of " 4

4

,f

Sr.'Noéi_.qu_n;'J_Unt{Rs.)'rTrar_j.'_sa'c,t?ic:_hm&ﬂp.f Date e -Fransaction _T_i,f_p_e-'
 : 277106.00 |MPCB-DR-12724 23/06/2022 |RTGS
2 50000.00 |MPCB-DR-14128 30/08/2022|NZFT

Copy to:

b

w N

.

alrao @ Patil Sahakari Sakhar Karkhana
{30—05 2022 05:06:44 pm) /QMS.PO6_F02/00

. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
They are directed to ensure the compliance of the consent conditions.

. Chief Accounts Officer, MPCB,Sion, Mumbai

. CAC-CC desk - for record & website updation.

-0000141p/8

Page 3of 9
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SCHEDULE-I
i r ia io
1.Conditions for Trade effluent:

A] As per your application, you have provided compressive treatment for spent wash

by providing Bio-digester followed by RO followed by MEE followed by Bio-
composting.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] Industry shall operate Online Continuous Emission Monitoring System (OCEMS) and
shall transmit Online Continuous Emission Monitoring System (OCEMS) data to
Board's server directly through the data logger without any intermediate server

2.Conditions for Sewage/ Domestic effluent:

i. You shall provide sewage treatment plant for the treatment of 13 CMD sewage
generation due to expansion and provide including disinfection facility.

ii. The industry shall cperate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent.

Sr.No|Farameter Concentration not to exceed(in mg/l except for pH
: pH 6.5-9.0
2 BOD i 30
3, TSS 100

iil. The sewage shall be treated by using septic tank and scak pit and overflow if any
shall be used on-land for gardening/irrigation.

3. Conditions for Aerobic composting:

i. The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in broper condition to prevent
ground water pollution. As per the CPCB recommendation and undertaking given by
the company, storage should not exceed 30 days capacity.

ii. Applicant shall ensure availability of adequate filier material such as press mud,
bagasses, agricultural, biological waste as required for effective composting

system.
iil. Composted material shall meet the foilowing specifications—
Moisture 30 to 35%
CIN Below 17
Nitrogen 1.5t0 2%
Phosphorous 1.5t0 2%
Potassium 3to 4%

iv. The composting site shall be prepared as per the guideline enclosed. Composting
shall be such that it includes mechanical mixing and spraying of spent wash along
with mechanical aeration to ensure thorough composting. Hand/ manual spraying
of spent wash shall not be permitted.

"Pad. Dr, Vitthalrao Vikhe Patll Sahakarl Sakhar Karkhana Ltd./CR/UAN No.MPCE-CONSENT-0000141678 Biedol 8
{30-08-2022 05:06:44 pm) /QMS.PO6_F02/00 ge
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v. The compost leachate (1 gr. of compost mixed with 100 m|. of distilled water and
filtered) Filtrate shall conform to the following limit.

. pH : Between i & .. Between
BOD 3 days 27 Deg. C Not to exceed 30 mg/I

—-

vi. A pucca leak proof guard pond of 30 days holding capacity as per (i) above shall
cope up with the effluent discharge during short term process disturbances. In
case of prolonged disturbance in effluent treatment and disposal system, distillery
shall be shut down and shall not be restarted without rectifying the system.

vii The composting site/pits shall be made leak proof b proper lining. A catch drain
shall be provided around the composting site to collect the storage pond for
application on compost depots. Arrangements for overturning of compost material
in windrows and spraying of spent wash shall be made to ensure appropriate
aeration and uniform distribution of spent wash.

viii. In case of composting in open fields, the application of spent wash shall stop by
end of April, so that compost is ready and the site is cleared of the composted
manure before monsoon (i.e. 31st May). The manure shall be collected and stored
on a raised platform with suitabie rain cover so that the compost manure is not
washed away by rain/runoff.

ix. Characteristic of soil, ground water and effect on <rop yield should be monitored in
the area where compost is used as manure and results thereof shall be compiled
and reported in the Environment statement to be submitted every year.

X. The test wells shall be provided around the compost site for ground water
monitoring. The well water quality has to be maintained at 2006 level.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended by mstafhng water meters and other provisions
as contalned in the sard act ;

' te bconsumptlan quant:ty ‘

Sr. No Purpose for water

1 Indusrnal Coolmg, spraymg in mine plts
" |or boiler feed

2. |Domestic purpose 16.00

P Processing whereby water gets polluted
" |& pollutants are egsily biodegradable

316.00

740.00

Processing whereby water gets polluted
4, |& pollutants are not easily _ 0.00
biodegradable and are toxic

5. |Gardening 00

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance.

a . alrag e Pa ahaka akhar Karkhana . 0. - 78
(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00 Page 5 of 9
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SCHEDULE-II
T itio li of | o

1. As per.your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern'

Stack. | APC = |Heightin Type @ Quantity & 59 SO.
| Attached To System . Mbrs. | ofFuel  UoM . 27" ™7

Stack No

Steam belng
taken from
co-gen boiler

2. Appropriate Air Pollution t‘..o-ntrol (APC) system shall be pr_ovided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of riew pollution
control equipment,

4, The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Particulate matter [Not to exceed [150 mg/Nm3 |

6. Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions. * .

7. The industry shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB,

8. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variatior: (including the change of
any control equipment, other in whole or in part is necessary).

9. . Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liquid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.

SCHEDULE-MI
Detalls of Bank Guarantees

S Consent. i ]

No | (C2E/ AmtofBG _Subm:ss;on_

%o €20 | Imposed |- . Period::
| /C2R) B e

- Compliance | Validity
 Pariod _Date

Purpose:of BG

Towards O & M of
pollution control
1| ctor | 2500000 lseiizzggdbe systemsand | 31.08.2023 | 28.02.2024
compliance of
consent conditions
a r. alrao e Pa ahakari Sakhar Karkhana o. - - Pagesofg.
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BG Forfelture History

Amount Amount of | Reason of
of BG Subm:ssmn Purpose BG. BG

imposed: Pe”"?"_ of BG. i Forfeiture Forfetture

Consent
(CZE/CZO/CZR}

Srno.

NA
BG Return detalls

Purpase of " Amountof BG |

;_;Consent {czsfczo/czn) BG lmposed

- BG: .. Returned

NA

SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditicns for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for contiol of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosurefroom and then average., ‘

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent rioise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure,

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h} The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be uispc.ad
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

Pad. DOr, Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCBE-CONSENT-G000141678

(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00 Page 7 of 9
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8. The industry shall submit quarterly statement in respect of industries obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

9. ' The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as
amended.

11. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the dispos2' of sewage or trade effluent or in conrection with *he grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and cafety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act 1948

14, Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Heaith
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has te be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (ww.s.mpcb.gov.in),

20. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

21. Neither storm water nor discharge from other premises shall be al!owed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.

-

a r. alrao e Patll Sahaka akhar Karkhana 0. = -
(30-08-2022 05 06:44 pm) /QMS.PO6_F02/00 Page 8 of 9
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23. The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) durlng night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. The industry shall create the Environmental Cell by appointing an Enwronmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspe.tion to/and for use of the Board’s Staff. The chimney,.) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

27. The applicant shall install a separate mieter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

28. The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatinent of waterworks for the purification thereof & the system
for the disposal of sewage or trade efﬂuent or in connection with the grant of any
consent conditions.

30. The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992,

31. You shall obtain necessary prior permission for providing additicnal control equipment
with necessary specifications ard operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so ac to ensure the compliance of standards and safety of the
operation thereof,

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation {including the change of
ary control egripment, other in whole or in part Is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronically signed.

a rs alrao e Pa anaka aKhar Karkhana o, = 141678
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 : _ Kalpataru Point, 2nd and
Fax: 24023516 ... S 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in *—ffieiﬂ"ﬁ Cinema, Near Sion Circle,
Email: cac-cell@mpch.gov.in G Sion (E), Mumbai-400022
RED/L.S.1 (R60) Date: 04/01/2024

No:- Formatl1l.0/CAC/UAN No.MPCB-
CONSENT-P000178219/CR/2401000553

To, : . "’ -}iﬂ‘
M/s. Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar J I

Karkhana Ltd. t\%} eiyeke

Gut no. 26/1, 197/B,198/A, Pravaranagar Loni, Ewiment - mem

Tal, - Rahata, Dist. - Ahmednagar. Your Service is Our Duty
Sub:  Renewal of consent for 60 KLPD molasses base distillery unit, under
RED category.

Ref: 1. Earlier consent granted vide no. Format1.0/CAC/UAN
No.MPCBCONSENT-0000141678/CR/2208001529 dated 30.08.2022.

2. Minutes of CAC meeting held on 06.11.2024

3. Environmental Clearance issued vide no. EC22A022MH148441, |A-
J-11011/251/2021-1A-1i(1), dtd. 28,11.2022

Your application No.MPCB-CONSENT-0000178219 Dated 04.08.2023

For: Consent to Renewal under Section 26 of the Water (Prevention & Control of Pollution) [
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, 11, Ill & IV
annexed to this order:

1. The consent to renewal is granted for a period up to 31/08/2024

2. The capital investment of the project is Rs.135.54 Crs. (As per C.A Certificate
submitted by industry Existing-ks. 138.553Crs )

3. Consent is valld for the manufacture of

: Praduct %T::ﬂ:;? -
Products .

1 |Distillery 1800 KL/M |
2 |Country Liquir 630 KL/M l
3 [IMFL 90 KL/M |
4 |Absolute Alcohol 7000 KUM |
5 |Trichloro Ethanol 30 KL/M |

|

‘Pad. Dr. Vitthalrao Vikhe Patil Sahakarl Sakhar Karkhana Ltd.JCR/UAN No.MPCE- Page 1 of 12
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16. PP shall comply with Corporate Responsibility for Environmental Protection (CREP)
guidelines by CPCB and discard all kaccha lagoons.

17. Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

18. Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.

19. Industry shall comply with the orders / judgements passed or being passed by Hon'ble
Hon’ble NGT in matter of application vide No.143/2017.

20. Industry shall comply with Environmental Clearance issued vide no.
EC22A022MH148441, 1A-J-11011/251/2021-1A-1I(l), dtd. 28.11.2022.

21. Industry shall submit Bank Guarantee of Rs. 25 Lacs towards compliance of consent
conditions, operation & maintenance of pollution control systems and to achieve
consented prescribed standards.

i
Dhskne

beofcZede Signed by: DrAvinash

gggggg?g tdember Secretary
57ef0a=c| Forand on be'alf
BL9E4b62 2
fdd9b2fF

caldab?7

3400309

Copy to:

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CAC-CC desk - for record & website updation.

"Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCE- Paae 3 of 12
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SCHEDULE-|
itions fo lia t i I;

1.Conditions for Trade effluent:

A] As per your application, you have provided compressive treatment for spent wash by
providing Bio-digester followed by RO followed by MEE followed by Bio-composting.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] Zero Liquid discharge shall be ensured, and no wastewater/treated water shall be
discharged outside the premises.

DI i. The applicant shall operate ETP to treat the effluent so as to achieve the following
standards as prescribed by the board/under EP Act, 1986 and rules made
thereunder from time to time whichever is stringent.

Sr.No. Parameter Standards prescribed by the Board
Limiting concentration in mg/l except pH
1. pH. 6.5-8.5.
2, Colour and Odour. Absent,
3. Oil and Grease. 10.
4, BOD 27°C 3 days. 100 (disposal for on-land irrigation).
5. Sulphate. : 1000.
6. SS, 100.
T COD. « 250.
8. Chloride. 600.
9. |[Total dissolved solids. WO 2100.

ii. In no any case industrial effluent shall find its way outside the factory premises
directly/indirectly except for disposal on-land for gardening/irrigation as per
bilateral agreement with farmers.

iti. Industry shali take an approval to adopt any alternative technology equivalent to
concentration and incineration such as spray dryer with boiler, rotary dryer with
aux fuel & boiler gasification, etc. for achieving ZLD.

E] Industry shall operate Online Continuous Emission Monitoring System (OCEMS) and
shall transmit Online Continuous Emission Monitoring System (OCEMS) data to
Board's server directly through the data logger without any intermediate server

2.Conditions for Sewage/ Domestic affluent:

i. You shall provide sewage treatment plant for the treatment of 13 CMD sewage
generation due to expansion and provide including disinfection facility.

Pad. Dr, Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana EEJC]UUIFI No.MPCB- Page 4 of 12
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ii. The industry shall operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent.

|Sr.No|Parameter Concentration not to exceed(in mg/l except for pH
pH 6.5-9.0
BOD 30
TSS 100

iii. The sawage shall be treated by using septic tank and soak pit and overflow if any
shall be used on-land for gardening/irrigation.

3. Conditions for Aerobic composting:

i. The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution, As per the CPCB recommendation and undertaking given by
the company, storage should not exceed 30 days capacity.

ii. Applicant shall ensure availability f adequate filler material such as press mud,
bagasses, agricultural, biological waste as required for effective composting
system.

iii. Composted material shall meet the following specifications—

Moisture 30 to 35%
CIN Below 17

. Nitrogen . 15t02% .
Phasphorous 1.5 to 2%
Potassium T ran e d oA

iv. The composting site shall be prepared as per the guideline enclosed. Composting
shall be such that it includes mechanical mixing and spraying of spent wash along
with mechanical aeration to ensure thorough composting. Hand/ manual spraying
of spent wash shall not be permitted.

v. The compost leachate (1 gr. of compost mixed with 100 ml, of distilled water and
filtered) Filtrate shall conform to tt:e following limit.

pH Between Between
BOD 3 days 27 Deg. C Not to exceed 30 mg/!l

vi. A pucca leak proof guard pond of 30 days holding capacity as per (i) above shall
cope up with the effluent discharge during short term process disturbances. In
case of prolonged distv-hance in effluent treatment and disposal system, distillery
shall be shut down and shall not be restarted without rectifying the system.

ad, Dr. alrao e Patil Sahakari 5akhar Karkhana 0.
CONSENT-0000178219/Indus-1d.10377 (04-01-2024 08:04:55 pm) /QMS.PO6 FO?:‘OO

113

Page 5 of 12

(¥ Scanned with OKEN Scanner



1175

vii. The composting site/pits shall be made leak proof by proper lining. A catch drain
shall be provided around the composting site to collect the storage pond for
application on compost depots. Arrangements for overturning of compost material
in windrows and spraying of spent wash shall be made to ensure appropriate
aeration and uniform distribution of spent wash.,

viii. In case of composting in open fields, the application of spent wash shall stop by
end of April, so that compost is ready and the site is cleared of the composted
manure before monsoon (i.e. 31st May). The manure shall be collected and stored
on a raised platform with suitable rain cover so that the compost manure is not
washed away by rain/runoff.

ix. Characteristic of soil, ground water and effect on crop yield should be monitored in
the area where compost is used as manure and results thereof shall be compiled
and reported in the Environment statement to be submitted every year.

x. The test wells shall be provided around the compost site for ground water
monitoring. The well water quality has to be maintained at 2006 level.

5. The Applicant slall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

SrNo.| .7 Purpose for water consumed 'fsyg;;;;"" quantity.
= " Iustrial oollng, Sprying in min pits - |
1. or boiler feed 316,00
. Domestic purpose 16.00
' 5 Processing whereby water gets polluted ) 740.00
" |& pollutants are easily biodegradable ;
Processing whereby water gets polluted
4, |& poliutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 00

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance.

a r. rao e Fa anakari Saknar Karknana 0. Page 6 of 12
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1.  As per your application, you have provided the Air pollution control (APC) system and
erected followmg stack (s) to observe the following fuel pattem

 Stack

Stack No. Attached

. APC ' Heightin Type Quantity & o, s0,

- System .| Mtrs. | of Fuel. = UoM ™%

Steam being
taken from
existing co-gen
boiler

2. Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standaids.

3, The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and cperation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment,

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

|Particulate matter » [Not to exceed [150 mg/Nm3 B

6. Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

7. The industry shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB.

8. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control aquipment, other in whole or in part is necessary).

9. Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liquid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./JCR/UAN No.MPCB-
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Permitted

Description (in CMD).. Standards to _ Disposal Path -

As per Schedule- Bio-digester followed by RO

1. |Trade effluent 720 | followed by MEE followed
by Bio-composting.
2. |Domestic effluent 13 As per Schedule- {On land for gardening

5 Condltions under Air (P& CP) Act, 1981 for air emissions:

Descnptlon of Numbérof | Standards to be 1

Stack No |

5 | stack/source-  Stack | - achieved
Steam bemg taken

] from existing co- |NA 1 As per Schedule -ii
gen boiler

6. .Non-Hazardous Wastes: -

No | Tvpe of 'W'a,.a;té " Quanti Tr a DlsposaT

. As arorgamc

1 |Yeastsludge 200 |MT/A|Compost Making N
Enriched bio- _» | Mixing with spent  |As an organic

2 compost 25000 [MT/A wash manure to farmers

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste'

_':.‘:"'Quan'f;fy UaM Treatment D'SPOSE'

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. This consent is issued pursuant to the decision of the Consent Appraisai Committee
Meeting held on 06,11.2023.

11. This consent shall be consider cancelled if industry violates the various environmental
laws, rules and regulations.

12, The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent, (Operate/Renewal)

13. This is without prejudice to any other permission required under any of the laws, by-
laws or regulation in force.

14, Industry shall stop production activity voluntarily in case of failure of operation and
maintenance of the ETP / pollution control systems as preventive measures.

15. Industry shall shall dismantle 32 KLPD distillery unit as per the resolution dated
30.05.2022 submitted by the Industry.

a r. rao e ra ahaka ar Karkhana
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'16. PP shall comply with Corporate Responsibility for Environmental Protection (CREP) |
guidelines by CPCB and discard all kaccha lagoons.

17. Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

18, Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.

19. Industry shall comply with the orders / judgements passed or being passed by Hon'ble
Hon'ble NGT in matter of application vide No.143/2017.

20. Industry shall comply with Environmental Clearance issued vide no.
EC22A022MH148441, 1A-)-11011/251/2021-IA-1i(1), dtd. 28.11.2022.

21. Industry shall submit Bank Guarantee of Rs, 25 Lacs towards compliance of consent
conditions, operation & maintenance of pollution control systems and to achieve
consented prescribed standards.

g
befcZedel siened by: DrAvinash Dhn‘ime

% > idember Secretary
d ¢20d4b77

5400302

e e R O L
rqfansacé%bfiﬁﬂ

=i ":-'. PR RS ki L 19 i ‘.... : HTENT P sl |
2}'1085 80 MPCB-DR-20762 24/08/2023 RTGS
Copy to:

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.

2. Chief Acceunts Officer, MPCB,Sion, Mumbai

3. CAC-CC desk - for record & website updation.

z alrao e Patll Sahakarl Sakhar Karkhana Page 3 of 12
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SCHEDULE-!
n i eo er

1.Conditions for Trade effluent:

A] As per your application, you have provided compressive treatment for spent wash by
providing Bio-digester followed by RO followed by MEE followed by Bio-composting.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] Zero Liquid discharge shall be ensured, and no wastewater/treated water shall be
discharged outside the premises.

D] i. The applicant shall operate ETP to treat the effluent so as to achieve the following
standards as prescribed by the board/under EP Act, 1986 and rules made
thereunder from time to time whichever is stringent,

Sr.No. Parameter Standards prescribed by the Board
Limiting concentration in mg/l except pH
i B pH. 6.5-8.5.
A Colour and Odour. Absent.
3. Oil and Grease, 10,
4, BOD 27°C 3 days. 100 (disposal for on-land ir-rigation).
< A Sulphate. 1000.
6. SS. 100.
y COD. + 250,
8. Chioride, : 600.
9. |Total dissolved solids. oo 2100.

ii. In no any case industrial effluent shall find its way outside the factory premises
directly/indirectly except for disposal on-land for gardening/irrigation as per
bilateral agreement with farmers.

iii. Industry shali take an approval to adopt any alternative technology equivalent to
concentration and incineration such as spray dryer with boiler, rotary dryer with
aux fuel & boiler gasification, etc. for achieving ZLD.

E] Industry shall operate Online Continuous Emission Monitoring System (OCEMS) and
shall transmit Online Continuous Emission Monitoring System (OCEMS) data to
Board's server directly through the data logger without any intermediate server

2.Conditions for Sewage/ Domestic effluent:

i. You shall provide sewage treatment piant for the treatment of 13 CMD sewage
generation due to expansion and provide including disinfection facility.

ad. Dr, alrao e Patil Sahakari Sakhar Karkhana Ltd, o, Page 4 of 12
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i. The industry shall operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent. |

Sr.No|Parameter Concentration not to exceed(in mg/l except for pH
pH 6.5-9.0
BOD 30
TSS . 100

lii. The sewage shall be treated by using septic tank and soak pit and overflow if any
shall be used on-land for gardening/irrigation.

3. Conditions for Aerobic composting:

i. The spent wash should be stored in impervious tanks. The spent wash tanks should {
have proper lining with HDPE and should be kept in proper condition to prevent i
ground water pollution, As per the CPCB recommendation and undertaking given by |
the company, storage should not exceed 30 days capacity.

ii. Applicant shall ensure availability uf adequate filler material such as press mud, !'
bagasses, agricultural, biological waste as required for effective composting f

system.
fiil. Composted material shall meet the following specifications— ,
Moisture 30 to 35% |
C/N Below 17 |
. Nitrogen . 1.5 t0 2% . 3
Phosphorous 1.5to 2%
Potassium .  3to4%

iv. The composting site shall be prepared as per the guideline enclosed. Composting
shall be such that it includes mechanical mixing and spraying of spent wash along
with mechanical aeration to ensure thorough composting. Hand/ manual spraying
of spent wash shall not be permitted.

v. The compost leachate (1 gr. of corhpost mixed with 100 ml. of distilled water and !'
filtered) Filtrate shall conform to tfe following limit, -
pH Between Between

BOD 3 days 27 Deg. C Not to exceed 30 mg/!

vi. A pucca leak proof guard pond of 30 days holding capacity as per (i) above shall
cope up with the effluent discharge during short term process disturbances. In
case of prolonged distu+bance in effluent treatment and disposa: system, distillery
shall be shut down and shall not be restarted without rectifying the system.

‘Pad. Dr. Vitthalrao Vikhe Patil Sahakarl Saknar Karkhana Ltd./CR/UAN No.MPCB-
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Sr No._

;’Purpose for water cansumed

| lndustrial Coo!mg,spraymg in mlneputs

or boiler feed

vii. The composting site/pits shall be made leak proof by proper lining. A catch drain
shall be provided around the composting site to collect the storage pond for
application on compost depots. Arrangements for overturning of compost material
in windrows and spraying of spent wash shall be made to ensure appropriate
aeration and uniform distribution of spent wash.

viil. In case of composting in open fields, the application of spent wash shall stop by
end of April, so that compost is ready and the site is cleared of the composted
manure before monsoon (i.e. 31st May). The manure shall be collected and stored
on a raised platform with suitable rain cover so that the compost manure is not
washed away by rain/runoff,

ix. Characteristic of soil, ground water and effect on crop yield should be monitored in
the area where compost is used as manure and results thereof shall be compiled
and reported in the Environment statement to be submitted every year.

X. The test wells shall be provided around the compost site for ground water
monitoring. The well water quality has to be maintained at 2006 level.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contarned in the sald act:

Water consu}‘npﬂon quantety

(€MD)
316.00

A

Domestic purpose

16.00

Processing whereby water gets polluted |

& pollutants are easily biodegradable

740.00

Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5.

Gardening

00

a r. rao
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6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance.
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SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G, Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically,

b} Industry hould provide acoustic enclosure for control of noise. Tk-. aceustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢} Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by 3roper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shalt comply with the notification of MoEFCC, l'ndia on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeepi'ng-.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste,

6. The applicant shall not change or alter the guantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution c~ntrol compliance's duly supported with cocumentary avidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

Pad, Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB- Page 9 of 12
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SCHEDULE-II _
ms itions iance o ion Co
1. ~ As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern
s = Stack : s '
APC -_.He;ghtm Type  Quantity &  _,
_StaCk No... Aﬁ'?rzh?d . System ' Mtrs. | of Fuel ' UoM b
Steam being - | -
taken from
existing co-gen
boiler

2. Appropriate Air Pollution Control (APC) System shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standaids.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and coeration thereof or alteration or
replacement/alteration well before its life come to an end or erection of new poliution
control equipment.

4, The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

|Particulate matter - |Not to exceed |150 mg/Nm3 ‘|

6. Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

7. The industry shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB,

8. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control aquipment, other in whole or in part is necessary).

9. Industry sha!l provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liquid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.

Pad, Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd,/CR/UAN No.MPCB-
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Consent
(C2E/

€20
/C2R):

Sr.
No

Consent
1] to
Operate

Rs. 25
Lacs

SCHEDULE-IIT
Details of Bank Guarantees:

--Submission
= Period:

15 days/To be
extended

- Purpose of BG |

Towards Compliance
of consent
conditions and
Operation &
maintenance of
pollution control
system & to achieve
consented
prescribed
standards

Compliance

CRariod

31.08.2024

Validity
Date

28.02,2025

5 : Qansent
0 (C2E/C20/C2R)

BG Fsrfelture History

,Amount of

BG -

2' 'mnos_e_d_,f'_--

2 Amountof

BG

Forfetture

Reasan of
HEBG AL !
orfeiture

a r. alrao e Fa
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https://mail.google.com/mail/u/0/?ik=862548dc9e&view=pt&search=all&permthid=thread-a:r-7432288862196769609&simpl=msg-a:r-743063637...
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M Gma" raghunath mahabal <adv.rbmahabal@gmail.com>

NGT OA 143/2017 (WZ) Kushabapu Rangnath Pawar Vs Padmashree Dr. Vitthalrao
Vikhe Patil SSK: R-1 : Submission PAST CONSENT HISTORY RECORD

1 message

raghunath mahabal <adv.rbmahabal@gmail.com> 1 February 2024 at 09:58
To: National Green Tribunal Pune <ngt-pune@gov.in>, "Adv. Vilas Jadhav" <vilasajadhav@gmail.com>, Aniruddha
Kulkarni <aniruddha1488@gmail.com>, Kaushik Kulkarni <kaushikakulkarni@gmail.com>

Cc: "Adv. Asim Sarode" <asim.human@gmail.com>, Raghunath Mahabal <mahabal60@gmail.com>, Adv Sachin S Gore
7350212877 <ssgore2005@gmail.com>, Dadasaheb Pawar <dadasaheb.pawar5511@gmail.com>

To: The Hon'ble Registrar, NGT WZ Pune
cc: All other Respondents as per above email IDs

We are pleased to circulate the enclosed documents.
These documents are also uploaded to the NGT website, with payment of
fees.

Regards

Dhananjay Chavan 7038383654

Office of: R.B.Mahabal TgATY HTe<s AGIGD 74.0011.6222
mahabal60@gmail.com

Advocate BE (Mech.), ME (Ind.Management) VJTI Mumbai, LL.M., FIE, Chartered
Engineer, Arbitrator IIE, NABET Accredited EC & FAE

B 202, Chandravijay, Phule Road, Mulund East, Mumbai-400081. https://maps.
app.goo.gl/2GS4bQgsD5TTgLoQ6

2 attachments

ﬂ 2024-01-31 R-1 Vikhe SSK Submission PAST CONSENT HISTORY RECORD.pdf
24877K

.D 2024-01-31 R-1 Vikhe SSK Submission PAST CONSENT HISTORY RECORD_ NGT submission receipt.pdf
48K
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